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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINALAPPLICATION NO.201/2025/EZ
IN THE MATTER OF:

PRADEEP KUMAR BISWAL & ORS.
... APPLICANTS

-VERSUS-
STATE OF ODISHA & ORS.

.. .RESPONDENTS
REPLY _AFFIDAVIT _FILED _ON__BEHALF _OF
RESPONDENT NO.5 (NA

1. That the Applicants are residents of Golabandha village and
have filed the instant application before this Hon'ble

Cpal Mines Division
Halco Angul

Tribunal being aggrieved by the construction of the
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*Sankerjang Railway Siding” by Respondent No.5 as well
as the maction of vanous forums including the State
Pollution Control Board (Respondent No.2) in addressing
their concerns regarding the construction of the aforesaid
project. The Applicants have, therefore, sought for the
closure of the Railway Siding Project, computation of
environmental compensation towards illegal extraction of
soil/morrum used in construction of the aforesaid Railway

Siding and fixing of liability upon erring officers of the
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Pollution Control Board and District Collector, Angul
(Respondent No.3) for failing to discharge their duties and
allowing/facilitating the operation of Railway Siding

despite violation of environmental norms.

At the outset. the Respondent Mo.5 begs to state -that the

present A is wholly misconceived, devoid of merit,

misleading and deserves to be dismissed in limine. The

answering Respondent before delving the para to para reply

craves leave to submit the following facts pertaining to the
instant matter briefly: ?
. That Respondent No.5 is a Navratna Central Public =
Sector Enterprise (CPSE) under the Ministry of E
Mines, Government of India and is committed to 2

upholding the highest standards of environmental

MalcoAngul

Coal Mines Division

compliance and corporate social responsibility,
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ii.  That the Utkal-D Coal Mines was initially allocated
to Odisha Mining Corporation {OMC) who formed
joint venture in the name of M/s Kalinga Coal
Mines Private Limited (KCMPL) for coal mining
and acquired the Land through IDCO. The said
allotment was cancelled by the order of Hon'ble

Supreme Court. Subsequently the Government of




1ii.

1v.

India (Gol) allocated Utkal-D Coal Mines in favour
of NALCO vide Order No.FNe.103/34/Z015/NA
dated 02.05.2016 under the Coal Mines (Special
Provisions) Act, 2015 and with that allocation
vested all the nights, title and interest of the prior
allottee, Odisha Mining Corporation (OMC) in and
over the land and mine infrastructure, free from all
encumbrances in respect of Utkal-D Coal Mine
stood fully and absolutely transferred and vested in
the name of NALCO,

That the Utkal-E Coal Mines is allocated to
NALCO by the Government of India.

That the transportation of Coal from Utkal-D & E
Coal Mines to the Captive Power Plant at Angul of
the answering Respondent by Rail, construction of
Sankerjang Railway Siding is presently under
progress after issuance of Consent to Establish
(CTE) dated 05.11.2024 by the Respondent No.2
1.2. Odisha State Pollution Control Board (OSPCB).
It is relevant to mention here that as per the CTE,
construction of Railway Siding is to be completed

by December, 2026,

280

Coal Minas Division

Halco Angul



V1.

That the construction for the Railway Siding in the
name of M/s Sankerjang Railway Siding is being
undertaken at Sankerjang, Tahasil — Banarpal, Dist.
— Angul. The total acquired area for said railway
siding in respect of which CTE has been applied is
about 16.23 acres comprising 31 plois under
Sankerjang and Golabandha Gram Panchayat.

That the construction of ‘Sankerjang Railway
siding’ is in strict compliance of the *‘Special
Conditions enlisted under the Consent To Establish
Order dated 09.12.2024 and the Consent To Operate
order dated 29.07.2025 issued by the Respondent
No.2 as well as the Specific Conditions enlisted in
the Environmental Clearance (EC) dated
07.12.2024 amended vide EC dated 23.07.2025
issued by the MoEF & CC in favor of Utkal D & E
Coal Mines allotted in favour of NALCO
{Respondent No.5). Moreover, the very purpose of
construction of the Railway Siding is to facilitate
coal transport from the coal mines to the Captive
Power Plant of Respondent No.5 so0 as to minimize
the risk of environmental pollution. It is further

stated that at present, transportation of coal from the
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said mines to Captive Power Plant is being done via
road through trucks/dumpers over a distance of 40
km, however post commissioning of the Railway
Siding, the transportation of coal from the mines to
the Captive Power Plant via road will be reduced to
21 km and the remaining 19 km shall be coverad via
railway, which will ensure to substantially minimize
the level of environmental pollution in the industrial
hub at Angul. It is, therefore, humbly submitted that
the construction of the proposed Railway Siding
before December, 2026 is a condition precedent to
the 1ssuance of Consent To Operate order as well as
the EC issued in favour of Utkal D & E Coal Mines
for ensuring minimum threat of environmental
pollution,

True copy of the Consent To Establish Order
bearing order No.20216 dated 09.12.2024 issued by
Respondent No.2 in favor of Utkal D & E Coal
Mines 15 annexed hereunto and marked as
ANNEXURE — A/S,

True copy of the Consent To Operate Order
bearing order No.14291 dated 29.07.2025 issued by
Respondent MNo.2 in favor of Utkal D & E Coal

[ovrlos Roltondy Winmry
S TR U/ Krishod Rakesh Kemar
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Vil.

Mines is annexed hereunto and marked as
ANNEXURE - B/5.

True copy of the Environmental Clearance
Certificate dated 07.12.2024 issued by the Ministry
of Environment, Forest and Climate Change issued
in favor of Utkal D & E Coal Mines is annexed
hereunto and marked as ANNEXURE — C/5.

That the Respondent No.5 had therefore -iru'tially
applied for Consent to Establish (CTE) from the
Respondent No.2 on 20.12.2023 for the Railway
Sliding over a total area of Ac.30.12 decimals;
however, the same was rejected by the Respondent
No.2 on the ground that human habitation is in
close proximity to the proposed railway siding,
Accordingly, the Respondent No.5 substantially
reduced its proposed area of operation from
Ac30.12 decimals to Ac.16.23 decimals and
applied afresh for the CTE before Respondent No.2
vide Application No.5876765 on 17.10.2024 which
was granted vide Order No.3637 dated 05.11.2024,
The aforesaid CTE under Annexure — 1 of the O.A.
entails several general and special conditions to be

fulfilled by Respondent No.5 for minimizing
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environmental pollution and restoration of
environment, which is being strictly complied by
the Respondent No.5.

Prior to grant of the CTE by the Respondent
Mo.2, field inspection was conducted on 01.:11.2024
to wverify the suitability of the new site for
establishment of Railway Siding at Sankerjang. The
inspection report submitted by the Asst
Environmental Scientist, State Pollution Control
Board, Regional Office, Angul, included the
location of the proposed site from nearest human
habitation, Health Care and Educational
Institutions, National and State Highways, and
Local Temple; proposed measures to be undertaken
by Respondent No.5 for mitigating pollution and

restoration of environment,

True copy of the CTE application dated
17.10.2024 of Respondent No.5 is annexed
hereunto and marked as ANNEXURE - IN/S,

True copy of the Inspection Report submitted
by the Regional Officer, Angul is annexed hereunto

and marked as ANNEXURE - E/S,

ke Rkosd kunnr
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viii,

i,

That it is also pertinent to mention here that the
Respondent Mo.5 as an abundant precautiﬂn also
obtained No Objection Certificates (NOCs) from
Sankerjang and Golabandha Gram Panchayats
following Gram Sabha for establishment of its

aforesaid unit.

That it may not be out of place to mention here that
the work of Sankerjang Railway Siding has been
awarded to M/s RITES, who in tum have sublet
civil engineering works to M/s Hardev Construction
Pvt. Ltd. Said Hardev Construction has been
procuring minor minerals like soil, morrum and
sand from different agencies and discharging the
government dues towards rovalty on utilization of
said minor minerals and has obtained No Dues
certificates in this regard from the Mining Officer-

cum-Competent Authority, Minor Mineral, Angul.

That it is further stated that ‘Railway Siding' was
classified under RED Category as per Respondent
MNo.2 Board’s Resolution No.3369 dated 16.02.2008
and Guidelines were issued in April, 2008 to

regulate Railway Siding. To further streamline it
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and in supersession of earlier guidelines in this
regard, the Respondent No.2 on 16.04.2010 issued
‘Guidelines for Environmental Management in
Mineral Stack Yards and Railway Sidings’. Further,
Railway Siding which was classified under RED
category in the vear 2008, was reclassified under
GREEN Category by the CPCB (Respondent No.4)
on 07.03.2016 followed by Office Order dated
11.07.2018 of the SPCB (Respondent No.2) issued
in supersession of all earlier Orders issued relating
to categorization of industrial units/project. Such
classification of industries under different
categories like Red, Orange, Green and White was
made based on ‘Range of Pollution Index® on a
score of 0 to 100, While industrial sectors having
Pollution Index (PI) score of 60 and above were
classified under Red Category, same for Pl score of
41 to 59 was classified as Orange Category, PI score
of 21 to 40 was classified as Green Category and PI
score upto 20 classified as White Category. In view
of considerable drop in the PT score in respect of
Railway Siding, the 2010 guidelines requiring
stricter parameters in respect of Red category

industries has lost its significance. The said 2010
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xi.

guidelines (Annexure-4 of the OA) in Paragraph-4
thereof though provided for *Siting Considerations’
exclusively for Mineral Stack-Yard, no such Siting
Criteria has been provided for Railway Siding. As
such, the Consent To Establish {CTE) has been
issued in respect of the Sankerjang Railway Siding
considering it under Green Category. The
Applicant’s apprehension of severe environmental
degradation and pollution that may be caused due to
operation of the Railway Siding is completely
unfounded inasmuch as the very purpose of the said
railway siding is to mitigate the potential tisks of
environmental pollution due to transport of coal by
road for a long distance. The aforesaid Office Order

supersedes all earlier orders issued,

True copy of the directions issued by
Respondent No.4 vide Letter dated 07.03.2016 and
Office Order No.8333 dated 11.07.2018 issued by
the Respondemt No.2 is annexed hereunto and
marked as ANNEXURE — F/5 & G/5 respectively.

That Respondent No.5 is fully aware of its

obligations of preserving the environment and has
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Xil.

been taking all necessary precautions for
minimizing  environmental pollution  and
implementing safety mechanisms for restoration of
the environment. As a matter of fact, the proposed
Sankerjang Railway Sliding is one such measure
taken by Respondent No.5 for minimizing
environmental pollution caused due to plying of
trucks/dumpers transporting coal from the mines to

the Captive Power Plant of Respondent No. 5.

That as per the Detailed Project Report (DPR)
prepared by RITES for development of the
proposed Railway Siding at Sankerjang, the project
cost for Phase~1 is calculated to the tune of
Rs.77.24 Crores (exclusive of Rs.5.59 Crores
incurred by the Company towards acquisition of
land for the project). The Respondent No.5 has also
made huge Investments towards implementation of
pollution mitigation mechanisms and environment

restoration activities.

PARAWISE REPLY:

That the averments made in Para-1 of the O.A. that the

construction of Railway Siding is in close proximity to

H?ﬂ"luﬁ- Feleard iso s
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human habitation and the same will lead to plying of
hundreds of wvehicles engaged in transportation of
minerals/coal from the railway siding to different plants are
exaggerations, baseless and thus denied. As stated in Para-
2.{vu} above, the Respondent No.5 has been granted with
the Consent to Establish for the aforesaid project by the
Respondent No.2 vide Order No.3637 dated 05.11.2024
pursuant to the field inspection report submitted by the
Asst. Environmental Scientist, State Pollution Control
Board, Regional Office, Angul under Annexure —E/5, The
aforesaid report indicates the distance of the proposed
Railway Siding from nearest human habitation, Health Care
and Educational Institutions, National and State Highways,
and Local Temple; potential of Air and Water Pollution due
to the Railway Siding alongwith the proposed remedial
measures for mitigating pollution and restoration of
environment. The Respondent No.2 upon satisfaction that
safe distance from the nearest human habitation/dwelling
house has been maintained for the proposed Railway
Siding, which is classified under *Green Category’, has
granted the Consent to Establish vide its order dated
05.11.2024 under Annexure-1. The said CTE also entails
several general and special conditions to be fulfilled by

Respondent No.5 for minimizing environmental pollution
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and restoration of environment, which is l:re'mg- strictly
complied by the Respondent No.5. Initially the Respondent
No.5 has applied for CTE for the said project over a total
area of Ac.30.12 decimals, which was rejected by the
Respondent No.2 for the reason that human habitation is in
close proximity to the proposed railway siding.
Accordingly, the Respondent No.5 substantially reduced its
proposed area of operation from Ac.30.12 decimals to
Ac.16.23 decimals and applied afresh for the CTE before
Respondent No.2 in 2024, which was gt‘ant&d vide
Annexure-1 of the O.A,

It is further submitted that the very purpose of the
construction of the Railway Siding is to reduce the distance
of coal and mineral transportation by road via
trucks/dumpers and to facilitate such transfer via railway.
The distance of coal transportation via road will be
significantly reduced from 40 km to 21 km (almost 50%)
after commissioning of the Sankerjang Railway Siding
thereby minimizing potential risks of environmental
pollution. Also, the transportation of coal wvia tarpaulin
covered trucks/dumpers shall only be done as per the

permission of District Administration from the mine to the

proposed railway siding only from where the transportation

ks Bt s
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So the apprehension of the Applicants that the project in
question shall lead to plying of hundreds of vehicles from

the railway siding to different plants is wholly baseless.

That the averments made in Para-2 of the O.A. relating to
CTE issued vide Annexure-l of O.A. form matters of
record and thus need no reply from the answering
Respondent.

That the averments made in Para-4 at Page-5 of the O.A.
that Respondent No.2 is though obligated to examine the
infirmities and environmental hazards before issuing the
Consent To Establish to Respondent No.5, it has failed to
discharge its obligations, and has pgranted Consent to
Establish in gross violation of Siting Criteria and the
‘(uidelme for Environmental Management in Mineral
Stackyards and Railway Sidings’ dated 16.04.2010; are
totally misconceived in fact and law. The “Siting Criteria
for Railway Siding” published on 16" April, 2010 as
quoted under said Para-4 of the O.A. is completely
misleading and has been deliberately and wrongly quoted
as such, whereas the said Guidelines annexed as Annexure-
4 to the O.A. under Para-4 thereof reads it as “SITING
CONSIDERATIONS (MINERAL STACK YARD)".
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It may be stated here that said 2010 Guidelines do not
prescribe for any Siting Criteria for Raillway Siding and
also the said Guidelines were issued when the Railway
Siding was classified under *RED" Category. However,
from 2016 onwards Railway Siding has been classified
under *“GREEN" Category. As would be evident from
Annexure-F/3 that while industries with Pl score of 60%
and above are classified under ‘Red’ category, Pl score of
21 1o 40 are classified under *Green’ category. In view of
substantial fall in the PI score in respect of ‘Railway
Sidings’, the 2010 Guidelines are not applicable. It 15
submitted that the Consent to Establish in favour of
Respondent No.5 sufficiently guards against environmental
pollution, solid waste management and restoration.
Furthermore, while ensuring safe distance from nearest
human habitation, several precautionary measures to be
undertaken by Respondent No.5 have been enlisted in the
CTE. Such measures include, but are not limited to,
construction of garland drain around the coal stock area for
avolding mixing of water to nearby water-bodies used by
local people and agricultural lands; installation of
Automatic Water Sprinkling/Diry fog systems of throw-put

100 m with 180 rotational axis at mineral storage areas for

K‘,}rsiw o erd  Wironr
iy 91 AT/ Krishna Raiesh Komar
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containment of fine or dusty materials as well as dust
sprinklers/ rain guns and stationing of mobile fog cannons
on-site for suppressing dust emissions at siding areas
during loading and unloading activities; construction of
reinforced concrete boundary around the stockyard
particularly on the side facing human habitation for
ensuring containment and safety; Multi-tier (2-3 tier)
greenbelt plantation around the boundary for [mprc;ving air
quality and reducing noise; installation of metallic wind
barrier of designated height for containing dust dispersal
bevond the stockyard; during loading and unloading
operations.

The decision of Respondent No.2 in granting the
Consent To Establish Order under Annexure—1 suffers from
no infirmity and the said order has been issued after
thorough examination of potential environmental risks and
preventive and remedial measures to be taken by
Respondent No.5 and in strict obedience of all statutory
obligations, and thus, the allegation of the Applicants
regarding violation of the 2010 Guidelines is completely
unfounded.

That the averments made in Para—3 at Page-6 of the Q.A,

that Respondent No.5 has failed to meet the pre-requisites/
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guidelines enlisted under the 2010 guidelines are not
correct and hereby denied for the reasons already stated in

Para-5 above.

That the averments made in Para-4 at Page-7 of the O.A.
that the operation of the proposed Railway Siding will
directly affect the nearby habitants are based on unfounded
apprehensions and mere conjectures, and thus disputed and
denied. It is, however, submitted that as per the latest
categorization of industrial units issued by Respondent
MNo.2 under Annexure—(G/5 in compliance with the criteria
prescribed by Respondent No.4, *Mineral Stackyards and
Railway Sidings® have been reclassified under ‘Green
Category’ considering the minimal threat they pose towards
environmental pollution. It is further evident from the Field
Inspection Report under Annexure-E/5 that at the time of
acquisition of land by IDCO in 2006 in favour of M/s
KCMPL and that point of time no permanent or temporary
civil structures were present near the vicinity of 300m from
the proposed Railway Siding project and all constructions
near the proposed area have been constructed after the
allotment of land in favour of Respondent No.5 for the
Railway Siding project. It is relevant to mention here that
the CTE has been issued by the Respondent No.2 following

294

kmiu Rolcerd  oipuenr

N RN A
T

Krishna kst Kiimae

TR T

1 BN §
sion

Coal Mines Divi

Nalco Anmul



10.

the proper procedure, emsuring safe distance from the
nearest human habitation and imposing other several
conditions to guard against possible environmental
pollution. As such, strict compliance of 500 meter distance
from human habitation applicable to the industries
classified under Red Category, may not be made applicable

to those under Green Category which includes ‘Railway
Siding’.

That the averments made in Para — 5 of the D.A'. do not

pertain to the answering Respondent and thus, need no

reply.

That the averments made in Para-6 and 7 of the O.A.
pertaining to the Siting Criteria prescribed under 2010
Guidelines have been so made by the Applicants upon
erronecus reading of the said guidelines, which are
otherwise misleading and misstatement of facts as

explained earlier under Para-5 hereinabove.

That from the averments made in Para — 8 of the 0.A. that
the overloaded heavy vehicles from the Railway Siding
will ply through Panchayat Road, RI} Road and densely
populated areas creating traffic congestion, dust and air

Kns dne Rk Kinin
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pollution is baseless and denied. It seems that the
Applicants have filed this OA upon misconception of facts
and upon erroneous assumption that as if the Respondent
No.5 will be transporting coal from the Railway Siding to
its plant by road. It is hereby clarified that and as stated
earlier. coal will be transported through road from Utkal-D
& Utkal-E Coal Mine of NALCO located in Chhendipada
area of Angul district to the proposed Railway Siding from
where it will be loaded to wagons for further transportation
through rail to CPP of NALCO. As such, the further
contention of the Applicants regarding any non-compliance
of the 2010 guidelines is to be rejected for the said reasons

also,

. That the averments made in Para—9 of the O.A. regarding

illegal extraction of morrum and earth from the adjoining
areas of Krushnachandrapur, Golabandha and Sankerjang
for construction of the proposed Railway Siding at
Sankerjang without environment clearance, is completely
false and are thus denied. It is stated here that the
Respondent No.5 is not engaged in any sort of extraction of
motrum and earth from the adjoining areas as alleged by
the Applicants and as explained under Para-2(ix)
hereinbefore, the civil work of the project has been
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12.

awarded to Contractor who is procuring such minor
minerals from different agencies and discharging the

government dues as per applicable rules.

That as regards the averments made in Para-10 and 11 of
the OA in reference to directions issued by this Hon’ble
NGT in Jakhpura Railway Siding case and directions 1ssued
by the Hon’ble Supreme Court in Paryavaran Surakhsya
Samiti case, it is stated that said directions were issued on
different set of facts and not applicable in the present case.
The issue for determination before Hon'ble NGT in
Jakhpura Railway Siding case as indicated in Para-11 of the
judgment dated 25.05.2016 was that ‘Whether Jakhpura
Railway Station, East Coast Railway would fall in the
purview of consent domain under the Air (Prevention and
Control of Pollution) Act, 1981, Water (Prevention and
Control of Pollution) Act, 1974 and the Environment
Protection Act, 1986", In the said case, the Railway Siding
was being operated in absence of a Consent to Operate.
However, in the instant case, the Consent to Operate is yet
to be issued, which can only be issued upon satisfaction of
the conditions stipulated under the Consent to Establish
issued in favour of the Respondent No.5. There is no

allegation that any such condition of the CTE in Annexure-
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13.

14.

15.

16.

1 has heen violated. As such, the decisions relied on by the
Applicants are distinguishable on facts and the Respondent
No.5 shall deal with the same at the time of hearing.

That in view of the submissions made hereinabove, the
grounds of challenge to the Consent to Establish merits no
consideration being baseless and misconceived in fact and

law.

That the averments/allegations made in the O.A., which
have not been specifically admitted, may be deemed to
have been denied by the Respondent No.5.

That the Respondent No.5 craves the leave of this Hon'ble
Tribunal to add, alter and/or make any further submissions
to file additional documents for proper adjudication of the

caseg,

That in the facts and circumstances stated above, the instant

application merits no consideration and may be dismissed.

Kolkata By Respondent No.5
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AFFIDAVIT
I, Sn I{nshna Rakesh Kumar, aged about 45 vears, 5/

Durga Eharan Shah, presentl} wurkmg. as Assistant General
Manager, Environment, Coal Mine Division, AVP.O.-
Raijharan, Tahsil-Chhendipada, Dist.-Angul, Pin Code-
7591301, do hereby solemnly affirm and state as follows;

1. That I am presently serving as the Assistant General
Manager, Environment, Coal Mine Division, of the
Respondent No.5 and [ am well acquainted with the
facts of the case and by virtue of Resolution of Board
dated 20.03.2013 (Copy of the Board Resolution dated
200.03.2013 enclosed herewith) competent to swear the
present Reply Affidavit on behalf of the Rea-p-nn:dmt
No.5, being duly authorized for the said purpose.

[ B

That the facts stated in this affidavit are true to best of
my knowledge and belief based on records and

instructions.
I,(:-;..-—J-"g J’M E‘_ A Kumpsr A
ldentified B st ¢ Rriehng Salesh Rumai
§ et amsstecieTe)] ASAEA)
35 Bt = Coal Minas Division

' ul
Advocate DﬁDﬁEI‘ﬂ"

The above named deponant being identitieo

oy Mr.iMe.. A0 st Ry Advaocate

appearis before me } } lr‘ﬂ*l ~AMIPM.
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STATE POLLUTION CONTROL BOARD, ODISHA

[BEPARTMENT 07 FIREST, ENVIRE INMENT & CLIMATE CHANGE, GOVERNMENT DF OIHMSHA]
Farilsesh Bhasin, A7 110, Milakom la Magar, Uiy L L
Bhuhaneswar- 751002

o, m0g18 ! IND-N-CTE-7356 Date: 09-{5-a0H/
Threugh anling’
Ry cpeed pos

AMALGAMATION OF CONSENT TO ESTABLISH ORDER

In consideration af the online applicatign no 5860205 for cbiaining Consent to Establish for Utkal- D
and Utkal-E Coal Mines of Mis National Aluminium Company Limited (NALCO), the State
Raduticn Cortral Board @ pleased 10 convey 1S Carmsent ta Establish under Saction 25 of Water
iPrevention & Contraol of Poliubon) Act 1974 and Section 21 of Ar {Prevention & Coantrol of
Pallution) At 1981 for amalgamation with modification for existing Consent to Establish Utkal
O Coal Block (ML Area 301.28 ha with granted production capacity 2.0 MTPA Vide Letter no.
11808 (27 11.2020) Sunsequent cormgendum vide letier no. 2204 dt 15.02 2021 for mining lease
area of 301 28 ha and subsequent CTE amendment vide lelier no. 84 dated 11 01.2022 for coal
transportation) and Utkal E Cola Block (ML area 523.036 ha with granted production capacity
3.0 MTPA vide Letter no. 12001 dated 13.08.2021) by modifying and amalgamating the Utkal- D
& Utkal- E block with total coal production capacity of 4 MTPA and total lease area of 824.316
ha lacated at Vitlages- Raijharan. Mandicchor, Kesal and Simidisahi and At- Utkal- Coal Bloack
Chendipada, Tehsil- Chhendipada in the District of Angul with the following conditions.

GEMERAL CONDITIONS:

This Cangent to Extanlish s valid for the product, meathod of mining and capacity mentioned in
the application form. This order i3 valid far five yaars from the datz of issue of first CTE Order
Ot 27.11.2020. The propenent shall do ibslantial mining actvities lor the proposal wilhin 2
period of validdy period of five years from the data of iasue of first Consent to Establish order
Dt 27 11 2020 If the proponent fails to do substantial mining activities for the proposal within
five yaars then a renswal of this Consent 1o Establish shall be sought by the propananl

2 Tha mine shall apply far grant of Consant to Operate under Section 25126 of Water
(Prevention & Conlral of Pollution) Act. 1974 & under Section 21 of Air (Prevention & Centrol
af Pollution} Act, 1281 at least 3 {three) manths befora the commencament of praduction and
abtain Consent to Operate from this Beard. '

3. Na change in mining technology and scope of wark shall be made without prior approval of the
Board

4 This Caonsent 1o Estabhsh is subject to statutory and other clearances from Gowvl. of Odisha
andior Govt of India, as and when apphcable;
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P L COMDITIONS:

A. GENERAL:

el
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The proponent shall carry out mining activity as per Environmenta! Clearance issusd vide EC
Identification No- EC24A01D10RSE612898N DY 7-12-2024 by MoEFECC OGowt of India
modification of exsting Envwonmental Clegrgnce {ECs) of Utkal D Coal Block (ML Araa
401.28 ha with Granted production capacty 2.0 MTPA} and Utkal E Coal Block (ML area
523.036 ha with Granted production capacity 20 MTPA) by amalgamating tha Wkal- D &
Utkal- E bleck with total eoal production capacity of 4 MTPA and total lease area of 824 316
ha by Mis National Aluminiurm Campany Limited (NALCO) located at Village- Mandichinod
[Gapiballavour). Gopinathpur Jungle, Kosata, Kundajhan Jungle, Korada, Raijharan Similisahi
Tehsil- Chhendipada, District- Angul. Odisha.

The proponent shall mix the fly ash genarated by tharmal power plant with OB for back filling
of the mine as per Fly Ash Motfication of MoEFACC, Gowt of India Dt 21-12-2021 and
ameandments made thersafter

The mine shall cbtain Forest Clerance under Yan (Sanrakshan Evam Samvardhan) Adninyam
Act 1980 for the forest land Invalved in the minng sase

Any Nalla passing through Utkal-E Coal block shall not be diverted withoul the prior
permigsion from the Department of Waler Resources (DoWR), Govt, of Odisha, Further, ail
protection measures as suggested by DoWR shall bz implementad at site 1o prolect the nallas,

The mine shall implement the Pollution Contror Meagures and safeguards as propased in the
Enviranment Management Plan (EMP) of Environment Impagt Assessment (E14] report

The proponent shall submit six monthly progress report every year (Le. June and December)
of mining activty of the project to the Board (at Head Office and Regional Office) for record
and verification

The ming shall follow the Rules and Guidebnes of Stesl and Mines Daparimenl. Govl of
Cdigha on stacking of mineral and OB

Thie mine shall not store for more than seven days of coal production to avard coal fire in stock
yards as well as coal seam. The mine shall tzke adequate preventive measures for
spontansous fire in the coal seam as well as stock yard and an action plan regarding this shall
ba submitted ar the tme of consent to cperale apolication i

The method of mining shall be opencast mining by eiovel-dumper in overburden and surface
miner, loader and tipper in coal. No change In mirerg technology and scope of working shatl
be made without prior approval of the Baard

Coal transportation fram the Coal Siockyard of ming to the CPP MALCO through roads
ncluding foresl road slate highway SH-82 and Nil-55 approx. 40 km) is gliowed il Rail
transport infrastructure at San-Herjang is developed and made operational The project
proponent shall ensure that the operalionalization of San-Kerjang Railway siding by July. 2025
after which the road transport of coal shall be reducerd by 50%. The mine shall submil dafinite
propesal for complate coal transportation through raifway

& green belt of adequale width and densny preferably with local species aleng the pariphery of
the mine, inactive dumps. backfilled siea vacan! area and any other vacant area shall be
raised 80 as lo provide protecton against padiculstes and noise 10 ameliorate the

|“:-|_.!'.' Zul 7
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22

23,

prvironment, A detafied plantalion pragramme o confarmity with approved Mining Plan shall

be prepared and submitted al the tima of making appkcation for consent fo pperate for
asgagsmant

Adenuate measures shall be laken for control of noise levels below 85 dB (A) In the work
Srironment

Environmental labaratory should be astablished with adequate number and type of poliution
monitoring and analysis eguipment in consultation with the State Pollution Conlred Board.

A separate envirgnmantal management enll with suitable gualfied personnel shall be st up
under the control of 8 Sanior Executive, who will repor directly 1o the Head of the
Organization

The mina shall obtain NOC from CGWA for using and dewatenng of ming pit water for the
amalgamaled lease X

The mine shall take permission from Depariment of Water Resources, Govl. of Qdisha for use/
withdrawal of graund watar and surface water.

The construction shall be carned out with the fly ash bricks. If the fly ash bricks are il
available locally the construction may carried out with other bricks with prior inhmation to the
cancarnad Regional Office of SPC Board. A statement indicating use of fly ash bricks during
conziruction period shall be submitted to the Board quarterly for record,

The construction and damalition waste to be generated from the proposad project shall ba
dispaged of in accordance with the provision under "Construction & Demolition Wastes
Managemenl Rules 2015

The proponent shall eomply to the provisions of E-VVasie {Management) Rules 2022 and
amendments made thereafter and shall handover e-waste 1o registerad producers/ regychers/
re-furbishers for proper disposal of E-\Waste

Adequale measures shall be takan tor conirod of noise levels to meet the stancards as per ihe
Rule 2(1) of the Environmental (Protection) Amendment Rules, 2000 notified vide notification
SR 742 (E) dated 25.08.2000 and Noise Pollution Rule. 2018,

The conditions as stipulated m this cansant to establish order shall ba enforced, inter-alia,
undar the provissons of the Water {Prevention & Contred of Pollution) Act, 1974 the Alr
iPrevention & Control of Pollution} Act, 1981 the Environment {Protection) Act, 1686 and the
Pubdic Liability insurance Act. 1881 along with their amandments and rules

The Board may impose further condition of modify the conditions stipulsted in this order
during instaliation, and ¢ or at the time of obtaining consent to operate and may revoke this
clearance in case the stipulated conditions are nol implemented and ( or any infarmation
suppressed 0 the apphcation lorm

The unil shall abide by the provision of Environment iProtection) Act, 1985 and rules framed
thereafler. :

B. WATER POLLUTION;

24

The mine ehall coretruct setthng tanks in serias/ sadimentation pond to sefile the suspended
«nlids in the surface run-off water and seepage water

Poape 3 of 7
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Under no circumstances shall there be discharge of mine wastewater outside the ML ares
except during monsocn.

Garland drains (size. gradient and length) and sump capacity shall be designed keeping S0%
safety margin over and above the hourly peak rain fall and maximum discharge in the area
adjeinng the mine site. Sump capacity should have adequate retention periad 1o allow proper
settling of silt matenal

Dirnension of the retaiming wall st the toe of dumps and OB benches within the mine 1o check
run-off and siltation shall be based on the rainfall data. The detail specification shall be worked
cut and submitied Lo the Board

Calch drains of approprale size should be construcied to divert the run off from the OB dump
to the sitation pond of appropriate size to arrest silt and sadiment flows from seil OB and
minaral dumps. Similar arangament shall be done around the coal stack pile area. The drains
should be regulary desilted and mamtained properly. Surface run-off from OB dump area. coal
pile area, top soil storage area shall be rouled through adeguate setting pond (designed
raximum hourly ram fall basis) to meel prescribed standard of 35-100 mgl and Oil & Greass-
10 mgl before discharge into natural streamiwater courses during mansoon

Ragular manitaring of ground water level and quality should be carried out by establishing a
retwork of existing wells The monitoring should be done four times a year in pre-monsaen
(AprilMay), maongoan (August), Post - monsoon (November) and winter {January) seasons,
Data thus coflacted should be submitted to the Board quarterly,

The domeslic wastewater generated from the mine shall be treated in sewage treatment plant
to mael the following standards as notified bythe MoEF & CC, Govt. of India vide G 5.R. 1285
(E). dated 13 10 2017 The treated water shall be reused for gardening and plantation. Under
ng gircumstances there shall be any discharge of unirealed wastewsler 0 outside the
premises

8L No. Parameters  Standards
I pH | 6590 '
2 BOD (mg) S a0
3 TSS (magh) ) =100
4 Fecal Coliform [MPMN/A00 mi) | =1000

ETP Comprising of Ofl and grease trap shall be installed before discharge of effluent from
workshop Wastewater from the rmine pit, check dams or any cther discharge leaving lease
boundary of the mina should be properly collecizd. freated in ETP so a3 1o conform the
following standard

e pH=55.90 95 =100 ma/ COD = 250,mg/l & 0Oil & Grease = 10 mg/l

The proponen! shall ensure insizllaton of ETP of ageguale capacily for Ireaimen) of
waslawaler o be generated from the mining and other activities

Ramwater harvasting practice shall be followed by utilizing 1he rain waler collected from the
reaf of the buildings for recharging of ground water within the premises and other large
structures as per the concepl and piachces prescrbed by CPCB. New Deihi and details of
wihich i1s available in the web site The management of mine drainage water shall be efficiently
done as per the directive of the Central Ground WWater Board, Mew Delhi

Foge 4ol 7
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35;
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41

42

a3

a4

The Mine shall provide macnanized whesl washing system along with affluent treatment and

recycling facilities a1 the exit paint of the mina Wheael wash facilities shall be provided to
inimize transier of mud from unpaved approach roads (o main paved and/or public roads

. AIR POLLUTION:

Transporation road shall be black lopped / concreted and sustainable cogl transport
maasures shall be adopted to minimize air paliution.

Mz village read shall be used for transpaortation of coal and no road transport route shall be
adopied which 15 passing fhrough any sensitive location such as schools. hospitals eto.

High efficiericy bag fiters shall be installed at crushers of the Coal Handling Plants if any.
Water sprinkling systems shall be provided o check fugtive emissions from erushing
operalions, canveyor system, haulage roads, transfer points ete. Provision of movable chutes
shall be made during leading at CHP 1o avoid free fall of coal.

Drilling shall be avoided to the maximum possible extent. However, drills should be wet
aperated or with cust extractors and conirolled basting should be practiced

The rmine shall develep wind barner wall of 10 meters hewght all around the ¢oal stack yard 10
control fugitive coal dust emisgion, .

Tha mine shall provide adequate number of iralley mountad and mobile Fog Cannons for dust
SUDprassIon

Water sprinkiing shall be carmed oul on unplanted surface of OB dump o control fugitive
EMissn.

Tha mine shall provide waler or water mixed chemicals for dust suppression at all strategic
points such as coal stack yards. loading and unleading points, all transfer paints, conveyors
atc. 1o suppress dust fine alomizer nozzles arrangement shall be provided on the coal heaps
snd on land around the crusher / pulverizes. As far as possible conveyors and transfer points
pic. shall be provided with enclosures

Eaur {41 ambient air quality monitoring stations for 24 haurs aperaticn should be established In
the cara zone as well as in the buffer 2one for M., PM-: 505 and NOx monitoring. Locatian
of tha atations shall be decided based on the metrological data, topographical features and
anvironmentally and ecologically sensitive targets in eonsultation with the State Pollution
Contre! Board. Dats on ambient air quality {PM-. PM.s, 50; and NOx} shall be regulariy
submitted ta the State Pollution Contrel Board once in six months.

The mine shall comply the fellowng slandard al the loading or unloading, haul road, coal
trangpontation road coal handling plant [CHP), blasting, drilling, overburden dumps or any
other dust generating external scurces as per the Rube 2(1) of the Environmental Amendment
Rules. 2000 notified vide notification G 8.R. 742 (E). dated 25.09.2000.

Time welghted Concentration

Pollutant average in Ambient Alr Mathod of Measurement
1 2 3 4
SR Annual Averaga®  360pgim’ High wolume sampling (Average
Z4 hours™ S00pgim” flaw rate not Jess than 1. 1m /min}
BPM (size less  Annual Average®  180ugim’ Respirable  Padiculale  matter
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Time weighted Concentration

Pollutant average i Amiblsnt Air Method of Measuremeant
1 2 3 4
than 10 pm} 74 hours™ 250pgim’ sampling and analysis
S0 Annual Average®  80ugim’ Imipraved west end Geeke method
24 hours™* 120pgim” Litravilet fluorascence
NGO, Annual Average”  80pg/m’ Jacob & Hochherser Modified (Na-
24 hourg™* 120pgim’ Arsenic Method Gas phase

Chamiluminsscences

("Annual Arithmetc mean for the measurements taken in a year. following the guidelines
for frequancy of sampling laid down in clause-2.

24 hourly! B hourly values shall be met 92% of the time in a year Howsver, 8% of the
ime may exceed but nat on two consaculive days )

45, The haul roads end arterial roads shall ba made black topped ! concrete with avenue
plantation

46 The unit shall strictly comply with the consent conditions and adegquate air poliution contrel
measures shall be installed in different potential dust emission points for control of the air
pollution

a7 Coal stockpiie/crushenfeeder and breaker material transfar painta shall invariably be provided
with cust suppression system. Beli-conveyors shail be fully coversd lo avoid ar bome dust
side claddwng all along the conveyor gantry shall be made 1o aveid ar bome dusl

48 Water sprinkling shall be carried out on unplanted surfsce of OB dump to control fugilive
&rmission

48 Continucus ambient air guality monitoning stations (CAAQMS) with data transfer facility shall
be eslabhshed in the core zone as well as in the bulfer zone for PM... PM. . S0; and NO,
maonitoring. Location of the stations shall be decided based on the metrological data,
topographical features and environmentally and ecologically sensitive targets in consultation
with thie State Pollution Contral Baard

D. S0LID &E HAZARDOUS WASTE:

S0 The Hazardous Wasles generated from the mie shall be stored on concrete floor under
covered shed and disposed of as per Hazardouws and Other Wastes (Management and
Transboundary Movement) Rules, 2018 as armended from tims 1o time.

51 Top soil of mining area shall be stacked separately with propsr slope at earmarked site (3)
with aceguale measures and shal be used for reclamation and rehabilitation of mined out
argas,

=2. Back filing of abandoned pit shall be carmed out as per approved mimng ptan. Monitonng and
management of rehabilitated areas should continug until the wvegetation becomas sall-
sugtaining Compliance status in this regard shall he submitted to the Board on yearly basis
The ming shall explore the possibility for back filing of ming voids by fly ash generation from
nearby thermal power plant

33 The management practices for Over Burden shall be carred oul as per the approved Mining
Plan and subsequent amendmentis. The Mine shadl submil compliances i this regard for any
change in Mine Plan

Paigar s wof 7




54 Municipal solid waste generated from the township shall be digposad-off as per Solid Wasle
Managemant Rules 2016

55 The proponent shall segregate organic waste sagregated organic wasle shall be gonverted 1o
manure through organic waste converter. The proponent shall store the oroganic waste in
~losed shed inside the proposed township, if any, before use of the same in organic waste
conyarler

55 All required sanitary and hygenic measures shall be in place before starting canstruchion
activities of township and to be maintained throughaut the construction phase

Encl.: As above e IF
g f i
Ii. ;&'_--;‘-ﬂl H?‘rﬂk
MEMBER \]::: RETARY
To

The GGM Smelter and Powear,

Mis Utkal-D and E Coal Mines of Mis MALCO
City- MALCO Bhawan, P Mayapalli

Tehail- Bhubanaswar, District- Khurda

Memo Mao. I Drate: !

Copy forwarded 1o

e Direcior. Directorate of Mines. Govt. of Odisha, Bhubaneswar
The Collectar and Distret Magistrate, Angul

The DFQ, Arngul

Tha Regional Officer, SPCB, Odisha. Angul

CTO Cell (Mines) SPCB. Odisha. Bhubaneswar

HW Cell. SPCEB. Odisha, Bhubaneswar

Guard file

-] o B Lo Ra

ADDL. CHIEF ENV. ENGINEER
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NATHONALAMBIENTAIR QUALITY STANDARDS
CENTRAL POLLUTION CONTROL BOARD
SOTTFICATTON
Mew Dielb, the [ ith November, 2009

S, B 2016 TR PCLL— [y evercise of the powers codferned by Sub-section (2) (h) of

seclion |6 of the
i 1 supsTe s

D34 E), dated 14

vir | Prevention and Control of Pollution) Act, 198! (Act No 14 of 198]),

cer of the Notification Noish $.0. 384(E), dated 11 April, 1994 and 5.0

(ictober, 1998, the Central Pollution Control Board heredy notify the

National Ambrent A Quality Standands with inunediate cffect, namely::
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NATIONAL AMBIENT AIR QUALITY STANDARDS

Time Weighted A Concentratian in ..ﬂ.u;l:-hi-rﬂ.l.;lf = :
i “Teduriril, Ecolepically | Metbodt of Messurement |
Residential, Rural | Sensitive Ares
and Oiber Arga | (motified by
Cenleal
e | Governwdeed] | 0
13} i ) N SN - Arraare. |
Ardreial® . & 1) | h'rsp'.mtd Wedt and
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& "I' | | § GE amalvsy ]
| 19 | Bencoiairyere - Solventextraction |

(BaPy - particulate | Anmual® ol ol | followed by HPLCGC
_|pusconky.mpm | smabrsis .

] i = AAS ICT metbost alier
1 Areni (Ad) Anruga]® ' o i sampling on EPM 2000 |
ng'm’ of equivalest fiker paper |
R Sk N TTTAAS ACE method sher

|12 | Nackel (N0, npiem’ | Anaial® 1 2 sampling e FIM 2000

- e — m —— ==

of eguvaleel filied paber

= Aniaal arithmenic mean of mnamium 108 meaiorements 1 a4 vear at a panecudar wie Laken

pwace a wiek 24 howrly sl aniderm intoreals

"t howtly or 03 hourly or 01 hourly monitored values, ot applicable, shall be compled with
9%% of the e in a year 2% of the time, they may exceed the limits bul not on fwo

consevutve day s of monionsg

Wole, — Whenever and ahejeves mc-ﬂl"h'-hh.g renmilis dn Dws comseculn e ﬂa;}'l. ol ke g e oEed
the lmits specificd atwse for the respective category, it shall be conssdered adeguale reason 1o
ieaitute regular of conhinudis monitoning and Turther investigation.

SANT PRASAD GAUTAM, Cliunes
[ ADNT-II | S8 ety |

Seailes The st oatuns on National Ambient Air ':'-"Ii-'lll'l}' Standards wen FII.II:'|'IM by the L'tr:!rﬂ:F
Potbutsen ool Doard in the Caretic of India. Extraardnary vide notification Nojs) 30
TR4(15y, dimend 11 April, 1994 and 5.0, 93S(E), dated 14* October, 1995,

Prasted B O Stasagel, Temgrmsany af indon Frin, King Bosd Minapets, Méw b TR R
wed Pubimted by B Compiother of Fulbiecnnsng [R5 TR S ]
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SCHEDULE
{see rule 3(1) and 4{1)

Ambient Air Quality Standards in respect of Moise

Arga Code | Categony of ArealZone Limits in dB{A) Leg *
Day Time Might Time
(A Industrial ane 75 70
(Bl Comrnercial area g5 E§
{C] Resxbantial area 3] 45
o) Sience fone &0 40

1. Day time shall mean from 06:00 A.M. to 10:00 P.M.

2. Night time shall mean from 10:00 P.M. 1o 06:00 AM.

3. Silence zone is defined as an area comprising not less than 100 meters around
hospitals, educational institutions and cowrts. The silence zones are zones
which are declared as such by the competent authority,

4, Mixed calegories of areas may be declared as one of the four above
mentioned categories by the competent authority .

“dBiA) Leq denotes the time weighted average of the level of sound in decibels
on scale A which is relatable o human hearing.

A "decibel” is a unit in which noise is measured.

"A" in dB{A) Leq. denotes the frequency weighting in the measurement of noise
and corresponds to frequeney response churacteristics of the human ear.

Leq : It is an energy mean of the noise level, over a specified period.

gﬁ—aj'} Date: 2024
n®

b

e %Eﬁ'ﬁi;ﬂ
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CONSENT ORDER Page | of 15
UTEAL-DAND UTEALE COML MIMES OF b5 HALCD LTI

BY REGD. POST WITH AD

STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST, ENVIRONMENTE CLIMATE CHAMGE, GOVERNMENT OF ODISHA]
AM118, Nilakantha Magar, Unit-Vill, Bhubaneswar-T51042
Phane-250 1909, Fay: 1862822, 2560955 E-mall: paribeshl@ospchoard ore, Welbsive: www,ospeboard,omg

CONSENT ORDER
No._ [Y4 A9 { IND-I-CON-7003 Ot 49:.07- 205 |
CONSENT ORDER NO. 4086,

Sub: Consent for discharge of sewage and trade effluent under section 25/26 of
Water (PCP) Act, 1974 and for existing / new operation of the plant under
section 21 of Air (PCP) Act, 1981.

Ref Your online application No.6056264, Dated 30-12-2024 and online reply
dated 23-07-2025.

Ceonszent to operate is hereby granted under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and rules framed thereunder to

Name of tha Industry: UTKAL-D AND UTKAL-E COAL MINES OF MiS NALCO LTD.

Name of the Occupier & Designation: SRI SRINIVASA SUBRAHMANYAM NERALLA,

GGM (SMELTERI|ZEPOEDS &P
DIST: ANGUL

This consent order is valid for the period upto 31.03.2026.

This consent order supersedes the earlier consent order issued vide letter
No.6581, dated 28.03.2025.

Details of Products Manufactured
5l. No. Product Quantity
1. Coal 4.0 MTPA

This consent order iz valid for the specified outlets, discharge guantity and
quality, specified chimneyfstack, emission guantity and quality of emissions as specified
below, This consent is granted subject to the general and special conditions stipulated
therein.
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et COMSENT ORDER Page 2 of 13
. AMD UTEAL-E KES ki3
ko
A. Discha armitted thr following outle ject to the standard
"Out| Description of | Pointof | Quantity | Prescribed Standard
let outlet discharge | of per e S T T
. | dis
e g (mgh) [Graase, {mgh) | (maf)
. (mgd) |
01 | Seplic fank Soak pit - 550 | 200 | - 100 -
. (Camestic &g
| effiuent)
02 | Ming Drainage | On land/ « | 55w 10| 10| 250
watenfsuface infand 8.0
| runofifatfer surface
wastewatar waler
body
B. Emission permitted through the following stack subject to the prescribed
standard
Chimney | Description | Stack | Quantity of Prescribed Standard
Stack No.| of Stack helght | emission
(m)
— (mg/Nm?)
-‘_‘-‘_‘_‘_-""‘—h_.__‘_‘_'-"'“—--_._______-_‘_ y
-l-_-'_""-—u
-—._,___-_‘_-_‘_‘-
C. Disposal of solid waste permitted in the following manner
' sI. Type of Solid | Quantity |Quantity to | Quantity | Quantity Description
No. waste generated | be reused to be disposed | of disposal
(TPD) on reused off off site.
site(TPD) | site(TPD) | (TPD)
1. |Top soifover As per - - - As per
burrden approved approved
mining clan mminirg plan
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TR AL-D AN LT ALE COAL MINES F SUS MALCT LTD

GENERAL CONDITIONS FOR ALL UNITS

Tha consant is given by the Beard in considarabon of thi paniculsrs given in the application. Any change o
pltermalion of doviation made in aciual practice fram the periculars furnished in fhe application will alzo be the
ground for lable 1o review/variationirevocation of the consent order under seclion 27 of tha \Waeler (Prevention
& Conirod of Pollulicn) &ed, 1874 and saction 21 of Air (Preventon & Conirol of Pollution) Act, 1987 and Lo
make such varistions a5 desmed fit for the purpose of the Acts.

The occugier would immedisely submi revised application for corsent to operae o this Board in the event of
any change in M quantity and guality of rew material  products / manutacturing process or quanity iqualty of
tha efluent rate of amission /i pollution conlred equiprment § system elc.

The apglicant shall net change or aller gither the gualily or quaniily or the rate of discharge o temparatuie or
the route of disgchargs without the pravious writisn permisgion of the Board,

The application shall comply with and carry out the direstivesdcrders issued by the Board in fhis consent arder
without sny negligence on hisher part In case of non-compliance of any onderidirectives msued at ary lima
andior violstion of the terme and conditione of this consant order, the apolicant ahall be latde for legal action
as ped the provisions of e Law,

The applicant shall make &n application for grant of fresh consent &t l2asl 80 days before tha date of expiry of
this consant ordes, ]

The issuance of (his consent Goes not convey any progery might in eithar real or personal propery of 8ay
exelusiva privileges nar does il aulhorize any imury o pridate propedy of any imwvagion af personal dghts, nor
any infringement of Cendral, Siate lews or ragulatian,

This consenl dees nol aulhorize or approve the sonsirustion of any physical structure or faclities ar (he
undertaking of any work in any natural wabér coursa,

The applicant shall display this consent granted (o him in 8 prominent place far perusal af tha public and
inspecting officars of ths Boand.

An inspection ook shafl be opaned and meda available e Board's Cfficers during the visit to the factory.

The appicant ahall fumish 1o the visding officer of the Board any informalion regarding he consiruction,
insialation or cperation of the plant or of effleent treatment system [ air pollulion canlrol system I stack
manitering system any other particulars as may be perinent 1o preventing and contralling pollution of Water /
A

The epplicant shak display suitable caution board at the place where the effiuent is enlarng Into any wabes-
body or any other piace %o be indicated by tha Board, indicating thesein that fe area nbo which lhe efuenis
are being discharged ig not fit for the domestic usebathing.

Storm watsr shall not be allowed 10 mix with the frade andfor gormestic efiuent on the upsirearm of tha terminad
manbiaias whene the flow maasuring devices will be inslalied,

Tha apalicant shall maintain goed house-keeping both within the factory and the premises. All pipes, valves,
seware snd draing shall be leak-proof, Flaar washing ahedl ba admitted inta the affleent collsstion Sysiem only
and ghall not ba afowed to fnd their way in sk draing or open Sreas,

Tne appicent shall at al times maintain in good working order and operste as efficently as possibie all
freatment or conbral faciliBes ar systams install or used by him be &cheeve wilh the temis) and condilicne of tha
consan

Care should be 1aken to keep the anaencbic legoans, if any, biiogically active and nat ublized &5 mese
stegration ponds. The anserobic lagoons should b fed with the raquized muirients for effectve digestion.
Lagoons shoukd be construsled impenviows.

The wilizetion of treated effiuent on faclory's own tand, If any, showld be complsted and thera should be no
poseibiity of the effluant gaining acoess inko any drainage channal or other waler courses either diracty or by
overiow.

The efluent disposal on land, I any, should be done without creating any nulsance to the suroundings of
inundation of the lands at any lime,

If a1 any time the disposal of treated effivent on land becomes incompleta or unsabsfeclory or create any
probiem or becomes a mater of dispute. the ocoupier must adopt allamate satisfaciony treatrment and dieposal
FrEasUiEG,

The sludge from treatment units shall be dried in sludge dnying beds and the dreined fquid shall be taken 10
equalization tank.

The efuent restmant units and dispesal maasures shall bacome operatve al the time of commenoermem. ol

praduction.

The applicant shall provide parl holes for samping the emissions and access platform for casrying eul slack
sampling and provide slectrical aullel paints snd athar arangements for chimneysistacks and olher sources of
amissians 8o as 1o collect samples of emission by the Board of the Spplicant at any lme in accordance with
the pravision af ha Acts or Rules made tharsin.
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The applicand shall provtde all faciities and render required essiglance to the Board siaff for colechon of

sampias | stack mondgang finspaction.

The applicant shal not change or altar mither e qualily or quantity or rate of emission or insial, replace of

gher tha air pollufien cantral eguipment or change the raw material or manufacturing process msulting in any

changa in quality andior quantity of emissions, without the previous written permizsion of the Baard.

Mo control equipments or chimnay shall be aliered or replaced or 8z the case may be erecled or ré-grecled

eyrapt with thie previoes approval of the Board. i

The liquid efuen arging out of the cperation of e & pollution control equipment shall b2 fréated in the

manner 50 as bo meal the standards prescribed by the Board in accordance wilh ihe provisions of Waler

(Prevention and Condrol of Poliution) Ast, 1974 (a5 amendad).

The slack monionng sysiem employed by the applicant shall be opened for inspection to this Board 8 any

fime.

Thers shall not be ary fugitive or episodal discharge from e premiges.

In casa of such episodal deschargelemissions the oocupigr shall take immedisie action o Bring down e

emssion within the limits prescrbed by the Board and stop the operation of the plant if requined, Repo of

such accikdental dscharge femizalon shall be brought ko the nelice of the Board within 24 haurs of pogumence.

The soplicant shal kesp the premises and alr pollution contiol equipments clean and make all hoods, pipes,

valvas, stackschimneys lesk proof, The air pollullon conirol eguipments, k<alion, inspectian chambers,

gamgling pest holes shall ba mada aasily sccessible a1 all timas

Any upset condition in any of the plantiplants of the factory which is likely 1o result in increased effluent

discharge/emission of air pollutants and { o resull in viclation of tha standards mentened shall be raported to

the Headquariers and Regional Office of the Beard by E-mail within 2 hours of ils occurrenca.

Tha eesupiar hes 10 ensure that minemum three varieties of trees are plantad al tha densiy of not less than

1000 trees par acre. The rees may be planted along boundaries of the premises. This plantation is stipulaled

over and above (ke bulk plaristion of freas in that area.

The solid waste such a8 sweeping, wastage packages, ampty containars residues, siudge including that from

gir poliution canlral equipments collected within the premises of the shall be dsposed off sserilifically to the

aalisfaction of e Board.

A1 sofid wastes ariging in the pramises shall te properly classified and disposed off to the satisfaction of the

Board by

il Land A0 in case of inert malerisl, carg bairg taken i ersure that the matedsl does nol give rise @
leachata which may percolata into ground water of caried away with stomm un-off,

i} Controlied incineratian, wharever possible in cese of combusiible organic material,

i)  Compasling, n case of bic-degradable materisl.

Any towic matenal shall be deloxicated if possible, olhenswse be sealed in sieel drums and burked in protected

argas pfier obtaining approval of this Board in writng, The detaxication o sealing and burying shall be carried

oul in Ine presence of Board's authorized persons only. Letier of suthoeization shall be ablained ler handiing

and disposat of hazardous westes.

¥ e be any technological improvemnent or otherwise this Beard is of opinicn that all or any of the conditions

refarred to above reguires varialion {including the change of any canirol equipment sther in wihols or in parth

this Board shedl aflar giving the applicant an opportunily of being heard, vary all or any of such condition and

thensupon the applicant shall be bound o comply with the condtions g0 vared.

The applicant, his'heirsfegal representatives or assignees shall have ne daim whalgoever to the condition ar

renawal of this cansent afler the expiry period of this consent.

The Board reserves the right to mview, impose adoitional conditions or condition, revoke change or alter Ine

terms and canditions of this consent,

Moksilhstanding amything contained in thie conditional lefter of consent, the Board hereby resarves io @ the

right &nd power under section 27(2) of the Water (Prevention & Contrel of Fallulion) Act, 1874 o el Ay

andiar all the eandilicns imposed hersin above snd to make such variations as deemed fit for the purpose of

fhe Acl by tha Board,

T conditions imposed as above shall contines 1o be in force until revoked under seclion 27(2) of tha Watler

{Prevention & Conirod of Pollution) Act, 1974 @nd saction 21 A of Air (Preveniion & Caontrol of Pelluficn] Act,

1981,

The sccupar shall comply 1o the conditions stiputated in CTE ordar isswad by Odisha Siaie Pollubon Condrol

Board and canditians stipulated in Environmental Clearances isswed by MoEFSCC, Govt, of India,

The occupier shall abide by E{F) Acl, 1865 and Rules framed Ihere-undes

I case the consent fes 5 revised upward during His pericd, the industry shall pay tha differential fees o the

Board (for the remaining years) ta kesp fhe consant order in force. If they fall lo pay the amount wilhin the

pariod stipulatad by the Board the consent ardar will be rewiked without prior nolice.
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GEMERAL CONDITIONS FOR UMITS WITH INVESTRENT OF MORE THAN Rs 50 CRORES, AND 1T CATEGURIES QF

HIGHLY POLLUTING INOUSTRIES (RED &).

Tre appiicent shatl analyse e ervissions evary month foo the paromeiess ndaied n TABLE, B & © &5 meslione: 0 s aesar and shed
bamisn he repor thenoo! 1o the Board by e 107 of |hi dudeeeding manin

The agpicast shad provide ond Fan@ers of bis own cost toee prbient @ gually moniotisg yistions fyr moniorng Eespanced Faroolai
Waber, Sulphor Cioocris, Omdes of Ninsges, Hytm-Carton, Carbon-Mopoxide and monior Ihe mame once i 8 dayreesscTodn ghisscnih
Thes thala bdstad 3nal be Tarianed n & ragister and a maorhly sxdec] be Sansbed 1o the Doatd

The appiicect whall proes @i mdlsais 50 hE oan o2l B meleaningosl salon i collect e dats on o wing sHociy, sisclon, Wmest e,
hremd iy, riindal, g2 w7 1he dadly ragdng shal be recorded and e axifsd were 18 P Boam onod e 3 monih

Thip apil g shal koewvand the ioloeng miomaion e Mambai Ssoelany, Sate Poliulisn Cosral Bassd, Ocisha, ERubeneswear regulary’.
a of anabysis oF ik momioling, Wnbian ar quality monkcning meeooloRc! dats a3 reguired &very monin
b, Progeess on planiing of vees guarierdy.

The appicant srall innisl rechance comgoslle samping equpman and continuous o meatunng | neconding desces on BE #ueL
drmrin of Fide A el as domeate effuent A recom of oady dschamge ehal be machansd.
The iplidwing informaticn shail be lormanced 1o the Member Secsetary on o Balers 107 of every manis

A Paifommanos i progress ol e marment panl
& Wonitly staiement of caly dechamge of domeslc ananl Fide alfuan

San-pomalmce walh @1 sanl esilkines

2 I for pny reamon the apolicent dots nol cemply weih &f & unaki o pomply with any efueel Smeions. specibed in this consenl, the
mpplazinl ahal i dianady Rolfy Ihe consent ssung sty by [sephans 4nd PSR NB CONMERT IBSUnG auroriy i P iosnp
Infomatios 0 srlng wihon 8 days of dech iRl
i off NoA-COmoanca
il A gmarEnn of T NEN-CRMERancy CHCNage nChuding its impact on The receiving wabars
iy Esvicipaned e of conbnuance of pon-comploece if prpeciad o conlines & # guch condilicn hin Besn comactad e durelion

ior prnea ol nen-pempAnGs

&] Siea takany by I apphoand o Fediece med siminge the non-complying drchaeps and
7] Sleos o be laken by Lhe apphceal 1oz pravend P condfifion ol ron-tomphancs

b Tea applicass snal (mie al reasonable SEps i TUCEUCE By BOVErE e 1o nelung) wlons nossling Bom non-Compiance Wi any
effiuns limitation speciied n s someel iscuding such sozelaiated or addfional menionng a3 necessary fo dejerming [he natuns and
Impact of e nor-casghing Seching

£ Holhing in ths consem shall be corstrued o refewe (he apploant from endl or erimisal sanalias lor men.complianoe wieiner or not soch
roon-complance m ous (o feie Dipead Bis S0NCl, SUTN 35 ipak-iown, elechc fafure, accidem or neiral cenain

Thi BEdgan) shad gi N own oot gat the eMuem sampies colisciad both befor and Gfer Te@iten] and gai iem analysed af an st
laboimizey every month for the padametend Adicaled in Pacl-D afd shall sueet 0 Sopkoain Ma report theesof 1o e Boerd

Tos SNdiion o] vaidis vealmani chemicals should be dose anly with mechamcsl dosers aed pio e egqusprmant fgr negulatom of Comeot
dEibagas dearminad taly and for proper unform feeding. Crude prachices sush 8 dumging of Chamicss in drains o7 SAMES OF Incking of
mcids o7 diiabes mrivtranty prd ukkning pases (o gleng $e Ahould nof Ba regomad o

1= g gzl of e efuest on (e o omgatos, ihe rdusiy 4had iap in vde of tho naed for

a Rlpson of Coog

b Change ol point ol apidcation of §fussd on lsg

[ &, porkon of lend e faioes.

The adesten of thiks s gved gall bacosmeng pick or dale, T induy may ensiee this n conaullaion wih e Ageeaine Depariment

i1 18 he ol rESpOnSiTAly of Be mdestry te engur thal Bwim die no complEnts al ang Sme Tom e myals in e urousdng sleik & A
nasut of discharg e 68 sewnge o trde afisan: i any

Prege: hausaksogng shail be maintined by 2 doScaiss ieam

The idusing must constilute & tabm of Saaeile and inncay mablisd persance] who sl gure SoMEnLOUS coemio of ab poluion
conixl cewices s e cleck (ingluding mighl hows) and showd be m & poeifos 12 Replin e §ialus of operalon of Ihe polidion conkol
e 1 IR0 fspecEng oficers of ihe Soand ol ary peiet of ime. The nema of fess parsons with Their conisd isiephate fambals Shall
Ea intimaied io the concemed. Hagional Ofices Al Head Oifice of the Boad and in cass of any changs in L ieam it shisl be ilmated o
the Soaed iImmedismly
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LR ALAL AND UTE AL-E COAL MINES OF M/5 NALOD LTI,

e

E. SPECIAL CONDITIONS :

1y  This Consent Order to the aforesaid mining project is under provisions of Water
(PCP) Act, 1974 and Air (PCP) Act, 1981, It does not tantamount to approvais /
consent / permissions etc. required to be cobtained under any other Act / Rule /
Regulation. Operation of the mining project iz subject to availability of all other
stalutory clearances required under relevant Acts/Rules.

2) The guantity of production shall be determined on a monthly pro-rata basis from
the date of issue of this order, If the date of issue s 15" of the month, or earlier,
then the entire month will be considered for calculation, othenwise the gquantity
zhall be detarmined from the next month on pro-rata basis.

3)  Mining operation in the amalgamated block of Utkal-D & Utkal-E Mines of M/s.
NALCO Ltd is subject to permission from MoEF & CC, Govt. of India, Steel &
Mines Department, Govt. of Odisha and State Forest Department.

4) Permission from competent authority shall be obtained for drawl of surface
wateriground water for usage.

5)  Excavation of coal shall be done using surface miners. The surface miner shall be
operated along with dust control measures.

6] Drills shall gither be operated with dust extractors or equipped with water injection
system to minimize dust generation in the work environment. Controlled blasting
shall also be done and blasting shall be carried out during day time.

7} Loading, unloading and coal stack yard shall have adequate dust suppression
measures, The pollution control systems shall be properly maintained and
operated,

8) The haul roads and arterial roads shall be made black topped / concrete with
avenue plantation. Necessary dust suppression measures shall also be taken in
theze roads to prevent generation of dust during movement of vehicles. Plantation
of thick leaf trees on both sides of the road shall be done.

9) Mobile water sprinkling shall be provided for dust suppression on the temporary
quarry haul roads and sprinkiing of water shall be done at desired intervals so as
to prevent generation of fugitive dust.

10y All internal coal transportation roads, temporary mine haul roads and other
material transportation roads of the mine shall be maintained properly to avoid
creation of ruts and pot holes.

11} Coal transportation from the Coal Stockyard of mine to Captive Power Plant
NALCO shall be done through road over a distance of 40 km [2 km within the
lease area (In pit to ML boundary) + 38 km outside the ML Area (Approach Road
to SH-63, SH-63 & NH-55)] is allowed with permission from concerned authority till
Rail transport infrastructure at San-Kerjang is developed and made operational.
The project proponent shall ensure that the operationalization of San-Kerjang
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UTKAE-D AND UTKAL-E COAL MINES OF WS NALCO LTI

Railway siding by December, 2026 to reduce the coal transporation by road (19
km distance).

Plantation =hall be carried out with the saplings of native species of not less than 2
meter height, on both the sides of the coal transportation route in consent with the
highway authorities (wherever required). The community plantation shall be carried
out within the Angul town with fruit bearing species and ensure the survival of the
same.

Ambient Air Quality (AAQ) and Noise quality data along the entire coal
transportation route shall be meonitored and data shall be submitted to Board on
annual basis. In case of exceedance cbserved in monitoring valus, remedial action
shall be taken to bring down the values within prescribad limit.

The railway sidings shall be upgraded to silo-loading facilities integrated with air
pollution control facitities. A time-bound action plan shall be prepared and
submitted to the Board.

Coal transportation through roads shall be done in covered vehicles. To ensure
that the trucks are covered with tarpaulin, |P cameras shall be installed at the exit
points of mine and shall be connected to the SPCB server, No village road shall be
used for transportation of coal and no road transport roule shall be adopted, which
is passing through any sensitive location such as schools, hospitals elc.

After commissioning of the Mahanadi Coal Rail Ltd. (MCRL) Railway siding, coal
shall be conveyed from the coal stockyard through Coal Handling Plant and Rapid
Loading Silo (of 4000 T capacity) through a series of conveyors of 2000 Tonnes
per hour rated capacity for loading of coal into wagons at proposed MCRL Railway
Siding for further transportation of coal to the delivery point in accordance with the
provisions of tha Coal Mining Agresment. For the establishment of MCRL railway
siding, separate Consent to Establish shall be obtained from the Board.

Instant water shower system al the exit point of the quarmry shall be provided and
all heavy vehicles loaded with coal shall move through the instant shower system.
Mechanized wheel washing facility for coal transport vehicles at the exit point of
the quarry or at the coal stack yard as per the requirement shall be provided. The
wheel washing facility shall be integrated with complete recirculation system. The
existing wheel washing facility shall be upgraded o body washing facility alongwith
wastewater treatment and recirculation system,

Transportation of coal through rail shall be enhanced to 80% of total coal to be
despatched in the year 2025-26.

All necessary precaution shall be taken to prevent fire in coal stack yards and coal
seams. Necessary precaufionary measurss, inter alia, maintaining a minimum
stock shall be taken to avoid fire hazards in the coal stack yard. A technology
based mechanism shall be adopted for monitoring and mitigation of coal fire.

The mine shall develop wind barrier wall of 10 meters height all round the coal
stack yard to control fugitive coal dust emission.
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21) Fog canons shall be deployed at the coal stockyard for control of fugitive dust
emission.

22) Ambient air quality measured at a distance of 500m from the dust generating
sources {Loading or un-loading, haul road, coal transportation road, coal handling
plant (CHP), Railway siding, Blasting, Drilling, overburden dumps or any other dust
generating source like nearby roads eic.} in the down wind direction shall meet the
following standards.

Pollutant Concentration in (micrograme/m’) (24 hourly)
SHM - a00
RPM - 250
50, - 120
MO, - 120

In case any residential or commercial or industrial place falls within 500 metres of
any generating sources, the National Ambient Air Quality Standards for industrial
area notified shall be applicable.

23) Adequate Ambient Air Quality Monitoring Stations (at least 04 nos.) shall be
established in core as well as in buffer zone and locations shall be decided in
consultation with the Regional Officer, State Pollution Control Board. Monitoring of
paramelers shall as SPM, PMsg, PM; s, SO and NO, shall be done.

24) Monitering of Ambient Air Cuality of the mine shall be done once in a fortnight (24
hourly) and data shall be submitted to the State Pollution Control Board once in a
year.

25) Continuous ambient air quality monitoring stations (CAAGMS) with data transfer
facility shall be established in the core zone as well as in the buffer zone for Py,
PM;s. S0 and NOx manitoring, Location of the stations shall be decided based
on the metrological data, topographical features and environmentally and
ecologically sensitive targets in consultation with the Regional Officer, State
Pollution Control Board. The action plan with time limit for installation of CAAQMS
shall be submitted within 07 days. Till installation of CAAQMS, AAQ monitoring
shall be carried out as per Special Condition No.22 & 23,

28) The top soil and overburden shall be removed separately and stored it in separate
heaps, duly covered with grass and vegetafion and shall be utilized for backfilling
af mined out arsa In future. No OB dumping shall be done outside the ming lease
aneg,

27) The proponent shall mix the fiy ash generated by thermal power plant with OB for
back filling of the mine as per Fly Ash Motification of MoEF&CC, Govt. of India Ot.
31-12-2021 and amendments made thereafter.

28) Action shall ba taken for removal of residual coal going along with overburdan so
that spontanecus fire in the dump site can be eliminated. Water sprinkling
arrangements shall also be provided at the coal seam faces and active dump sites
to control fire. .
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The surface runoff generaled from the mining area during monsoon shall be
diverted to adequate size of sedimentation pond for storage and use. Sysiems
shall be in place for collection and channelizing the surface runcff to the
sedimentation pond

Strate water genarated during mining operation shali be diverted to adequate size
of sedimentation pond for storage and use.

Water from sedimentation pond shall be used for spnnkling purposes on haulage
roads, other dust generating areas, vehicle washing and plantation activities. In
case of discharge of sirata water and runcff to outside, it shall conform to the
prescribed standard (Part-&, Sl No. 2). ’

Workshop from where water poliution due to wash out of oil and grease and
suspended sclids is expecied, Effluent Treatment Plant (ETP) shall be operated at
all the time and the quality of the treated wastewater shall remain within the
following standards and shall be re-used for washing of vehicles:

pH B 55-85
T55 - 50 mgh
Oil & grease - 10 mgi
coD - 160 mg/

No wastewater from workshop shall be allowed to be discharged to outside under
any circumstances,

Domestic effluents shall be treated in a sewage treatment plant (STP) and or shall
be discharged to soak pit via septic tank constructed as BIS specification. The
treated wastewater quality of STP shall remain within the fc:lluwmg standards and
shall be used for plantation:

pH - 6.5-9.0

TSS - =100 mg/l

oD - 30 mg/l

Fecal Califerm - <1000 MPN/100 ml.

Acid mine drainage water if any, shall be treated adequately and used only for
sprinkling activity.

Mining in Utkal-E block may be started after grant of EC in a way that the nallah is
diverted cnly after completion of Mallah diversion study covering the impact on
biodiversity by the proponent and PP shall ensure the submission of same to RO,
Bhubaneswar, and MoEFCC, New Dalhi.

Any Nalla passing through Utkal-E Coal block shall not be diverted without the
prior permission from the Depariment of Water Resources (DoWR), Govt. of
Odisha. Further, all protection measures as suggested by DoWR shall be
implameanted at site to protect the nallas.

The pre-mining and mining activities shall be commenced mih a restrickion not 1o
excavate and dump overburden within 15 mtrs. on both side of nallah till clearance
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from Water Resources Department, Govt. of Odisha for diversion of nallah is
obtained.

38) Adequate safety measures like construction of retaining wall, garand drain and
selftling ponds and embankment shall be made to prevent wash out during rain
from the excavation area, OB dumping areas, topsoil dump, coal stockyard and
other areas to these nallahs.

39) The diversion of nallah and realignment shall be done as per the design and plan
approved by Water Resources Dept, Govt. of Odisha. A copy of the permission
from the Water Resources Dept. regarding diversion of nallah shall be submitted to
the Board for record.

40) Mining shall be camied out as per statusitte al a safe distance from the
SinghadaJhor and the nallah flowing within the lease boundary. An embankment
of 3m height shall be constructed within 2 years of start of mining operations along
the southern bank of the Jhor and alsoc by the side of the diverted nallahs. The
slope of the embankment shall at least 2:1 towards the ML: The height of the
embankment shall be at least 5 m higher than the HFL.

41) Regular monitoring of ground water level and quality should be carried out by
establishing a network of existing wells. The monitoring should be done four times
a year in pre-monsocon (AprillMay). monsoon (August), pest-monsoon (November)
and winter (January) seasons. Data thus collected should be submitted to the
Board quarterly.

42) Adequate measures shall be taken for control of noise lavels balow the following
limits.

(06,00 AM — 10.00 PM) - Leq 76 dB(A)
(10.00PM - 06.00 AM) - Leq 70 dB(A)

43) Ambient air quality monitoring data, noise monitoring data and wastewater quality
monitoring data shail be electronically displayed at the entry point of the mine or at
a suitable location of the mine for public view.

44) The mine shall take action to supply of drinking water in the pefipheral villages,

45) The height of the stack connected to DG sets of capacity more than 800 KW (1000
K\A) shall conform to the following:

i 14Q"% Q = Total SO: emigsion from the plant in kg/hr.
iy Minimum 6m. above the building where generator set is installed.
i) 30 m.

46) The height of the stack connected to DG set of capacity less than and uplo 800

KW (1000 K\VA) shall conform to the following:

i} H=h+02vKVA

i)  h= Height of the building where it is installed in meter
iy K\VA = Capacity of DG set

W) H = Height of the stack in meter above ground level.




47}

48)

49)

50}
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UTEAL-TE AND UTRAL-E COAL MENES OF 8% HalOoo LTE,

All DG sets installed before 1.7.2004 shall be scrapped. DG sets complying with
efther State-| or Stage-ll emission norms shall reduce Particulate Matter Emission
by 70% by installing RECD without affecting any other emission parameaters as per
the CPCB guidelines and Board's letier vide No.17927, dated 14.11.2023 and
letter No. 7146, dated 10.05.2024, in this regard.

Plantation of trees shall be undertaken in the colony/ township, over top soil
dumps, OB dumps, along the side of haul road and in other areas of the mines not
being utilized for mining activities. The mine shall take up avenus plantation and
plantation in nearby village areas in consultation with DFO/Horticulture
Departmeant, The plantation details shall be submitted to the Board before end of
April every year,

The annual coal production status shall be submitted to the Board latest by 30"
April every year.

The environmental statement report for the financial year endmg 31" March shall
be submitted to the Board in Form-V on or before 30™ September every year.

EMEER SECRETAR
STATE POLLUTION CONTROL BOARD, ODISHA

THE GGM (SMELTER) & EFOED S & P,

UTKAL-D & UTKAL-E COAL MINES OF MFS NALCO LTD.,
AT: NALCO BHAWAN, P-1, NAYAPALLI,
BHUBANESWAR, DIST: KHURDA, PIN: 751 013.

Memo No. fin]d /
Copy forwanded o !

1)
)

Regional Cfficer, State Pollution Control Board, Angul
District Collector, Angul

i) Director of Minas, Gowl. of Odisha, Bhubaneswar
)  Director, Environment-cum-Special Secretary, F, E & CC Dept., Govt. of Odisha,

v)

Bhubanaswar.
0.F.0, Angul

vi} Deputy Director of Mines, Talcher

wii) Chief Env. Scientist, Central Laboratory, SFCB, Bhubaneswar
wid) Addl. Chief Env. Engineer, {(Hazardous Waste Management Cell)
¥} Guard File

N\

CHIEF ENV. ENGINEER (M)
STATE POLLUTION CONTROL BOARD, ODISHA
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GENERAL STANDARDS FOR DISCHARGE OF
ENVIRONMENTAL POLLUTANTS PART -A : EFFLUENTS
Bl. Paramatars Standards
i Inland surface Public Land far Marine Costal Areas
BEWers irrigation
(a) (b) (c) (d)
1. |Cebour & odour Colourless' - See 6 of See & of Annex-1
Chdouriass as far Annex-1
a% prachible
2 Suspended Solids (mgll) 100 E00 200 8. For process
wastewater — 100
b. Farcooling water
effluent 10% above
total suspended
matter of influent,
3 Particular size of 55 Shall pass 850 - -
5 pH value 2590 5690 A5t 80 55t08.0
6  |Temperaiure Shall not exceed - Shall not excead 5'C
5°C above the above the receiing
raceiving water wialer lemparatung
tamparatura
T Ol & Greass migll max., 10 20 10 20
Total residual chiaring 10 - - 1.0
Ammanical nirogen (as =0 80 - 50
N} mgfl max.
10. |Total Kajeldahi nitrogen 100 - - 100
{=s NH1) mg/t max
11. |Fres ammonia {as NHy) 5.0 - 5.0
mgd1 max.
12 |Biochemical Ouwygen 3o 350 0o 100
Demand [5 days at
{20°C) mgdt max.
13 |Chemical Oxygen 250 - - 250
Demand, mgil max.
4. |Arsanic {as As) mghl 0.2 02 0.2 0.2
maN.
15, |Mercury (a3 Hg) mgh o 0.0 == 0.0m
L= 1
15, |Lead (&5 pb) mg/1 max. o1 1.0 - 20
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sl Parameters Standards
L Inland surface Fublic Land for Marine Costal Areas
EEWETS irrigation
)] {b) (] (=)
17. | Cardmium {as Cd) mgH 20 140 - 2.0
Friant
18, |Hexavalent Chromium 0.1 20 - 1.0
fas Gr + B) mo/l mad
1%, | Totsl Chromivm (&3 Cr) 2.0 2.0 - z2.0
migfl man:
20, |Copper {as Cu) mg 3.0 a0 - 30
miak.
21 |Zinc [as Zn) mgll max. 50 15 . 15
22, |Selenium (23 Sch mgl D05 D.OS - .05
T,
23 Mickel (&3 Wi} mgll max. 3.0 3.0 - 50
24, |Cyanide {as TM) mgh 02 20 0.2 0.0z
Makx.
95, | Fluoride { as F) mg/ 2.0 15 15
ma,
76, |Dessohved Phasphates 5.0 - - -
(as P) mg!l max
27. |Sulphide (as 5) mgi 2.0 > - 5.0
max.
28, | Phennolic compounds 1.0 5.0 - 54
a5 (CHyOH) mgfl mae.
8. | Radioective malenals
a Alpha emitter 10’ 10" 10t 10’
micro curdeml.
b, Beta emitter 1® 10" 107 10
micro curkafiml,
20, |Blo-assay test a0% survival of [90% sunival | 90% survival | 80% sunvival of fish after
fish afler 66 of fish after | of fish aftar 96 howrs i 100%
hours in 100% | 86 howrs in | 958 hours in efflusnt
effluent 1005 100%
effuent affluant
3 |manganese (as Mn) 2 mgl 2 mgi 2 mgh
32, llron {Fe&) 3 mgi 3 mgfl - 3 mgfl
33. |Vanadium {as V) 0.2 mgfl 0.2 mgfl e 22 mg
i4, |Mitrate Wilrogen 10 mad - - 20 mghl
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el Page 13 of 13
UTEAL-D M T EAL
NATIOMNAL AMBIENT AIR QUALITY STANDARDS
5L FPollutants Time Coneentrate of Ambient Air 1
Na. Welghed ik
Average Imdusirial Ecologlcally Methads of
Residential, Sensitive Area Measuremeni
Rural and {u.uriﬁﬂlh:,l
otlsed Anea Cuptral
EHUEM}
it 2) () i 3} {a]
1 Sulphur Dhsatde [504), | Anoaal * 20 lmproved west and Gueke
g/ en’
4 Hours ** =il &l - Uhtrnvicket fluorescence
2, Titengen Dhossde Annual # ] o - Modified Jacoh
90, pa/mt EHochlewer { Ma-
24 Hours ** Bl &) Arseniec)
) - Chevmlisminesvence
i & Particalae Marver (sige | Aol * ) P} JOmvimetnc
less tlwadi 10p0ma) o - TOBM
PMpa 24 Houts ** i 00 = Bieea Amveryatiom
4 Parmcubeie Marner (g2e | Anoua] * A ETH] mrvimetnc -
kess than 2.5pm) or - TCEM
Phly spig /o 24 Hous ** | 60 g - Beta Atrenuation
i Crzone (O pyp/om* 8 Hours ** 100 10 - UV Phorometne
« Chemilummescence
1 Houes™ | 18 |80 - Chemical Method
i1 lead |:'F'|;|]- HE Yt Aanual * | LA {134 =AASICE method after
sampling cn EMP 200K o«
24 Hioruas ™ 1.0 1.0 exptivalent Glver paper.
- ER-XRF using Teflon
fleer
T | Carbon Monesile & Hiours ** iz [i7] - Mo Desperssve 1o
(CH mg/m! Red (NDIR)
| Hours ** 4 4 SPECUCSCOpT
B Ammmonis (N H ) Angn]* bLE1] 10 Chemiluminescenos
pg/m’ . Indophencl Blae Merhod
24 Hiouma** S0 400
% | Bemeoie (CaHe) gg/m® | Anaal 05 03 -Gras Chenmintogeaphy
based contimms anglyzce
- AddsoEp oAt aned
Desorpion folloaed by
G analysis
I | Benzo fa] Myrene Amrnaal® ] 0] -Salvent erICCHon
(Bal}-Particulare phase followed by HPLC/GiC
cnly, ng/m’ anah-sis
11, | Arsende (Ag), ag/m! Anmzl* (¥ (¥ -AASSTET methed afier
grpding ou EFAL 3000 m
pquil-‘n|mr Glier papot
12, | Mackel (Ni)ng/na® Anmual® a a1 -AAS/ICP meibod afies
| samgling o EPA 2000 ar
i equivalenn filier papc

e

Annual arthmene mean of manimum 104 measarements m a year at & pacacalar site mken twice 3 week 24 bourdy

2t paiform intervals,

24 hourdy oz 08 hourdy ar § houdy monitored values, as applicalile, shall he complied with 98% of e time in 2

veax, 2% ol the tme, they may exceed che lenats bt aor on reo consecsve days of monionng.

o

e O
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Deated 077712020324

Ta,

Subject:

SirMadum,

< 0K - 4MHEJ{U,QLE -c)?g25

File No.: J-11015-31-2007-1A-11-M o
Government of India
Ministry of Environment, Forest and Climate
Change
1A Division
xE%

Sh, Amil Kumar Pands

M/s National Aluminium Company Limited (MALCO)

NALCO Bhawan, P<1, Nayapalli P.O.-RRL, Bhubaneswar, Nayagalii, KHORDHA, ODISHA,
Nayapalli, 751013

E-mail: gm_uvechfnalcoindia.co.in

Muodificatlon of existing Environment Clearances (ECs) of Utkal T Coal Block (ML Area 307,28
ha with Granted production capacity 2.0 MTPA) and Utkal E Ceal Block (ML Area 523036 ha
with Granted production capacity 20 MTPA) by amalgamating the I & E block with total coel
production capacity of 4 MTPA and tolal lease area of 824316 ha by Mjs. National Aluminium
Company Limited (NALCO) located at Village: Nandichhod (Gopiballavpur), Gopinathpur
Jungle, Kesala, Kondajhari Jungle, Korada, Raijharan, Similisahi, Tehsil: Chhendipada Distrien:
Angul, Odisha - Grant of Environment Clearance under Para 7 (i) of EIA Notification, 2006-
Reparding.

This is in meference o your application submitted 10 MoEF&CC vide proposal number
LA/DRACMIN/ZD0323/2024 dated 1171002024 for grant of prior Environmental Clearance (EC} to the
project under the provision of the ETA Notification 2006-and as amended thereaf:

4. The particulars of the proposal ore as below ;

(1) EC Identification No, ECZ4ADI010RS61 2895N
(iE) File Mo, J-11015-31-2007-1A-11-M
(i} Clearance Type Fresh EC

{iv) Category A

) Project/Activity Included Schedule No. 1{a) Mining of minerals
{vl) Becior Coal Mining

Modification i existing ECs of Utkal D Coal
Block (ML Area J0L28 ha with Granted
production: capacity 2.0 MTEA) and Utkal E Coal
Block (ML Area 523036 ha with Granied

(vii) Mame of Project
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production capacity 2.0 MTPA) by amalgamating
the D & E block with total ¢oal production capacity
of 4 MTPA and total lease area of B24.316 ho
Revenue villages of Tehsil: Chhenlipada District:
Angul, Odishe - Environment Clearance under Paro
7 (i) of ELA Motification, 2006

(Ix) Location of Project (District, State) AMUGUL, ODISHA
(x) Issuing Authority MoEF&CC
(xii) Applicability ol General Conditions Mo

3. Mis. MNational Aluminium Company Limited (NALCO) has made an online application vide proposal No-
LAORACMINSO0323/2024 dated 10.10.2024 along with copy of EIAEMP Report {based on standard ToR), certified
compliance report and Commen Application Form (CAF) for the amalgamated Utkal D&E block and sought fior
Environment Clearance (EC) under the provisions of the para 7(ii) of EIA Motification, 2006 for the project mentioned
above,

4. The proposed praject activity is lsted a1 schedule no | {a) “Mining of Minerals' under Category "A" of the EIA
Notificetion, 2006, Hence, the project is being appraised at Centmal Level.

3, The instant Proposal was considered by the EAC (Coal) in its. 17th meeting held during 2 1-22nd Qct, 2024, The PP has
upkoaded the written information on 04,11.2024, The PP has uploaded the witten information en 04.11,2024, The minutes
of the meeting and all the project documents are available on PARIVESH portal which can be occessed at

abims s parive
Details submitted by the project proponent

& The project of M's, NALCO s located in Nandichhod (Gopiballavpur), Gopinathpur Tangle, Kosala, Kundajhar Jungle,
Rornda, Raifharan, Similisahi, Tehsil: Chhendipada Distriet; Angul, Odisha is for modification of existing Environment
Clearances (ECs) of Utkal T Coal Block (ML Area 301 .28 ha with Granted production capacioy 2.0 MTPA) znd Uikal E
Coal Block (ML Area 513.036 ha with Granted production capacity 2.0 MTPA) by amalgamating the D & E block with
total eoal production capacity of 4 MTPA and total lesse arcs of 824316 ba

7. Details of existing ECs, FCs, implementation and its complance status
A. Status of ECs obtained for Utkal D & E block and its present status

5. No Details of letter No  [EC/AmendmentdCapaciey] Area | Dateof | Status of
EC/Validity [(MTPA) (Ha) | Issuance implementation|
| Extension | & Life .
(Transfer EC | of the
mine
Utkal D Block — Public hearing held an 247012006
1. -1 1015/203:2006-TA, 11 EC 20& [300128[F9.01 2007 Implementad
Il 52 years (CTO ohdained
EC mn the name of under Air and
nssn Mining Corporati waler act for 2.0
Limited transferred (OB MTPA capacity
fo MALCO (Lickal-D Coal vide letter no.
ok ) £328/IND-1-
[ -1 100 8203 200014 [§ EC tranzgfer 20 |301.2R)11.0820200 CON-H7T62
M) dated
EC transferred  from Mg 28.03.2024
OMC 10 M NALCO valid up to
3032025,
Utkal E Block — Public Hearing held on 3005/ 2008
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»
5. Mo Details of letter No [EC/AmendmentCapacity] Area | Date of Status of
ECYalidity ([MTPA)| {Ha) | Issuance fimplementation|
Extension & Life
Mransfer EC | of the
ming
., -1 10 531200 F-LA. T {1 EC 208 |TI949 10 JZ22009  Yettobe
| orrigendum ded. 36 years implernentad
26122013 (Litkal E Coal CTO  obain
line under Alr As
-+, =1 L 331200 T-1A. 1T {0 EC 20 BEI3038 Tobe [pnd Water Act
L ormipendum dtd. (Aren | accorded Hor 2.0 MTRA
260122013 (EC transferred, peduced| bythe [vide lener nol
from MALCO (o MALCO) from | Ministry [[3906  IND-I4
roposdl Mo T2%.48 COM-6791
ASORSCMIN/AS54 14,2024 Ha o inied
EERIELE 1082024
Ha} valid wp  to
31.033025),
E. Sratus of FCz obtained for Utkal D& E block
5. No Obtained Vide Letter No | Area (ha) | Stage-1 /11 | Validity
A, [Utkol I (total ares — 143,42 Ha)
I, B-99200&FC dated 20,10, 2006 Stage-l cleammee Co-tenminus  with
2. R-992006/FC dated 05.01.2017 Transfer of Stage-] clearance from Misjthe Mining Leass
13702  |Orissa Mining Corporation o Ms|period
National Aluminium Company Limited
1. B-592006FC dated 02042020 Sage T1 clearance
4. FE-992006/FC dated 20.04 2020 A Stage | clearance
5. BOw2006FC dated 06,01.2021 : {Stage 1l clearance
B.  [Utkal E {total area — 162.1779 Ha) :
L. [-0772020-FC dated 12.03.2021 1561779  [Stage | clearance Co-terminas  with
2. B-OVZIOXO-FC dased 27.10.2022 1621779 E“I::EE H clearance the Mining Lensg
1. R-072020-FC dated 09.11,2022 1561779 Komgendum in  Stage [l Eoresgperiod
Clearance
4. [E00E 2024 13 piage I clearance

PP submited that the iotal broken forest area is 3126979 Ha-and there is o viclation of Yan {Sanrakshan Evom
Samvardhan} Adhiniyvam, 1980,

C, Production details of Utkal 1 Black

Proponent submitted that Uikal D Block became aperational from 2023 - 2024 onwards, Details of the game are s

Fol Doy
YEAR EC sanctinned Actual production Excess production
Capacity (MTPA) (MTPA) beyond the EC sanctioned eapaeity
2022-2023 20 MTRA il Ml
20k23=2024 20MTPA 09 MTPA Ml

I, Stafus of compliance to the existing EC conditions

The Status of complinnce of exrier EC of Utkal D Coal Block was oblained from Regional Office, vide Letter No., 101-
19805 EPE dated 07.10.2024 in the name of M's. National Aluminium Company Limited (MALCO). The Action taken




'
repon reganding the partially/mon-complied condition was submitted to Begional officer MoEF&CC by NALOO/Coal
Mines Division ¢ 48772024 dumed 08, 10,2024
[Utkal I} Coal Block — EC dated 29.01.2047

5. No Non-complisnce) Partially complianceObservation of RO clion  Taken Report ol
jdetails artially complied/ Nom -

omplied condition
I ecific condition no, vil: Top soilOne top soil dump has been observed [The grass seeds have been

ball be stacked properly with propedPP reported that "the top soil hag bes
lope at carmarked site(s) and should ck with temracing method and prop
e kept active and shall be used fonslope and height i being maintained =
matwn  and  development  ofearmarked site as per approved Mini eveloping in  paiches nf
énbelt lan". PP submitted that grass seed arious locations of top soil
sprayed on the top soil dump dump.

gurminous  Oresses et

rasses are already started

i jarland  drains  (gire,  gradient ng wvisit garland droan hes besmiGarland drams ore  already
engihh and sump capacity should beubserved at the top so0il dump. Garlandeonstructed  around top  soil
esigned leeping S0% safety margi 1 has alse been provided m part offand OB dump ares. Periodic
ver and above the peak sudden rainfallthe OB dump. The drain found to beleaning of garland drain ase
nd maximum discharge in the [l of silt in part which needs to befcarried out for free water flow
dyoining the puine sibe. Sump capacitkleansd regularly, Garland drain alongfl st cleaning was done beforg

d also provide for adequ e coal dump net observed PPmonsoon seasom. PP will
tention period to allow proper settlingreported garland drain width of 2.5 ¢ perindic cleaning o
[ silt material ith 60k I gradient and 2.3 km lengthizarland dmin

apacity of sump reportedly designedUndertaking for completion of]
of 245000 KL Tt wag also informed) garland  drain  and
al- the collected water is beingrelention wall by 15 Nov 202
ilized for sprinkling on haul road andhas been submitted.
een belt development

E pecific condition mo. x: Dimension iy VIsil retaining wall @1 the toe o etion of retaming wall
he retaining wall at the toe of the dumpaghe OB dump has been observed currenify  under progress.

il OB benches within the mine inmg wall constructed in pan ofRetaining wall of balance are;
check nm-off and siltation should bethe dump not in all dong, ill complese in another s
based on the rainfall data ]

ertaking for completion o
TP, garland  drain
berition wall by 15 Mov

been submitted.

U Epecific condition ne. xvill: ETP als has not been ohserved at the site ction of ETP is in fina
e provided for workshop and ce miner is being uscd, Duringstage  Commissioning  an
st Wister it an ETP has been ohserved. PPlirial run of ETP is currentl

submitied thot ETP is on irial progress by th
tage, icr,
Undenaking for completion o
ETP, garland dmin
retention wall by 15 Nav 202
has been submitied.

5. General condition no. vil: IndostriafRuncff water from mine collected i onsiruction of ETP 1= in foal

waste water (workshog and waste wategmine  swnp.  However, pro ge. Commissioning  and

rem minc) should be properdy collectedfeollection  armangement for  vehiclerial run of ETP is currently
reated so as to conform wo the stand nshing water yet to be provided. Oiljunder  progress by t.‘n.cl
rescribed under GSR 422 (E) dated [1%and grease trap yer to be installed kupplier,

' May, 1993 and 31 December, [953EMC.48  mine  discharge  wate ndertaking for completion
s amended from time to time beforofmoniioring data furnished along withETP, garland  drain
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(o
[Utkal D Coal Block — EC dated 29.01,2007

5. N Non-compliance! Partially complianceObservation of RO clion  Taken Repori ol
detmils artially complicd! Non

omplied condition
dizcharge of wotkshop effluents the submitied six manthl nticn wall by 15 Mov 2024

compliances. Data reporied was wit been submitted.
the norms of consent arder.

The Status of compliance of eardier EC of Utkal E Conl Block was obtained from Regionnl Office, vide Lesier Mo, 10]-
ITHUSEPE dated 07.10.2024 in the nume of M. National Aluminium Company Limited (MALCO). The Action taken
report regarding the pamtially/nos-complied condition was submitted to Regional officer MoEF&CC by NMALCO/Coal
Mines Division / 4882024 dated 08, 10,2024,

[Utkal E Coal Block — EC dared 10.12.2009

5. No an-compliance!  Partially  complianegObservation of RO ction Taken Report on)
tails Partislly complied’ Non

mplied condidon

o ecific condition no. V: An intcgrated planiMining activines have not yefining ‘activites are yet to b

for Coal Transporiation involving conveyorstaried. Integrated  Plan forstarted. The details of pre-mining
for o total length of 58 km)-cum-raillCoal Transportati ey on the Social-ceonomid
ereafter fo the main railway corridor shall ving conveyor (for tus of the local communitics

fotmulsted  in consultation wath | length of 58 km)=cum<based an the UNHDR report wil
#ighhouring mines and the state Governm i thereafter to the mainbe subanitted before
eepiii in mind the conservation of the locnfrulway corridor has nol besncomimissioning of mines,

abitat and fauns such as Indian  elephongfiumished.

sing the habitat.

. pecific condition no. xxii: RAR for 417PP  submitted that  theMining activities are yet o bo
AF's from 2 villages Nandichhod (4059 andeor catign packagestartad. Plan fior coall
opinathper (12) end land outsees involvinglofTered per family is Rz 3Stransportation thiough  railway
Ll PAFs from 2 villages Kosala (1509 andfakhs  and  toral  outlaysiding will be implemented.

(161} shall be prepared ported 10 be' Rs. 71452
plementation within a specified time fra e, Herarever, Hre1
f Dec, 2020, RER norms shall be not lessrchabilitation of 400 o
an that of the National RER Policy. R&Rfamilies yet to be completed. -
hall Enclade annuities for the wulnerabld
wpilation  aged,  homeless,  differentiall
lbled etc and also raiming programmes and
skill  development schemes for  aliernole
livelihood  for  those  not  being  given
erployment A corpus fund shall be ereated
for the general maintenance for the R&R
icy. The stams of R&R shall be regukar] v
mlmdcd on the company's websils,

i pecific Condition No xiil: The projecqThe details of pre-miningMining is vel 1o be started. Chas
roponent shall undertake & pre-mining surveypurvey  on the  Sociodof 400 families, 229 are already
b the socio-economic status of the localleconomic status of the localpeing dishursed nnd remainin
ommunities baged on the UNHDR and shalleommunities based on thefl 71 PDF's RER is under pmmﬁj

itor the impact of CSR. activities over theflUNHDR.  has  not  beenjat Kosala Village,
ife of the project. Project specific CSRffumnished. Details o
ctivities for the neighbouring villages beingimplementation  of CS
overed under CSR shall be provide t‘quir}- has oot bee
apital costs for CSR activities and nfumished Details
imimum  Hs | crore aomual  revenugimprovement of i
nditure of K3 31onne of coal whichever igconnectivity of the villa
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T
Utkal E Coal Block — EC dated 10,12,2009

Mon-compliance!

F. No Partially  compHanceOiservation of RO
detailsy

Action  Taken Report  on|
Fartially complied/ MNon

complled condition

higher (sfter adjusting for depreciation |
value of Ruppe] towards vanous S
ivities - imdemaken over the life of ¢
vect, In addition, an amount of Rs 22
2kh shall bz used for improvement of roa
nectivity to villages the project site.
tates of cach of the aclivites for each of
tllagres shall be regularly uploaded at leas
WiCE I a vear) on the company’s websibe,

urnished,

ear the project has sot be

vernacular languzge of the locality: concern
fwithin seven davs of the clearance and a cop
of the clearence letter is available with
ptate pollution control board and may also
peen at the -website of the MoEFCC a

nienvi

“learance  has:  nod

ished
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8. Reasons for amalgamation of Utkal D & E Block: 1 kas been decided to combine Uikal — D and Utkal E Coal Mines
for conserving of about 20 million tonnes of Coal getting locked up in the common barrder. Grant order for Mining Lease
for Ltkal [ & E Combined has been issued by the State Govt vide better dated 18.11.2023 over an ares of £24.316 ha for
the lense period up to 24.03.2051. Mining Plan and Mine Closure Plan for Combined Utkal T and Utkal E coal mines has

been approved by Ministry of Coal on 15.05.2024,

5. Salicot features of proposed amalgamation:

K. Mo [Description [Ctkal- D Uthkal- £ D & E combined Remarks
A Total Lease AreaiGovi Land 27.43 1304103 1576003
ivate 130,28 123 4473 B53.7275
[Forast 14352 169.1779 112 5970
Total 301.28 523,036 E}d.!]ﬁ' Mo Change
i. Production Capasity (MTPA) P.0 2.0 B0 No Change
i Details of Mining
I, Technology Eﬁnc’m Mining - FulyjOpencast Mining Mo Change
echanized ~ [Fully Mechanized
2. Peserves (Million Tannes) 101,68 67,49 170.87 +1.7)
3 ILife of Project (Yrs) 52 i £X
4 OB Generatron (Mm3) 200,52 205,96 382 B33 - (-] 23.627
5 Ultimate working depth D3l mbgl P27 5mbgl P42 m bl
i IMenns of Transportation omd/Rail Conveyor Rnad-'tf;r:'-'l:].rur -
r COVETing overing & distan
istonce of 3.80f 5.8 km to neares
m o nearesailway siding an
ilway  sidingthen transported b
thergrail o existin
nzported  byiMGR to the linke
il to existingproject.
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HT=Ta

GR o the
I::ldnkni project.
Project requirements
Water Reguirement (KLD) GW: TTOKLD JGW: 10 KLD 1450 _ L
Man Power requirement Mine Pit: T&fMine Pit: 690878 -237)
kLD ¥
i Power requirement {MW) 540 575 7.0 -0.4)
Fust mine lnnd use
I Total excavated Area 166420 Bil.18 581,070 [+3.47)
E. Purew under Waste dump 106,570 Dit.54 505990 ¥-33.42)
3, Area  under  greembelt andi.O 15,17 376 666 -+ 245 406
plantation
F. Wost
1. Project Cost {Rs. In Crore) 196,33 [78.96 R478.82 i+1903.53)

Environmental Site Settings:

10. The project area i covered under Survey of India Toposhest Neo. 730013 and is bounded by the pecgraphical
coprdinates ranging from Latinede: 20053°007 W 10 2100 200" N and longitudes &4020°007 E to 85023°00" E. Project
fall/does not fall in the Critically Polluted Area (CRA)Y Severely Polluted Area (SPA), as per CEPI Asseszment 2018,

Forest Area: The project involves total 312:6979 Ha of forest land the details of the approval aleeady obdained as given

bl
5. No Ohtained Vide Letter No | Areaiha) | Stage-1 M1 | Validity
A Utkal D {fotal arca — 143.42 Ha)
L. H-S9006GFC dated 20010, 2006 Stage-l clearance Co-lerminus
2 B0 2006 duted 05.01 201 7 Trunsfer of Stage-1 clearnnce | with the Mining
from M/s. Orissa Mining Lease period
13r.02 : ; -
Corporation fo M/s. Nationa]
Alomminm Company Lismited
3 E-992006FC dated (04,2020 Stage Il clearance
4. B-D9/2006/FC dated 20,04,2020 5 Stage [ clearance
5. E-00 2006/ FC dated 06.01. 2021 | Stage 1T clesrance
. Utkal E {total area - 169,1779 Ha)
L B-072020-FC dated 12.03.202] 156, 177% Stage T clearancs. Co-tenninusg
2. B-072020-FC dated 27.10.2022 169,177 Stage 11 clearance. with the Mining
3 E-OT20-FC dafed 0901 1,2002 1361779 L".{n'ngbl:ldlmi'l Stage I.'_f' Frrest Lense periad
clearance:
3. 20.08 2024 13 Stage | clearance

Protected Area; The project is not located within 10 KM of any ESZ/ ESA/ national pari/ wildlife sanctuary/ biosphere
reserve’ tiger meservel clephant reservedtiger cormidor/elephant corridor ete. There is no violation of WLP, Act. Site-
Specitic Wildlife conservation plan has been prepared and spproved for Utkal E mine with an amount of Re. 543.92 Lakhs
from Chict Wildlife Warden vide Memo No 10381 dated 26,10.2021 and for Utkal I mine with an amount of Bs 130
Lakhs from Chief Wildlife Warden for schedule T species [Sloth Bear (Melurusus Ursinus), Barking Deer [ Muntiacus
muntjak), Mouse Deer (Trogulus sseminna), Ratel (Mellivora capensis), Hare {Lepus nigricollis), Hyena (Hyaena hyaenn),
Iackal (Canis aureus), Langur (Presbytis entellus), Rhesas monkey {Macaca radiae), Mongoose (Herpestes edwardi),
Common Myna {Acridotheres iristis), Black drongn {Dicrurus adsimillis), Wood pecker (Picoides maharastra), Red-
necked parakeet (Dinopium benghaensis), Dove (Streptopelia Chinensis), Koel (Eudvmysseolopaceal, Bam Owl (Buba
buba), Patridge (Francolinus pondicerianus), Quall (Perdiculs asistica), Yellow monitor lizard (Vamnus bengalensis),
Bino-cled cobra (Naja naga nojal]

L1, Mine Lease details: PP submitted the following details of mine lease for both the blocks:
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Ciovi. Order/Notiflcations a5 the case mayhe

Area (ha)

I Maleo having two Coal Mines samed Utkal D and E. It was caricr allotted to two different
liotees. Central Government has decided to merge the Utkal D and E coal Block and allot the

ines together 10 Ms. National Aluminium Company Limited (NALCO] vide arder no, E. No
[03/34/2015/NA dated 2™ May 2016

24316

2 srant arder for Mining Lease for Utkal D & E Combined has been issued from State Govt vide
Letter Mo, 116155M/Bhubaneswar dated 18.11.2023 over an ares of 224.316 ha for the feasd
riod up o 24.03 2051

24316

1. Method of Mining and Mine Plan;

.. Mining Plan and Mine Closure Plan {Second Modification) for Utkal D and Utkal E conl mines with 4.5 million TPA
targeted capacity of coal Production has been approved by Ministry of Caal vide letter No. ORAN/APPO0291/2021 dated
|5.05.2024. In this regard, PP informed that targeted capacity of coal production will be maintsined a1 4 MTPA.
i, The total geagraphical reserves reported in the mine lease aren of 824316 Ha is 303,71 MTPA, out of which mineable
reserves ure | T4.7ES MTPA and extracrable reserves are 170878 MTPA. Percentage of extraction iz 37,420
Hi. Thete are total 20 seams, out of which working seams are 17,

iv. The method of mining to be adopted will be Fully Mechanized Openeast Mining Method. No underground mining s
envisagei as submitted by the proponent.

V. Siripping ratto s 12 3:4.
vi, Life of mise it 44 vears.
wil. Land nze datalls:

A, FFI.'-MiliI]E_

8. M. Land Type Particular Area {Ha)
[ Agricultural 351819
i Tenancy Township 11.9%8
(Private) Barren 1ide]
Community /ther use 2400
Agricultural 22,002
Tuwnship 1.798
F Covt non-Forest Harazing 2,405
Water Bodies 18.268
Barren/Other use B3 448
i Forest Reserve 312698
Total | 814316
B. Post !'r'[InEnE
8. No. Particular Total arca | Reclaimed Area (Ha) | Un-reclaimed area (Ha)
(Ha)
I.  |Excavation /Quaarry Area EETRG R IRL.OT0 -
w)  |Backfilled Aren [1R.70 118.70 =
b) [Excavated Void 252370 262,370 -
1, el Dump 105,990 305990 .
Safory Zone 45670 4E6TD -
4. [Doversion’ below nver/ nala’ Canal 27350 - 27,390
5. Petling Pond 140 IO =
6 [Read & Infrastructure Aren 26,900 12370 14.330
7. Rationalization Area 11656 11.656 -
B.  [Gorland Drains 0830 La&E0 .
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-
#, [Embankment [ 2260 - [ 2,290
. |[Greenbel: 82670 670 -

Tutal 82316 TT0. 116 54.21 Ha

viii. Details of transportation: The coal produced from the Utkal D & E block will be transported as given below:

* Coul is primasily planned to be evacuated from the south-esstem boundary of the bleck through conveyors from the Coal
Stockyard through Coal Handling Plan: and Rapid Loading Silo {of 4000 { capacity) through a series of conveyors of 2000
tonnes per hiowr rated capecity for loading of Coal into wagons at proposed Railway Siding plarforms planned for Utkal
group of blocks. Distance from block boundary to rail ling is about 1.4 km. From there oawards through Coal Wagons
throagh the Inner Rail corridor being developed by East Coast Rly, After development of rail corridor, coal from Mine site
{Utkal D&E Coal block) will be transported 1o Utkal loading yard by Coaveyor balt, thereafter it will be transported to
NALCO CPP by rulway only,

* As & Sopgap armangement and till the commissioning of the Inner Rail Corvidor, the Coal produced from the Mine shall
be ransported 1o Kerjanga Railwoy Siding by rowd over a distance of 19 k. Thereafler, the coal will be transpoited to the
NALCO CPP by rallway only. All the clearances / permissions has been obtained and work is going on in full swing,
Work is being executed by M/s RITES. It is expected that the Kercjunga Ry siding will be commissioned by July 2025, —
Afrer the commissioning of the Rly siding, 50% load on Road Transport will be decreased,

* Alternatively, Permission has been obtsined by Collector Angul to transport the Coal throngh Road mode till the above
two modes are operaiional, Distance of Mines pit head 1o/ CPP is 40 Kms.

* Trunsportation tese : Might 10:00 PM to Morning 6 AM

i%, Conl produced from Utkal I & E will be used as raw material for Captive Power Plant of NALCO, The distance of the
power plant from Utkal D & E Coal block is 40 Kms.

%x. Reclnmation: Afforestation shall be done covering an area of 376.666 ha at the end of mining. This will include
05990 Ha of reclaimed exfernal OB dump and 48 670 ha of greenbelt. Density of plamtation is proposed o be 2000 1rees
per Ha, At Concepmual Stage, Greenbelt/Plantation will be covercd over an area of 63,968 ha (Greenbelt: %670 ha, Sarfesy
Lone: 41.962 ha, Settling Poad 1.00 ha, Ratronalization Area: 11,656 ha, Garland Drains: 0680 ha).

13. Details of ToR accorded and ETA/EMP report: ToR has not been accorded for the inatant proposal under
consideration since it is an amgalmation proposal for existing EC's. However, PP has submitted the ELA/EMP repart for
the amal gamated DNEE block as per the standard ToR available on Parivesh portal.

|4. Baseline Data: The baseline data has been collected in the summer season firgan March 2024 to May 2024, Detalls of
the sume arc as mentioned below:

5. Ma. Parameter Description
1 Period Summer Season (March o May, 2024)
L AND) parameters af 10 PMID: 390 f0 B6.B mg/m3
Locatiens {mm and mox) PMZ5: 2005 to 51.5 mg/m3
S02: 4.6 100 194 mp'm3

NO2: 10.6 to 31.2 mp/m3

COx 054 10 0.98 meg'm3

3. | Incrementsl GLC Level PMI0=3.17 pg/m3

5002 = 138 pg/m3

Mox=1.18 pg/m3

£ | Ground water quality at 9 | pH: 6.12 to 8.4, Total Hardness: 103.% to 1758.2 mg/l, Chlorides: 49.1 to 419.7 ],

Locations Fluoride: .48 to 0.85 mg/]. Heavy metals were analyeed and not detected.
5. | Surface water quality a1 & | pH: 7.5 to 7.54; DO 6.6 to 7.1 mg/l and BOD: 3.8 10 15.6 mg/l. COD from 12 to 49
Locations mgl

6, |Moise levels Leg (Day and| 49.2 to 59.8 dBA for the diy time and 38.5 to 30.2 dBA for the Might time
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5. No. Parameter Deseription
Night}
Seal quality at 9 locations | pH: 5.62 to 684 Orpanic Matter: 0.52% 10 0.91% Nitrogen: 86,80 to 212,60 kg'ka
Potassium: 23%.40 kg/ha to 592,40 kg/ha Texture: Sundy loam
B, Flors and Fauna Site-Specific Wildlife conservation plan has been prepared and approved for Uthal £
mirie with an amount of Rs, 543,92 Lakhs for schedule [ Species from Chief Wildlife
Warden vide Memo Mo 10381 dated 26.10.202].
Site specific wildlife conservation plan has been prepared and approved for Utkal D
mine with an amoant of Rs 130 Lakhs for schedule | species from Chicf Wildlife
Warden,

|

15, Details of water requirement: Total water requirement is estimated as 1450 KLD, same will be sourced from Ground
water as well a8 Mine Sump water. NOC for 1922 KLD dewatering and 10 KLT3 fresh water from CGWA for Uitkal E
vide NOC dated 14,06,2023 which will be Valid up to 13.06.2025. NOC for 3682 KLD dewatering dnd 770 KLD fresh
waier for Likal D Coal block has been obrained from CGWA vide Noc No. COWANOCMINORIG 2021/13398 dated
200.10.2021 which was valid till 19.10.2023. Application for renewal of ground water MOC for 30158 KLD (Domestic use
T KLD + Dewatering /Mine Seepage 2245 8 KLDY has been submitted on 11, 10,2024, Payment of waler absmaction
charges of Rs. 68, 13, 657/ has been submitted and also informed 1o OGW A vide letter dated 26.09.2024, The renewal of
the NOC from the Central Ground Water Autharity (CGWA) for the Utkal-D block is in its final stages.

Three seazonal stremms are traversing the arca proposed to be diverted are as follows:

a} Bedasara Nallah (Length 1600 m & Width 15 m) - This nallah flows from 8W to NE direction and passes through
the North Western Portion of the Project Area. It is proposed to be diveried aleng the westem boundary towsrds north side
ull it merges with the Singhada Jher. This nala also shares the Gundeijen diverted nala

b} Gundeijeri Nallah (Length 4000 m & Width 15 m) - This nallah flows from SW to NE and passes through the central
portien of the Project Area. It is proposed to be diverted along northern boundary of the Drurgnpur Reserve Forest towards
west direction till it meets the westem boundary of Froject Arca afier which it will be aligned along the westem boundary
towards north side till it merges with the Singhada Thor.

¢l Kathuamod Nallah (Length 4120 m & Width 20 m} = This naliah Mows roughly from SW to NE and passes throuph
the South Eastern portion of the project aren. This nala is under divefsion first toward east along the southern boundary of
the mine (along the narthem boundary of Durgapur Reserve Forest) znd then, afier SE comer of mine, towands north along
the custern boundary upto the Singhada fhor. .

di NOC for diversion of ubove three nallshs has been obtained by the PP from Departmient of Water Resources,
Govemment of Odisha, vide letier no, 26553/ WR, dated 12.10:2022. Provisional permission for the diversion of the same
has also been obtained vide lener dated 03.03.2023, Nallsh diversion study had been carried vut by Water Power
Conultant, BESE m April, 2023 -

1. Details of power requirement and diversion of Hi-tension Line: Total T.0 MW power requirement is there which is
being/will be sourced from state grid, '

I7. Publlc Hearing: Public hearng for the Uikal D and Utkal B block was held on 24712006 and IN05 2008
respectively. Major issues raised during public hearing were about forest and details abour fauna, clarification with regard
1o the presence of animals like elephant in the project site, employment details, [mpact of the project in the forest area
( Durgapur BF), compensatory afforestation, Drinking water facility/water scarcity, Compensatory procedure end facilities
un the rehabilitation colony, proper assessment of land, peripheral development, Environment Management. Public hearing
action plan not implemented as only Utkal D mine is in operation since year 2023, However, Company has proposed an
amount of Bs, 27.45 Crore to implement the 1ssues raised during public hearing. The action plan for the same is as below:
5, NolActvities Budget Year wise budget (Rs. In
{Ks. In ' lakh)

lakh) | Year-1 | Year -2 | Year -3

A [Skill Development Center
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v
5. MofActivities Budpet | Year wise budget (Rs. In
(Rs. In lakh)
lakh) | Year-l | Year -2 | Year-3
1. Skl Developmemt Centre and Employment based training likel 150 10 40
Elecirscian, AC Mechanic, Mlumber, tailoring, Driving training, Electric
Motor Binding, motor welding in Village Nandichhod {Gopiballavpur))
b,
2. [Women empewerment programme for meking them self-sustainable 1 L0 50 25 15
ficld of dairy development, nurseries, Achar & Papad Making, vesetahl
forming, stitching, tailoring, grocery shops and others and marketing
propramme for their products
3. [Bupport groups for omft! fraditional development in villages of 0 - L1} [
Dhebamalia, Kosala, Gopinathpur
Sub total T 150 85 is
A, (Infrastructure Development
. [kalyan Mandap o1 Village MNondichhod, Dhobamalia, Kosala 75 25 25 25
Ciopinnthpir, Korado
2 Constmuction of concrete road at villnge Mandichhod and Kosala LAl 40 20 20
ul Loomstruction of community hall at Dhobamalia, Korads, Gopinathpu) B 35 11| 15
and Komda
5. B nos Cold Drinking water facility project at village Mandichhad)] S 25 15 i
| Dhobamalia, Kosala, Gopinathpur, Korada
. PDevelopment of a new playground m Gopinathpur with facilities 120 iy i 30
7 Lonstruction of funcral pyre building and boundery wall of village 30 1 ] 10
Ciopinathpur
. Construction of drain at Dhobamalia, Kosala, Gopinathpur B 20 20 40
B, |Development of GOSALA in village Kosala and Gopimnthpur 40 1 in 0
10 Constrsction mnd renovotion of cremation grownd 4 20 i =
L Koostruction  of bathing ghat in ponds, benutification of  pond a5 &0 A0 15
remloriim, sitting place, villape entramcs gale, elc.
12 [Installaion of solar lights (street) in villsges of Nandichhod 100 Kl n 40
Dhotamalia, Kosala, Gopinathpur and Korada '
Sub total T s 150 215
{B.  [Education facility
. Eﬂlmm:ti-:m of new rooms, Smart Classet with internet and Wi- 300 16 100 100
acabity and computer labs, scparare modem teilet for gpirls, by wi
mndemn ilities @nd [ i 1 Nes
children in Govi Upper Primary  school of Villages Nandichhod)
Dhoharmabin, Kosala, Gopinathpur, Korada
2 |Arrangements of school bus for children i Villages of Nandichhod] 125 50 50 35
Dhobamalin, Kosala, Gepinathpur, Korada '
5. Libmry set up with wi-fi facility in Villages Mandichhod and Kosaln 100 30 40 30
Sub 1ot 515 B0 ] 155
L. lAnimal Husbandry and Agriculture development
I.  [Formation of Farmers Producer Organization & indtintion of Farm Based] 200 1 50 50
Enterprises oo Diatry and other related business
2. |Distribution of good quality seeds to farmers, encouragement for oTganic 30 11 1o 10
farming, linkage of farmers to the source to get Organic materials. and
fertilizers
2. [Troining for new moders techaology of agriculture practices to villagers a0 10 10 I
H.  [Maccinetion to cattle Including De-warming B 20 10 3 5
5. |5 ne of Mobile Van for cattle in 5 no of villages of Mendichhod 73 25 25 25




p— 336

Frﬂﬂ Activities Budger | Year wise budget (Rs, In
(Rs. In Iakh)
lakh) | Year-1 | Year -2 | Year -3

Dhobamalia, Kosala, Gopinathpur, Kosada _
Hulb tocal 355 155 1on Tk}

. [Health facility

1|. Health infrastructure development in Villages Nandichhod, Dhobamalic] 100 H 25 15
osale, Gopinathpur, Korada

2. Health camps in Village Villages Nandichhod, Dhobamalia, Kosala, 50 20 0 10
Linpmathpur, Korada

L1 Dperation of Medical Health Units (MHLs) a2 periphery villages of il 40 Gl )] 20
INandichbod, Dhobamalia, Kosala, Gopinathpur, Kerada

i Lstribution of samitary napkin wending machine in peripheral villnges 1003 25 25 Al
Sl total 330 135 el s

D, Water resoures management and Sanitation

I Fond and Naadi decpening and comservation (Pond in periphera 80 4 20 20
villages)

2. [Roof top RWH structures in Gove schools and Anpamoadi- center in ) D 10 10
peripheral Villages

5. [Village Sanitatson work 50 20 I5 15

ousehold water supply to peripheral villages 50 20 20 1o

Bio Tailet (Comimunity) in periphers] Villages 50 15 15 20
Sub total 260 105 &0 75

F. [Environment/Plantation in study ares

. jplantation development in Nearby school, Govt building, along both sidel 150 50 30 A
oot the village raod in peripheral Villages

. |Waste management (Processing unit) i periphesal Villages 65 25 25 L5
Eub ozl 215 5 75 L]
Total 2745 1115 870 T

15. Details of Solid and Hazardous Waste: The details of solid and hazardous waste gencration along with its mode of
treatment ' disposal is fisrnished as beboar

Type of Quantity Maode ol
5. No Wasto Source (TPA] Treatmient DMMagrirsal
L, Solid Waste (Domestic waste) Regidential 1] arbape Composting|
2 Plastic Waste Equipment/components/spard 05 ’ Through registered
) (Packing matenal) parts packing *_ | agencics - By Road
E-waste = :
4, IT equipment, electronic parts, Difice & Resilestial i Fe - Through registered
cartridges of printer) e vendors -By Read
Hand over to bartery
£ Batteries Waste From LMV and HEMY 5 - 'ﬂ!pplmm :
- authorized recycling
BEenCy.
Hazardius Waste (Sludge and
fileer contaminated with oil, Used By Regrstered
i, or Spent Oil, Empay Workshop 248 - Vehicle az OSPCB
Barrelsicontainer, Waste / Residue Guidelines
contaling oil)
C & D Waste (Houses, Shelter of — Will be ubiized In
7 ; ; Mine Site Lo - read levelling and
Village Habitams) i
consiruction work

19. Plantation: At Comceptual Stage, Greenbelt/Plastation will be covered over an area of 63,968 ha (Greenbelt: B.670 ha,
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Safety Zone: 41.967 ha, Settling Pond 109 he, Bationzlization Aren: 11.656 ha, Garland Drains: 6,650 ha). Local and frit

bearing species are being/ will be planted in consultation with local forest officer and density of 2500 tress per Ha is
proposad.

20 R&ER Issues: RER for 417 PAF's from 2 villages Nandichhod 1403} and Gepinathpur (12} and land outsees ivelving
311 PAFs from 2 villages Kosala {150) and Kerada (161 is proposed. Compensation package offered per family is Rs, 35
lakhs and total gutlay reported to be Rs. 7.1452 crore, However, the rehabilitation of 400 no families vet to be completed,

21, Project Cost: Total capital cost of the project is 247882 Crores and the capital cost for EMP 15 Rs. 231,16 erores.
Recurring cost for EMP is Rs. 102.22 crores.

L1 Environment Management plan

* Wet drilling with sharp drill bits will be carried out along with dust collection ayslem.

* Drilling & blasting is limited 1o averburden only,

* Cosl excavation are'will be carried out by Surface Miner process including water sprinkling arrangements at cutting &
over dischorge belt

* Controlled blasting is being/will be carried out by use of NONEL so the impacts of nodse genersted duc to blasting is
mHneniry only.

* Explosives charge per hole and per delay will be maintained as per DGMS guidelines.

* Blast sty has been done by Mational Institute of Rock Mechanics {Under the Ministry of Mines, Govt of India) in May,
2024 10 find the impact of blasting, noise and vibration:

« After amalgamation of EC for Utkal D & E coal block, domestic wastewater generation will be 240 KLD which will be
treaved in STP of 250 KLD,

* After amalgamation of EC for Utkal D & E coal block, wastewater from the HEMM washing/ workshop will be trested
in ETP of 10 ELD:

* Permanent water sprinklers have been installed along main haul roads.

* Use of wetting agents will be used to reduce witer CONSLIMEHION

23, EMP cost:

5. No Partleular [Capital cost{Rs. Crores)  [Recurring Cost{Rs.Crores)

A. Mitigative Measures 2

k. (Water Tanker (24 KL) & Permanent water90.s 51,87
pprinkiing emengements for main hanlage rond

& Greenbelt Development . Maintenance  and12,00 )
Flantation , Manpower, Supervision

5, dola Diversion ede 1771 i

4, Maintenance and Watering of Planiation i 5.0

5. Check Dam, Garland Drain, Relaining Wall ]3-.:} 1o
Barbed wire fencing Jete,

£ En'-'. Lab  Construction,  Establishment 10,23 0
quipment , Monpower cost

T, Wind Barriers eic “150 1,04

. Water Mist arrangement fog Cannon , Sprinkler (5.0 .25
. tutory Fec (Air Water Consent Foresf15.0 20.0
learance ete)

1o, finstallation of belt curtains {20 (1,5

L1, Stone  Pitching of Garland Drain, Road12.62 .5
Construction, Road Sweepers, Manpower ste

12 Construction of Retaining Wall at dump {E.Srnll.iﬂ- 0.5
(H) x L.5m (WD)

13, Bio Digester Inatallation at Mine Office 0 4 1,3

I4. STP. ETP Equipmens, Installation , Manpowerd 5
oost
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B, NMaonitoring

L qu Sution Fquipment’s & Inswllation ]I12.25 5.0

pares , Maintenance

. Drilling of Piezometer in & esround ML area &40 1.5
I onatoring

3. Oround Water Chualivy, Level | Digital Studsil.D el
freport,

. Workshop Waste Water CQuality  Analysig2 0 .30
mitnthly) as well as mainienance of oil-wate
SepaTitors

5, Blast  Vibmtion  Monitoring  Equipmenz-j3.73 1.5
Micromate ELA study

. 'Work Place Moize M‘L'l]'!i.Tﬂ-l'_il'lg 2.0 50

7. [Providing Safety ki (Soes, Ear muffe/plus et} B.5 .30
Grand Totxl 23116 102.22

4. Justification for considering the proposal under para 7(if) of E1A, 2006

* No change in Mining lease area (30128 + 523.036 = B24,316) after amalgamation of Mining lease.

* No increase in production capacity (4.0 MTPA) afier amalgamation of Mining Lease.

* Mo change in the mining techaclogy after amalgamation of Mining Lease.

* No increase in waste gencration after amalgamation of Mining Lease.

* Urant order for the amalgnmation of the Mining Leage have been obtzined from State Government, Odisha on
1%.11.2023 )

* Minitg Plan and Mine Closure Plan for combined Utkal D and Utkal E coal mines has been approved by MoC
| 5052024,

3. Undertaking/ Affidavit: PP has submitied an undertaking that the information provided in Form 1 in PARTVESH, 10
Ministry/ EAC members and PPT presentation during the EAC migeting have ae deviation in respect of proposal for EC
for modification in existing ECs of Utkal D Coal Block and Utkal E Coal Block by amalgamating the Utkal E & D blocks.
There are po data entry errors in the information uploaded in PARIVESH system and supporting documents uploaded on
PARIVESH portal are comrect and duly authenticated by the Authorized Bignatory. In case any deviation is found in any of
the documents, the authorized shall be held responsible and furthermore, the above said project shall be rejected.

26. Legal Issues! YViolation: PP reported that there is no legal issueiviolation wr.i i) Environment (Protection) Acs, i)
A P&CF) Act, Water (P&CF)., Act, Yan (Sanmkshan Evim Samvardhan) Adbiniyam 1980, Wildlifs Protection Act
1972, MMDR Act, Factories Act. Further, there is no coun case on the project,

I7. Written Submissions: Written submizsion made by PP are summarized s below:

S, No, Paints | Written subimissions made
I Geo-tagged  photographs P submitied the geo-tagred photographs of greenbelt and plantation.
E:V:Eﬂheh and plantation ; .
1. an for utilization of submitted the following:

post mining * Al concepiual stage; out of tofal excavated aren, 172.630 ha area will
verted inlo water reservoir,

In Utknl E, Seepage water will be 2246 KLD and in Utkal D, it will be 193
LD

Total requirement for the mining project is 1450 KLD which will be
ulfilled from Mine seepage.

- Excess water available in mine pit will be given nearby villagers, iff
equired,

+ Post ming, water reservoir will also be used as water pond and for
sciculiure purpose,

3. [Con-current plantation plan PP submitted the following;
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Wiritten submissions made

- At Conceptual Stage, GreenbelvPlantation will be coverad over an aren of
03968 ha (Greenbels: 8.670 ha, Safety Zone: 41.962 ha, Senling Pond 1.00
b, Rationalization Area: 11.636 ha, Garland Drains: 0,680 ha)
[ 1a adkhition fo this, an area of 305,990 ha of waste dump and 6.708 ha eafery
zone (0 be covered with plantation which will be developed as forest land.
Year Area Mo, of Flants
Waste Eafety (rihers
Dump Zone  [rationalization area]
garfand drains,
settling ponds efe)
e - 20 - 20,000
254 Yage - 20 - 20,000
3™ ¥ ear - 17.34 - 43,350
®Year | 305990 13.336 798,315
onwards
Total 305,990 514 13336 541,655

&8 proposed 10 be planted are Neem, Shisharn, Arjun, Karanja, Sisso
anga, Jamun, Jack Fruit, Ghambhari ctc.
udger: Rs 1429 crore hias been carmarked for greenbedt and plantation (R
n

L2 Lrose under EMP and Rs. 229 crore under Mine Closure Plan)
ant Species: Local species liky Neem, Shisham, Arun, Karanja, Sisso
go, Jamun, Jack froit (Pasasha), Ghambhari cic,

mining withowt Mala diversi
tudy in Utkal E Coal Block

Undertaking for not  doingMining in Utkal Coal E block will be started after completion of Nalg

versien stiedy covering the impact on Modiversity within & months and
ubmission of same to RO, Bhubaneshwar, MoEFCC and MoEFCC, New
Ikl Undertaking for the same is submitted

At Control  Measures . o
hubmirtted

- Wet drilling with gharp drill bits is being camied out zlong with dusy
llection system.
- Reguilar Water Sprinkling will be done by 8 nos of 28 KL Capacity Wated
pray Tanker in round the clock
+ Ulse of permanent wajer sprinkler in Mine approach road to control fugitive
TSSHN,

 Use of fixed water sprinkler (Rain gun) beside coal stock yards to control
irborne fugitive dust ' : ]

Plantation will be dones on bath sides of coal transportation roads

* Coal will be transparted with tarpaulin covered vehicles,

+Coal transportation ronds will be asphalied/concreated.

I feasible, Pollution Control Fquipment's such as Bag Filters Fabric filtery
fwilt be installed in Coal Conveying Belis.

- Drilling & blasting is limited to sverburdea only,
- Coal excavation srefwill be carried o by Surface Miner fitted with wated
sprinkling arrangesents,

- Controlled Blasting is being/will be carried out with optimal quantity of
esplosives and with technically established blast design.

* All loading end transfer points ane being provided with water sprinklers &
Kust suppression system.

Regalar maintenance of HEMMSs & transportation vehicles are being/will
he carried out,

Truck meunted water sprinklers for road dust suppression.

- Use of truck mounted Mist Cannen for fupitive dust control.
- Installation of 10 m height wind barrier along coal stock yard for Ei:hA
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5. Ma, Foints Written submissions made
dlust comtrol.
- Development of green belt/plantation ks being/will be carried out.
- Ambient Air Quality is being/will be monitored regularly and mnintained i
prescribed norms,
Froposed water spraying at Coal Stock Yard
S, No, [Particulars [Existing [Proposed
[Coal Stock Yard
1 of Yard 230 Mers 250 Mirs
b Breadth of Yard 160 Mirs 50 Mrs
£ Propoged No.  off20 Nos 20 Mos
[Mozzles
Details of Nozzle
1 [Working Pressure 20-50 kgh em3  [20-50 kgl cm3
] Coverape Radins [20-40 Mir P-4 Mfitr
3 (Water consumption perf324 LPM 524 LPM
jminute for full circle
B Trajectory Angle 24 deg 24 deg
5 Inlat .01 Inch .0 Tracch
| Water consumption324 Lirs 324 Lirs
rom 20 nos nozzles and 778 m3 TTH m3
mational time 2.0 hr
=
Propesed water spraving at Haul Road
. Wo. [Particulars Existing [Proposed
[Details of Haul Road
] Eengih of Road 5000 Mir | ) Mir
2 Wsdib of Road 30 Mrr 30 Mtr
b Froposed no. of Nozzles |- 100 Nos
[Details of Nozle
I [Warking Pressirs - = 0 ket C2
E Coverage Radiss - 020 55 mir
3 Waler consumgtion pert- [76.50 LPM
minute for full cirele
rajestory Angle = {12 degree
5 [ribet - 1.5 Inch
Parl Circle Mechanism | 2000 Lir,
T Tl Witerf760 m3 018 m3
consymption  for 20
novzles and upé&alpnma
time 3 hr' day (by 2
(KL, D% nos tanker)
i, Surrender letter of 2.3 Ha ofPP submitted that, since with the amalgamation of both Utkal-Tr & Utkal-H

Durgapur Reserved Forest

oal Blocks, separate Coal Evacuation Route for Utkal-E Coal mine whic
‘ere earlier envisaged in the Mining Plan of Utkal-E Coal Mine was o
ore required, Hence after reassassment, NALCO has decided to exclude
-33 hectares of Durgapur Reserve Forest land from the forest diversio
roposal. Chronology with supporting for surrender of 2.33 ha of D
caerved Forest is given below

Letter was submitted to APPCF on 28,07.2014 for excluding this 2.33 ha o
arest land. Copy of same is submitied,

340



< ¥ - 341

8. No. Points Written submissions made

- Aecondingly the matter wes referred by State Govt we Maol, Gol vide betted
dated 03, 10,2019, the letter is submitted,

- MoC, Gol vide better no. 103/34/2015/MA dated 15012021 have comveyed
the previous approval for the grant of ML U/S (1) the MMDI Act 1957 over
[the reduced area of 523.73. Letter it submittad.

* Confirmation for the reduction for the ML area from 52608 ha o 523,136
|]1ﬂ after reduction of 2.33 ha of Durgapor Reserved Forest was recelved in
form of Lease deed agreement between Go and NALCO vide dated
20001,2023. Copy of same is submitied.

Lindertnking for no use of 2.33 Ha of forest land has been submitted.

T Transportation  details  w.rtJPP submited the following:
timeline for railway siding - Ceal {5 primarily planned to be evacuated from the south-castern boundary
T the Block through conveyors from the Coal Stockyard through Coal
andling Plant and Rapid Loading Silo (of 4000 t capacity) through a series
f conveyors of 2000 tonnes per hour rated capacity for loading of Coal into
wiagons al proposed Railway Siding platforms planned for Utkal group of
Laloches,

- Distatice from block boundsry 1o rail line is about |4 km. From ¢
onwards, coal will be transported via coal wopens through the Tnner Rai
corridor (MCRL) being developed by East Coast Ry,

* As B stopgap armangement and Gl the commissioning of the Inner Rai
Comidor (MCEL), the Coal produced from the Mine shall be transported
through San-Kercjunga Radlway Siding, being developed by NALCO.

- Land development work is under progress at San-Kercjanga Railway
Siding.

“ Wrk is being cxecuted by Mis RITES.

It 5 expected that the Kergjanga Rly siding will be commissianed by July
I025. After the cominissioning of the Rly siding. 50% load on Road
Transport will be decreazed.

- Alternatively, penmugsion has been obtained from Collector Angul o
transport the Coal throtigh Road mode till the above two modes ard
operational. Distance of Mines pit head to CPP i 40 Ems.

- Transportation time: Night 10:00 PM to Moming 6:00 AM

- HALCO has also paid Rs 18 Crores for glrengthening of SH-63 which ig
psied for coal transportation, :

* Transportation reute map 15 submilted,

& Undertaking for completion offUndertaking for completion of wark as per parfially cemplied condition is
partially complied conditi mitted. =l
retaining wall and  parlan

frain) till 15™ November.

submitied the following:

Il Development Truining Courses such as Tailoring, Weaving, IT
ning,  Mambtenance it will be given o selecied Persons/Students o
by willagers as per their qualification. We will te-up with Gowt
training Institution and its expenses funding will be done by
ponent under CSR guidelines,
ALCO in eollaboration with 1ISSSC would facilitate the enhancing of thel
ompetency level of i workforce apainst the set indusiry standards
emerandum of Understanding (MoU) has been signed on 26th Aug .‘Eﬂii]
tween [ISSSC and NALCO to enable both entities to contribute towar
he Bkill India mission a3 well &s sustain growth in their areas.
lan lron and Steel Sector Skill Council ([I555C) was constinated as
andated by GOl in the National 5kill Development Policy 2009 in order tg

9. Emh of  suswminahble
velopment w.r.t linking wi
kil developrment programmes
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5. Ma. Foints Written submissions made
bridge the =kill gap by complementing the vocational educational gy slem)
through conducting research, improving the delivery mechanism, assuring
quality ete. to identify skill development needs, maintain kil inventory
plarning andexecution of waining of trainers through development of [T
nabled Labour Masagemen: Information System {LMIS), The job
dertaking these skill certification programmes will be done by Bij
sk National Skill institute.
equirement of the forest land for the External OB Dump Isas been re-
xamared & PP submitted the following:

Lt A% per the plan, OB dumpin
fis ghown on the Jorestlon
Alternate plan for handling o

[uu:r: b avoid dumping i
i

orest  land  need 1o
ubmitied,
11, tails and documents of PHDetails kave been submitted and the same is furnished at point no D of pzu-a|

Iready conducied for both thefl 7.4.4.
locke earlier along with th
ciiom plan for sssues raised

k2 Safety precautions proposed
for merging the safety zone o
he mines.

Observations and deliberations of the EAC:
28. The Commitiee noted the following!

i. The instant proposal is for modification of existing Environment Clearances (ECs) of Utial T Coal Block (Arca 300,258
kia with Granted production capneity 2.0 MTPA) and Utkal B Coal Black (ML Aren 523.016 ha with Granted production
capacity 2.0 MTPA) by amalgamating the D & E Block with toa] coal production capacity of # MTPA and total bease area
of 824.316 ha by M/s. National Aluminivm Company Limited {NALCO) located at Village: Nandichbod {Gopiballavpur),
Gopisathpur Jungle, Kosala, Kundajhari fungle, Korada, Raifharan, Similisahi, Tehsil: Chhendipada DMgtrict: Angul,
Cidisha,

i£. Tetins of Refevence for the instant proposal was not granted, a5 it is being applied under Para 7 {ii) of EIA Notification,
2006, EAC noted that as per EIA 2006, proposal under para T{ii} shall be considered by the concemed EAC wha will
decide on the due diligence necessary inc luding preparation of Enviranment Impact Assessment and public consultations
and the application shall be appraised sccordingly. for grant of cavironmental clearance. In the instant proposal under
consideration, PP s amalgamating the existing two ECs with fio increase in lease area and targeted production capacity,
EIAEMP report based on the standard Tak along with the certified compliance report hits been submitted by the
propanent. Public hearing for the Utlal D and Utkal E block was held on 24/1/2006 and 30:08/2008 respectively.

s, The project aren is covered under Survey of India Topo Sheet No _?}T,!.-"]B: and i hounded by the peographical
coordmates ranging from 20053'00” N to 21012400" N and longitides $4020'00" E to §5023°00" E. Project fallidoes mot
fall in the Critically Polluted Area (CPAY Severely Polluted Aren (SPA), as per CEFI Assessment 2018,

iv. The project involves 312.6979 Ha (Utkal - D: 143.42 Ha & Utkal — E: 169 1779 Ha) of forestland. For which PP has
secorded stage - 11 forest clearance on 299,6979 Ha {Utknl — I 143,42 Ha & Utkal — B: 156.1779 Ha} of forcstland and
stage — I forest clearance on 13 Ha of forestland. 13 Ha of forestland forms part of Utkal - E coal block and is not broken
up. 1t 15 to be noted that, a5 per the EC dated 10.12.2009, Utkal — E involved 171,51 Ha of forestlund, cut of which 2,33
Ha or land was part of Durgapur Reserved Forest. NALCO applied to State Gowt regarding deletion of 2.33 by Durgapur
Reserved Forest land. The same was approved by MoC, GOL. In view of this, the forest land was revised 1o 165,18 Ha.
Further, PP submitted that 233 Ha of forestland will pot be wed for ay purpose neither by Utkal [ coal block nor by
Utkal E coal block and submitted an underiaking in thic behalf 10 the EAC.

v. The project is not located within 10 KM of any ESZ/ ESAY national park/ wildlife sancruary/ biosphere reserve! tiger
rescrvel elephant reserveitiger corrider/elephant comidor ete, There is no viokation of WLP, Act. Site-Specific Wildlife
Corservation Plan has been prepared and approved for Utkal E mine with an amount of Bz, 543.92 Lakhs and for Utkal D
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ming with an amount of Rs 130 Lakhs from Chief Wildlife Warden for schedule 1 species,

¥, MoEF&CC wecorded Environment Clearance 1o Ms. National Aluminiom Company Limited (NALCO) under the
provisions of ELA Motification, 2006 for their Utkal-E Coal Block (2 Million TPA over 729.48 Ha) vide letter no, 1A-J-
I S3 2007-1A-THM) dated  10.12.2007. Subsequently, MoEF&CC issued comigendum to M. NALCO oa
26,12.20173 stating that date of grant of EC shall be read as 10,12.200% instead of 10_12.2007, The Hon'ble Supreme Count
wide it pudgement dated 25.08 2014 réad with the order dated 24.09.2014 in P (CRL) No 1202017 has cancelled the
allocatson of 204 coal blocks and issued directions with regand to allocation of such coal blocks. Further, as per Ministry
of Coal notification = The Coal Mines {Special Provisions) Ordinance 2004, the sbove coal block got cancelled.
Thercafter, Ministry of Coal vide allotment order dated 02.05.2016 allotted the Utkal-E Coal Block to NALCO under Coal
Mines (Special Provisions) Act, 2015. Mine lesse desd was sigaed between NALCO and Govemment of Odisha on
20.01.2023. As per the said mine lense deed, the lease ares was reduced o 313.03¢ Ha from 729,48 Ha. Further, the area
of 20342 Ha outside ML area for infrustruetisre was not re-allocated io NALCO by the State Government,

vii. Proposal for transfer of Utkal-E was placed 85 an additional agenda in 15th EAC Meeting held on 15th — |9k
Septetmber 2024, as the proposal involved change in srsa. The Commities aficr due considerstion recommended the
proposal for transfer of EC with reduced area of 523,036 Ha,

viil. Eartier EC for Utkal-D was granted for the 2.0 MTPA production in favour of M/s. Orissa Mining Corporation Ltd,
Utknl-L¥ Coal block was allocated to NALCO on 02053016 by the Ministry of Coal (MeC), GOl as per Coal Mines
(Special Provision) Act, 2015. After grent of ledse n favor of Mis. NALCO, EC was also transferred from s, Ordisha
Mining Corporation Lid to M/s, NALCO,

15, It has been decided to combine Uikal D and Utkal E Canl Mines for conserving of about 20 million tennes of Coal
getting kocked up in the common barrier. Grant order for Mining Lease for Utkal D & E Combined hos been issued by the
State Gove vide letter dated [8.11.2023 over an area of §24 3 L6 Ha for the lease period up to 24.03,2051.

%. Mining Plan and Mine Closure Plan (Second Medification) for Utkal D and Utkal E coal mines with 4.5 million TPA

targeted capacity of coal Production has been approved by Ministry of Coal vide letter No. ORAN/APPOOIS1 /2021 dated
15.052024,

1l The wotal geographical reserves reported in the mine lease are of 824,316 Ha is 303.71 MTPA, out of which minzahle
reserves are 1747835 MTPA and extractable reserves are 170,876 MTPA. Percentage of extraction is 57.42%.

xil. 20 sesims with thickness ranging from (.05 m to 34,52 m are workable, Grade of coal is G 11w (13, n_tri.pping ratic is
1: 22627 while gradient is | in 9.2. Life of mine a8 per the approved Mine Plan is 44 years.

xiii. The Committee deliberated on the Certified Compliance Report of both the mines and deliberated on the partially —
complied! non- complied eonditions of the same. However, Utkal - E is yet to be operationalised, Utkal — D s already
under opertion. Regarding the incomplete construction of ETP, garland dmin'hid'ulﬁnij:g wall, PP subemitted an
undertaking that the same shall be completed by 15th November 2094, The comnmittee satisfied with the action taken
report of the proponent. ]

sy, Commitiee deliberated on the plantation activities been carried out by the PP till date. PP presentad the pholos of
plantation carried out till date. Aren proposed for plantation i 63,968 Ha, The Commitiee is of the opinion that plantation
needs 10 be improved and the area of plantation should be increased. For which PP submitted that an area of 305.990 Ha of
waste dump and 6.708 Ha of safety zone will also be covered with plantation, which will be developed as forest land. The
budget allocated for the same is s, 14.29 crore (Rs. 12 erore undes EMP and Rs, 2,29 crore under Mine Closure Plam),

PP submined the following concerrent plan for plantation with native Epecies;

Year Aren (Ha) Moo of Plamis
Waste Dump Safety Zane Others (rationakization area,
garland drains, sefiling ponds
ete)
1¥ ¥ear - 20 - 0,000
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Year Area (Ha) Mo, of Planis
Waste Dump Safeiy Xone Others (rationalization arew,
garland drains, sefiling ponds
el
2" Yar . BT p 50,000
3% Year - 17.34 = 43,330
A% Y ear onwards 305,950 13.336 798315
Totl 3059450 57.34 13336 Q4L 665
ppectes proposed to be planted are Neem, Shisham, Arjun, Karama, Sisso, Mango, Jamun, Jack Fruit, Ghambhari esc,

wv, Comminee deliberated on the method of min
Closure Plan, it is staced thar, in Oth, 10¢h and
underground mining is progsesed (or the instant

ng proposed for operations as in the approved Mine Plan and Mine -
Lith year, underground mining will be done. The PP submitied that no
proposal and High wall mining along with opencast mechanized methad of

miming will only be used.

avi. The Comrnittes observed that the dumping of OB i5 being doens on the forest land. Committse ook & view of it
through D85S KML. While deliberation, PP submitted that this aspect his been taken inte cognizance while according the
Forest Clenrance and il was observed that the entire aren is coal bearing and no land far dumping is available and the
dumping is being done in degraded forest aren, PP further submited that for the first 9 years extemnal dumping is proposed
and from [0th year omwards simultaneous dumping is planned in both externsd and internal dump. Afier final mine
closure, 355394 million cum OB out of the total 385,11 millian cum OB 15 planped o be backfilled and after re-handling
OB from external dump ares it is planned the area will reach up toits original level.

“vii. The Committee delibernted on the post mining void area. PP submitted that the total cxcavation ares will be 381,070
Ha out of which 118.70 Ha, will be backfilled and rehabiilitated by the agriculture and remaining 262.370 Ha wil] he
recliimed &5 89470 Ha 1o be rehabilitated by agriculture and 172 630 Ha a5 under water regervoir. The Committee is af
the opinion that post mining void arez to be used as water rEservoir must be reduced,

xviii. Committee deliberated on the Nallah diversion proposed by the PP in order to start the mining operations of Utka) -
E Block. Comeitee is of the view that ne mining sctivity in Utkal - E should be started till the nalish diversion study
coverng the impact on biodiversity including aguarie flora and fauna is completed and submitted 1o concerned RO and
MoEF&CC Delhi, The PP submitted an undertaking in this regard that  the study in this regard as suggested will be
completed within 6 months and will be submitted 1o RO Bhubuneshwar, MoEFCC and MoEFCC Naw Delhi.

xix. Committee deliberated on the EMP proposed by the PP and is of the opinion that cost of EMP needs o be enbanced
tking into congidertion the skall development programme, PP submitted that in mlid:n-wl:rn writh Tnlian Tron and Steel
Sector Skill Council (11S55C) would facilitate the enhancing of the competency level of the workforce against the set
industry standards. Mol for the same hos boer signed between both the entities. o contéibule towards the Skill India
Mission as well as susiain the growth in their areas. At the same time skill developrment training courses will be given to
the selected persons’ sudents of nearby villagers as per their qualifications, e

xx. Commitice deliberated on the plan for utilization of water post 1tning. PP submitted that at the coneeptual stage, out
of total excavated arca, 172,630 Ha area will be converted into water reservoir, Mi:g:.ﬁepage water from Utkal - E and
Utkal — D will be 2246 KLD and 1932 KLD respectively, PP submitted that the total water requirement for the mining
praject is 1450 KLD which will be fulfilled fram Mine Seepape and the excess water available in the mine pit will be
given to the nearby villagers, if required. PP further submitted that, post mining water reservoir will also be used as waler
pond and for piscioulture purpose.

xxl. Committee deliberated on the air pollution control measures proposed by the PP. PP submitted the following
miesures in this regard:

* Wet drilling with sharp drill bits is being carried out along with dust collection sy&tern,

* Regular Water Sprinkling will be done by 8 nos of 28 KL Capacity Water Spray Tanker in round the clock.
* Use of permanent water sprinkler in Mine approach road to control fugitive emission,

* Use of fixed water sprinkler {Rain gun) beside coal stock vards to eontrol airbome fugitive dust,

* Plantation will be done on both sides of coal transportation roads.
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= Conl will be transported with trpaulin covered vehighes. 5o éﬁ =

= Coul transportation roads will be asphalted/concreated.

* It fensible, Pollution Conirol Equipment's such as Bag FilteraFabrie flters will be installed in Coa) Conveying Beles,

* Drilling & blasting is limited to overburden only.

* Coal excavation arefwill be carried out by Surface Miner fitted with waer sprinkling amunpements,

* Controlled Blasting is being/will be carried out with optimal quantity of explosives and with technically established blasi
desimn.

* All loading and transfer points are being provided with water sprinklers & dust suppression systam,

* Regalar maintenance of HEMMs & transportation vehicles are beingfwill be carried out.

* Truck mounted water sprinklers for road dust suppression.

* Use of truck mounted Mist Cannon for fugitive dust contrel

* Installation of 10 m height wind barrier along coal stock yard for fugitive dust control Development of green
beli'plantation is beinganll be carried out,

* Ambient Air Quality is being/will be monitored resalarly and maintained in prescribed norms.

Alang with this PP also submitted the proposed water spraying at Coal Stock Yard and proposed water spraying at Coal
Srock Yand,

xxil. Committee also deliberated on the transporation proposed from both the blocks. PP submitted that eaal is primarity
plunned 1o be evacusted from south-casterm boundary of the block through vooveyors from coal stock vard to CHP znd o
Raped Leading Sile through o series of conveyors of 2000 tonnes per hour rated capacity for loading coal into wagons at
propazed milway siding platforms plamned for Utkal group of blocks. PP will use the raibway siding of Inner Rail Corridor
(MCRL) being developed by East Coast Railway, which is at the distumce of | 4 km from the block boundary, As a
stopgap amangement Gl the Inner Rail Comidor is commissioned, the coal wil] be transported through San-Kercjanga
Ruilway Siding, which is being developed by NALCO only, which is expected to be completed by July 2025, However,
till the above two modes aperational, the coal is proposed o be tansporied through road and distance from mine pit head
to CHEF is 40 km. Coal is only proposed to be transporied through road at might from 10 PM 1o 6 AM. Committes is of the
upinion that the 2.33 Ha of forest land which was earljer part of Utkal — E block should aot be used for asy purpose,
including transportation as assured by the PP,

xxiil. The Committee noted that the EIA/EMP repont is in cempliance of the standard ToR for the project, reflecting the
present environmental Slatus and the projected scensrio for all the environmental companenls.

xxiv. The committee delibernted on the written submission and found-it satisfaciony.

xnv. EAC considered the mstant proposal under para 7(ii) of EIA, 2006 for grant of EC and opined that ao fresh public
hearing is required due 10 the following; F -

- Proposal invalves amalgamation of two existing vabid ECs with no change in Mining lease area (30128 + 523.036 =
H24.314),

* No inereass in production capacity (4.0 MTPA} after amalgamution of Mining Lease.

* Mo change in the mining technology afler amalgamestion of Mining Lease

" Mo increase m waste generntion afier wnalgamation of Mining Lesse. s

" Public hearing for the Utkal D and Utkal E block wis held an 2471 /2006 and 0052008 respectively

= Grant erder for the amalgumation of e Mining Lease have besn obigined from Stase Government, Odisha on
18.11.2023 i :

* Mining Plan and Mine Closure Plan for combined Utkal D and Utkal E coal mines has been approved by MoC
| 5.05.2024. )

Hecommendations of the Committee

9. Based on the discussions held and the documents submitied, the EAC recommended the proposal for Fovironmens
Clearance of Utkal D Conl Block (ML Area 301,28 ha with Granted production capacity 2.0 MTPA) and Utkal E Coal
Block (ML Area 323.036 ha with Granted production cupacity 2.0 MTPA) by amalgamating the D & E block with total
coal production capacity of 4 MTPA and total lease aren of 824,316 ha by Mis. National Aluminium Company Limited
(NALCO) Jocoted a1 Village: Nandichhod (Gopiballavpur), Gapinathpur Jungle, Kosala, Kundajhari Jungle, Korada,
Raijharan, Similisahi, Tehsil: Chhendipada District: Angul, Odiska under the provisions of para 7(i) of EIA Motificatien,
2NE {n3 amended), subject 1o the complianee of the fdlewing specific conditions in addition to the genemlSiandard EC
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cu:ndia i [Annexare-1). = m o

30, The MaEF&CC has examined the proposal in aceordance with the provisions contained in the Environment Impact
Assessment (ElA) Notification, 2006 & funther amendments theseto and baged on the recommendations of the EAC
herety neeords Environmental Clearance to Mis. National Aluminium Company Limited (NALCO) for Utkal D Coal
Block (ML Asea 301.28 ha with Granted production capacity 2.0 MTPA} and Utkal E Coal Block (ML Area 523,036 ha
with Granted production eapacity 2.0 MTPA} by amalgamating the D & E block with 10tal coal productinn capazity of 4
MTPA and total lease area of 824316 ha, locoted at Village: Mandichhod (Gopiballavpur), Gopinathpur Jungle, Kosala,
kundajhan Jungle, Korada, Raijharan, Similisahi, Tehsil: Chhendipada District: Angul, Odisha subject to compliance of
the additional Specific Environmental safeguard Conditions in addition to the standard EC conditions {Annexure-1).

31, The proponent shall obtain all necessary clearances/approvals that may be required before the stant of the project. The
Ministry or any other competent authoeity miy stipulate any further conditon for environmenial protection, The Ministiry
ar uny other competent suthority may stipulate any fiuther condition for environmental protection.

31, The Environmental Clearance to the aforementioned peoject is under provisions of EIA Notification, 2006, It does not
tantamount te epprovals/'consent/permissions ete. required o be vhiained under any other Act'Rule/regulation, The Project
Propenent is under obligation to obixin approvals /elesrances under any other Acts’ Regulations or Statutes, as applicable,
1 the project.

33. The PP is under obhigation 1 implement commitments made in the Environment Maagement Plan, which forms pan
of thiz BC,

34. Any appeal against this environmendal clearance shall Tie with the National Cireen Tribunal, of preferred. within o
period of 30 days as prescribed under Section 16 of the National Green Tribunal At 2000,

35, General Instructions:

i1) The project proponent shall prominently advertise it at least in twa local newepapers of the District or Stase, of which
one shall be in the vernacular language within seven days indicating that the project has been accorded environment
clearance and the details of MoEF&CC website where it is digplayed

{ii) The copies of the environmental clearance shall be submined by the project proponents to the Heads of local bodies,
Panchayats and Manicipal Bodics in addition to the relevant offices of the Government who in firn must dizplay the same
For 30 days frem the date of receipr,

{iii) The project propoment shall have = well laid down envirenmental policy duly approved by the Board of Directors (in
case of Company) or competent aathority, duly preteribing standard npl::mu'ng_ m-mnium to have proper checks and
balances and to bring inte focus any infringements/deviation/violation of the emvironmental | forest [ wildlife norms /
conditions. i

{iv) Action plan for implementing EMP and environmental conditions along with responsibility matrix of the project
proponedt {Guring construclion phase) and authorized entity Matidsted with complunge of conditions {during opecrational
phose} shall be prepared. The vear wise funds carmarked fur'mﬁqum'éq'ti_l protection measures shall be kept in seporate
nccount and not to be diverted for any other purpose, S moathly progress of implementation of action plan shall be

reported to the MinisiryRegional Office along with the Six-Monthly Compliance Repor.

(¥) Concenling factual datn or submission of false/fabricated dara miy result in revocation of this environmental clearance
wrd atract action under the provisions of Environment [Protection) Act, 1986,

(vi} The Regional Office of this MoEF&CC shall monibor compliance of the stipulated conditions, The project authoritics
should extend full cooperation 1w the officer {5} of the Regional Office by fumiching the reguisite data /
information’monitoring reports.

ivii) Validity of EC is as per the provision of E1A Notifieation. 2006 and its subsequent amendment,
36, This issue with an approval of the Competent Autharity
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Yours fithfully, = % _

{Sundiar Kamanathan)

Scicntist “E'Additonal Director
Tel: 8- XW819378

Email- rsundariinic in

Copy To

1. The Secretary, Minisiry of Coal, Shastri Bhawan, New Delhi.

2 The Deputy Director General of Forests, Regional office {EZ}, Ministry of Environment & Forests, A-3],
Chandershekharpur, Bhubaneswar- 751023 (Odisha). 5

3. The Secretary, Depaitient of Environment & Forests, Government of Orissa, Secretariat, Bhubaneswar (Odisha).

4. The Member Secretary, Central Pollution Contrel Boand, CBD-cum-Office Complex, East Arjun Magar, Delhi - 32

5. The Chairman, Orissa State Pollution Contol Board, Parivesh Bhawan, AJT1E, Milkanthanagar, Unit VIIL
Bhubaneshwar - 751012 {Odisha).

f. District Collector, Tharsuguds, Government of Odisha,

T, PARIVESH Portal

Annexure 1

Specific EC Comditiens for (Minding ©OF Minerals)

I. Specific Candifions:

5. Mo EC Conditions

Mo mining operations shall be underaken in Forest land, uniil Stage —171 fﬂlﬁ-ﬂ.’-}" elearance for 13
1.1 Ha has been obtained under the provisions of Vin (Sanrakshan Evam Ssmvardhan) Adhiniyam, Act
i L e

Mining in Utkal E block may be started after grant of EC in & way that ﬂu:nnﬂnh is diverted only
after completion of Nallsh diversion study vovering the impast on brodiversity by the proponent and
e PP shall ensure the submission of samé 1o RO, Bhubanesbwar, and MoEFCC, New Delhi.
Compliance to the recommendation of the study report shall be submisted t the concerned Regional
Office abong with the six menthly compliznce report and also be uploaded on the web portal of the

COmpany.

Project proponent shall complete the commissioning of ETP, construction of garland drain and
retention wall in Utkal D block by 15 Nov 2024, Compliance status in this regard shall be submitted

A : 1 -
I to the concemed Regional Office along with the six monthly compliance report and also be
upleaded on the web portal of the company.
Pre-mining survey on the Social-economic stams of the local communities based on ihe UNHDR
1.4 report shall be submined to the concemed Regional Office of the Ministry before commissioning of

minas, Compliance status in this regnrd shall be submitted to the concerned Regional Office along
with the six monthly compliance report and also be uplonded on the web portal of the company.
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5, No EC Conditions

Mo underground mining is perinitted as commitead,

Praject proponent shall ensure that operationalization of Kerjanga Railway Siding by July, 2025 to

b reduce the coal transportation by read (19 km distunoe).

PP shall carry out concurrent plamiation in 376.666 Ha (303,990 Ha of waste dump; 57.34 Hn of
sufety zeme and 13336 Ha other aren). The green belt and plantation plan submined in the
ELA/EMI shall be implemented in a time-bound manner. & survival rate of af least 8% shall be
maintained by carrying oul gap plantation in cace of mortality. Native species should be planted,
The budget earmirked for the plantation shall be Kipt in a separate account. PP should annually
submit the andited statement of expenditure atong with proof of activities viz. photographs (before
& afier with geolocation date & time), detnils of expert agency engaged, details of species planted,
number of species planted, survival rate, density of plantation ete. to the Regional Offiee of
MoEF&CC and on PARTVESH Portal as the case may be for the activities carried our during
PEVEDUS Vear,

1.7

The plantations done by the PP need 10 be adequately densified and andited by a thisd prty

. A d
& preferably & forestry institation of MoEFCC (=.z. ICFRE) 1o nssess their efficacy.

The budget proposed to address the issuss rassed during PH is BRs. 2745 crores for 3 years,
1.4 Compliance status in this regand shall be submitted to the concerned Regiomal Office along with the
six monthly compliance repart and also be uploided on the web portal of the company,

PP shall provide regular health monivering services and health services free of cost to people living

il in 10 km radizs,

P shall implement the protestive measures proposed m EMP in & time-bound manner. The budget
earmarked for the same is Rs 231,16 crores (Capital) and Bs 10222 crores:{recurring) and should be
.11 kept in separate accounts and audited anninlly. The inplementation stafis along with the amount
spenl with documentary proof shall be submitted to the concerned Regional Office for the activities
commed out during the previous year.

PP shall implement the recommendation of the Wildlifi Conservation Plan znd also during mining
1.12 ensure to protect the wildlife. Necessary tRining/awareness program shall be conducied for the
same from fime to ime. :

1.13 PP shall strengthen in house enviranment masrggement Lnit,

1.14 PP shall ensure that No OB dumping is dene outside the mine lease area.

PP shall subwnit an action plan for wsing and developing Renewable Energy for its coflsumption in
s utilities/ machinery/equipment instead of using electricity from Grid/genersted from Thermal
.15 Power Plants. PP shall install salar pawer Beneration units. Compliance status in this regard shall be
submitted to the concemed Regional Office along with the six monthly compliance report and also
be uploaded on the web portal of the cOmpany.

PP shall minimize mine voids in the post mining phase so that maximuim aren prstmining is under

1. ; i H
L green belt or agriculmre’ grazing land.
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5. Mo

EC Conditions

Li7

PP shall obeain a S-star rating in terms of Environment Complinnce from the Minlsiry of Coal as pear
the rating sysiem implemented by the Ministry of Coal

.18

PP shall ensure that all types of plastic waste genersted from the mines shall be stored separately in
wolated areas and disposed of stricdy adhering to the Plastic Waste Management Rules 2016, In
pursuant 1¢ the Ministry’s OM dated [BA07/2022, PP shall also creste awarencss amung the people
working in the project area as well as in its surrounding area on the ban on Single Use Plastic(SUP)
in order o ensure complisnce of the Ministry's Neaification published by the Ministry on
| 2MRZ021. A report along with the phetographs of the measures taken shall sles be included in the
six monthly eampliance reports being subimiited by PP,

Mo from Central Groand Water Authorily (COWAY concemed local authority, as the case may
be. shall be obtained before drawing the groundwater for the project activities, state pollution
control board pollution control commitiees shall not issue the consent o operate {CTO) under Ajr
(prevention and control of Pollution) Act and Water {Air {prevention and contral of Pollution) Act
tll the preject proponent shall obtain such permission. ;

PP shall expedite the process of scttlements and provide compensation to project affected familes.

L2l

PP shall review the outcome of the skill develapment programs whether it is praviding any benefit
or ot, and whether it helps the communicy in gening jobivelifood opporunities, PP shall align the
activities as per the present-day needs. A report in this regard shall be submitiad to the concernsd
RO within & months.

1.22

PP shall install water megers a1 all intake poins and take specific measures for reduction in water
consumption and generation of albemative sotree of water threugh rainwater harvesting measures,
Water audit needs to be done every vear by a repuied institute for further reduction of waler
consumplion and PP shall implement its recommendations and submit a repart to RO annually,

1.23

Project proponent shall follow all NECCsArY precautions to be adopted a8 sugpested in approved
Miming Plan of Utkal D&E Coal Mine whils mining in commen safety zone orea.

1.24

Four numbers of Continuous Ambiest Air Cruality monitoring system shall be set up o moniber
eommoa/crileria pollutants from ihe fue gases such as P Ij.-_Ifhﬂ,Si 502, NOX within the lease
area in consubiation with OSPCH. The monitoring of ather Iocations (4t least thres locations outside
the lease arca covering upwind and downwind directions at an angle of 1207 each) shall b carried
sl manaally.

PP shall ensure that diesel operated vehicles will be switched over 1o E-Yehicles i o time bound
mianner. replace the passenger vehicles to E-vehicle in phased manner, Further, for local mevement
of officials Contract of Vehicles deployment shall be awarded to Project affected people and all
etlorts for adopting heavy E-vehicles like Bulkers for ash wransportation for short distance subject io
availability of such E-vehicle and adequate charging infrastructre in the surrounding area shall be
provided. PP shall submit the sction taken report to concerned RO with amount spent, photographs
(before & after), numnber of e-vehicles deployed etc. in six monthly complinnce report,

124

Digital processing of the entire lease shall be through remote sensing techniques should be done
regularly once in 3 years for monitering land use pattern and repoct submitted to MOEF and its
Regional Office at Bhubaneshwar,
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<
5. Mo EC Conditions
127 R&ER shall be not less than the norms prescribed in National RER Palicy 2007/State R&R
' Policy NALCO Policy whichever is higher.
PP is advised 1o implement the 'Ek Ped Maa Ke Naam® Campaign which was launched on Sth June
L34 2024 on the occasion of the World Envirosment Dy o imerense the forest cover across the

Country. This plantation drive is other than Green helt development. The action in this regard shall
b submitied concemed RO in six monthly report.

Hoa'ble Supreme Court in an Writ Petitionds) Civil No. L4204, Commen Cause vs Union of
India &Chrs vide its judgernent dated $th Janunry, 2020 has directed the Union of India 10 imposs &
condition in the mining leage and a similar condition in the environmental clearance and the mining
plan to the effect that the mining lease holders shall, afier Ceasing mining operations, undertake re-
1.20 grassing the mining area and any other aren which may have been disturbed due to their mining
activitics and restore the land (o a condition which i fir for growth of fodder, Mora, funa et
Compliance of this condition afier the mifing activity is over st the cost of the mining Jeasc
holdersProject Proponent™ The implementation report of the sbove said conditicn chall be seat to
the Regional Office of the MoEF&CC,

Standard EC Canditioss for (Mining of naimerals)

1. Statutory Complizance

5 Mo EC Conditions

The: project proponent shall obtain Torest clesrance under the provisions of Forest {Conservation)

o Act, 1986, in case of the diversion of forest land for non-forest purpose involved in the project.

1.2 The project propaonent shall obtain clearance from the Mational Board I-‘|:n.-‘I.!‘i’:llzli.l:».'.‘,,I il applicable.

The project propanent shall prepare a Site-Specific Conservation Plan & Wildiife Managerment Plan
and approved by the Chicf Wildlife Warden. The recommendations of the approved Site-Specific
L3 Conzervation Plan £ Wildlife Management Plan shall be implemented in consultation with the Sre
Forest Department. TThe implementation report shall be fumished along with the six-monthly
compliance report (in case of the presence nfﬂhi':_d_ﬁ_.]n-l_ane:iu in the study arca).

The project proponent shall obtain Consent to Establish/Operate tnder the provisions of Air
4 (Prevention & Contral of Pollution) Act, |95] and the Water {Prevention & Control of Pollution)
Act, 1974 from the concemed State Pollition Control Board' Commitice,

The project proponent shall obtain the necessary permission from the Central Ground Warer

2 ,
: Authority

Solidhazardous waste generated in the mines needs to addressed in secordance 1o the Solid Waste

1.6 Management Rules, 2016/Hazardous & Other Waste Management Rules, 2016,

2. Alr Quality Monitoring And Mitigation Measure
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5. Mo

EC Conditions

11

e Er

Continzous ambient air quality monitaring stations as peescribed in the statue be estshlished in
the core zone as well as in the buffer 2one for monitoring of pollutants, namely FMI10, PM2.5,
S02 und NOx, Location of the stations shall be decided based on themeteorological data,
topographical festures and environmentally and ecologically sensitive targets in consultation
with the State Pollutien Control Beard. Online ambient air quality monitoring stations may also
be installed in addition o the regular monitoring stations as per the requirement andfor in
consultation with the SPCH. Monitoring of beevy metals such as Hg, As, Ni, Cd, Cr, eic io be
carried out at least onee in six months.

The Ambient Air Quality monitoring in the core zone shall be carried out to ensure the Conl
Industry Standards notified vide GSR 742 (E) dated 25th Seprember, 2000 and as amended from
fime to tune by the Uentral Pollution Control Board. Dats on ambient air quality and heavy
metals such as He, As, Ni, Cd, Cr and other monitoring data shall be regularly repartad to the
Ministry/Regional Office and 1o the CPCB/SPCB.

1.3

Transportation of coal, to the extent, if permitted by road, shall be carried out by eoversd
trucks/ conveyars. Effective control measures such as regular waterimist sprinkling/rain puny
Fog cannon ete shall be carried out in critical arcas prone 10 air pollution {with higher valoes of
PMLOPM2.5) such as haal road, leading/wnloading and transfer points. Fugitive dust emissions
from all sources shall be controlled regularly, It shall be ensured that the Ambient Air Oiuality
parumeters conform 1o the norms preseribed by the CentraliState Pallution Control Board.

14

The transportation of coal shall be eamed out as per the provizions and route envisaged in the
approved Mining Plan or environment monitoring plan. Transportation of the coal through the
existing road passing through any village shall be avoided. In case, it is propesed to construct a
'bypass' road, it should be so constructed ga that the impact of sound, dust and accidents could
b appropriately mitigated,

2.5

Yehicular emissions shall be kept under control and regularly monitored. All the vehicles
engiged in mining and allied activilties shall operate only afler nhr.a:lmug FUC’ certificate from
the autharized poliution testing centres.

2

Coul stock pileicrusher/fecdet and breaker mnterial transfee pomls shall imvariakly be provided
with dust suppression system. Belt-conveyors shall be fully covered 1o #void air bome dust. Side
cladding all along the comveyor gantry should be made to avoid air I:rl:rm: dust. Dnills shall be
wet opernted or fitted with dust extractars.

.7

Coal handbing pl:u:u; shall ‘be operated wu,h effective  conlrol measures w.rt warious
environmental mmnulﬁs_ Environmental ﬁ:l.lnd.l.} sustainable techiology  should be
implemented for mitigating such parameters.

3, Water Quality Monitoring And Mitigation Measures

5 No

EC Conditions

il

The effluent dischorge (mine waste water, workshop effleent) shall be monitored in terms of the
parumeters notified under the Water Act, 1974 Coal Industry Standards vide GSR 742 (E) dated
25th September, 2000 and s amended from time to time by the Central Pollution Control Board.

iz

The monitoring data shall be uploaded on the company’s website and displayed ot the project site at




Cs. 352

5 Mo

EC Conditions

13

a suitable location. The circular NoJ-20012/1/2006-18.11 (M) dated 27th May, 2009 issued by
Muistry of Environment, Forest and Climate Change shall also be referred in this regard for its
complinnee.

Regular monitormg of ground water level and quality shall be carried out in ond around the mine
leaze aren by establishing a network of existing wells and constucting new plezometers during the
mining operations. The monitoring of ground water levels shall be carried out fowr tmes a YEAF 1.
pre-monsoon, monsoon, post-momsoon and winter. The ground water quality shall be monitored
omee 0 year. and the data thus collected shall be sent regulasly 1o MOEFCC/RO.

34

Monitoring of water quality upstream and downsiream of river including pons, lakes, tanks shall be
caried out once in six months and record of monitoring data shall be maintzined and submiited o
the Ministry of Environment, Forest and Climate Change/Regional Office.

1.5

Ground water, excluding mine water, shall not be used for mining aperations. Raimaater harvedting
shall be implemented for conservation and augmentation of ground water resources.,

L

Catch and/or garland drains and siltation ponds in adequate numsbers and appropriate sire shall be
constructed around the mine working. coal heaps & OB dumps 10 peevent run off of water and flow
of sediments dircetly into the river and water bodies. Further, dump material shall be properly
comsolidated compacted and accumulation of water over dumps shall be avoided by providing
adequate channels for flow of silt into the desins, The drains’ ponds so constructed shall be regularly
de-silted particularly before onzet of monsoon and maintained properly. Sump capacity should
provide adequate retention period o allow proper senling of silt material, The water so collected in
the sump shall be utilised for dust suppression and green belt development and ether industrial use.
Dimension of the retaining wall construceed, if any, ut the toe of the OB dumps within the mine 1o
check run-off and siltation should be based on the rainfall data. The plantation of native species to
be made between toe of the dump and adjacent feld/habitation water bodies,

&7

Adequate groundwater recharpe measures shall be tnken up for sugmentation of ground wates. The
project authorities shall meet water requirement of nearby village(s) aﬂﬂ'_d,m'm_p:uﬁ.hﬂ'mnfﬂming
to the specific requirement (standards).

3.8

[ndustrial waste water generated from CHP, workshop and other waste water, shall be properly
cotlected and treated so-as to conform to the standards prescribed under the standards prescribed
under Water Act 1974 and Environmesit (Protection) Act, 1986 and the Rules made there under, and
as amended from time to time. Adequate ETP /STP needs to be provided.

39

The water pumped out from the mine, after siltion, shall be utilized for mdustrial purpose viz,
watering the mme area, roads, green bell development cic. The drains shall be regularty desilted
particutarly after monsoon and maintained property.

318

The surface drainage plan incloding surface water conservation plan for the area of influence
affected by the said mining operations, eonsidering the presence of river/'rivulet'pond/ake ete, shall
be prepared and implemented by the project proponent. The surface drainage plan andfor any
diversion of natural water courses shall be as per the approved Mining Plan/EIA/EMP report and
with due spproval of the concerned State/Gol Authority. The construction of embankment 1o
prevent any danger against inrush of surface water inte the mine should be as per the approved
Mining Plan and as per the permission of DGMS or any ather autherity us prescribed by the baw.
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5, Mo EC Conditions

The project proponent shall tke all precautionary measures to casure AvETine/ Tiparian ecosystem in
11 and around the coal mine up 10 & distance of 3 km. A rivarine/riparian ECOSYSiem conservation and
management plan should be prepared and implemented in consultation with the irrigation / water
rescurce department in the state povernment

4. Mobse And Vibration Monitoring And Prevention

5. Mo EC Conditions

Adequate measures shall be aken for control of noise levels as per Noise Pollution Rules, 2016 in
the work environment. Workers éngaged in blasting and drilling operations, operation of HEMM,
4.1 ete ghall be provided with personal protective equipments (PPE) like car plugs/muffs in conformity
with the prescribed noms and guidelines in this regard. Adequate awareness programme for users
1o be conducted. Progress in usage of such accessorics 1o be monitored.

41 Controlled blasting techniques shall be practiced in order to mitigate ground vibrations, fly rocks,
’ navige and air blast #tc., oz per the guidelines preseribed by the DGMS.

The noise level survey shall be carried out 25 per the prescribed guidelines to assess noise exposure
43 of the workmen at vulnerable peints in the mine premises, and report in this regard shall be
subriited to the Mmestry/R0 on six-monthly basis:

5, Mining Plan

5 Mo EC Conditions
51 Mining shall be carried out under strict adherence (0 provisions of the Mines Act 19352 and
' subordinate legaslations made theve-under as applicable.
Meping shall be carried out as per the approved mining plan (including Mine Closure Plan) abiding
5.2 by mining laws related to coal mining and the relevant circulars issued by Directorate General
Mines Safery (DOMS),
3 Mo mimng shall be. carmied ot in forest Eand without ul:rl:mmng 1:'u|1|1|ﬂe:11:'-|!|~ Clearance as per Foress
o (Conservation) Act, 1980,
Efforts should be made to reduce cnergy and fuel consumption by conservation, efficiency
54 . .
improvements and use of renewable energy.

f, Land Recalmation

5 Mo EC Conditions

Drigital Survey of entire lease hold srea‘core rone using Satellite Remote Sensing survey shall be
corried ouf at least once in theee years for moniforing land use pattern and report in ;50,000 scale
of as ootificd by Ministry of Environment, Forest and Climate Chenge(MOEFCC) from ting 1o
time shall be submitted 1o MOEFCC/Regional Office (RO)

il
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5 Mo EC Conditinns

The final mine void depth should preferably be = per the approved Mine Closure Plan, and in case
it excecds 40 m, adequate engineering interventions shall be provided for sustenance of aguatic life
therein. The remaining area shall be hackfilled and covered with thick and aljve top soil Past-
mining land be rendered usable For agricaltural/forestry purposes and shall be diverted. Further
action will be treated as specified in the guidelines for Preparation of Mine Closure Plan issued by
the Ministry of Coal dated 27th August, 2009 and subsequent amendments

.2

The entire excavated aren, backfilling, external OB dumping {including fop soil) and afforestation
plan shall be in conformity with the "during mining™/"post mining” land-use patters, which is an
wtegral part of the approved Mining Plan and the EIA/EMP submsitied to this Ministry. Progressive
compliance stales vis-a-vis the post mining land use patiern shall be submitted to the MOEFCC/RO.

.3

Fly ssh shall be used for extemal dump of overburden, backfilling or stowing of mine as per
provisions contasned in clause (i) and (i) of subparagraph (8) of fly ash notification issued vide S50
2804 (E) dated 3rd November, 2009 a5 amended from time to time. Efforts shall be made to utilize
gypsum genersted from Flue Gas Desulfurzation (FGDY, if any, along with fly ash for external
dump of overburden, backfilling of mines. Compliance repon shall be submitted to Regional Office
of MoEFLCC, CPCH end SPCH,

Further, it may be ensured that as per the time schedule specified i mine closure plan it should
remain live il the point of utilization. The topsoil shall temporarily be sigred ab earmarked site(g)
only and shall not be kept unutilized. The top soil shall be used for land reclamation and plantation
purposes. Active OB dumps shall be stabilised with native grass species o prevent erosion and
6.5 surface run off. The other overburden dumps shall be vegetated with native flora species. The
excavated area shall be backfilled and afforested in line with the approved Mine Closure Plan.
Manitoring wnd minagement ﬂf:c:]uhi!-iml.m arens shall continue unti] the vegetation becomes self-
sustaining. Cempliance status shall be subsmtied to the Ministry of Environment, Forest and
Climate Change! Regional Office.

Tha project proponent sholl make necessary aliernative arrangements, Lt‘yumglmﬂ is involved in
core zone, in consultation with the State government to provide altermate aress for livestock grazing,

e if any. In this context, the project proponent shall fmplement the directions of Hon'ble Supreme
Court with regard to scquiring grazing land.
T, Gireen Belt
8 No EC Conditions
The project proponent shall take all precautioniry mensures during mining operation for
71 conservation and protection of endangerediendemic flora/fayna, if any, spottedireported in the study

area. The Action plan in this regard, if any, shall be prepared and implemented in consuliztion with
the State Forest and Wildlife Department.

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed all along
te mine lease area as soon 45 possible, The green belt comprising & mix of native species (endemic
7.2 species should be given priority) shall be developed all along the major approach’ coal
transportation roads, And Plantution should also be carrled out in nearby area with conseat of forest
department and gram panchayal within 10 km radius with its PIOper maintdnance

8. Public Hearing And Human Health Issues
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. N EC Conditions

Adequate illumination shall be ensured in all mine locations (ns per DGMS standards) and
K1 monitored weekly. The report on the same shall be submitsed to this mimistry & if's RO on six-
monthly basis,

The project proponent shall undersake occupational health survey for initial and periodical
med:cal examination of the personnel engaped in the project and maintain seconds accordingly
81 as per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides fegular perodic
health check-up, 20% of the persennel identified from workforce engaged in sctive mining
operations shall be subjected to health check-up for occupetional disesses and hearing
impairment, il amy, 55 amendad tine to time :

Personnel {including ouwsourced employees) working in core zone shall wear protective
B3 resprratory deviees and shall also be provided with adequate waining and informaticn on safety
and health aspects.

lmplementation of the time bound action plan on the issues maised during the public hearing
shall be ensured. The project proponent shall undertske all the tasks/messures as per the time
B4 bound action plan submitted with budgerary provisions during the public hearing. Land oustees
shall be compengated as per the noems laid down in the B&R pelicy of the company/State
Government/Central Government, as applicable.

The project proponent shall follow the mitigation measures provided i this Ministry's OM
NoZ-11013/37120014-14,11 (M) dated 29tk Owtober, 2004, titled *Impact of mining activitias on
habitations-issues related to the mining projects wherein habitations and villages are the part of
ming lease arcas or habitations and villages iire surrounded by the ming lease area’.

H.5

%, Corporate Environment Responsibilicy

5. No EC Conditions

The project proponeat shall comply with the provisions contained in this Ministre’s OM dated

o1 i f PR
I0AYS 2020, as applicable, regarding Corporate En'.-|mnm:nar=p:gm_l_nl:f1r.

The company shall have a well laid down environmental poliey duly approve by the Boand of
Directors. The environmental poticy should preseribe for standard operating procedares to have
proper checks and balances and fo bring into focos any infringementsideviationfviolation of the
envirommental forestiwildlife nomns'conditions. The company shall have defined system of
reporting infringementsidevintton/violation of the environmentaliforestiwildlife norms/conditions
and/or shareholder's/stake holders.

92

A separate Environmental Cell both at the project and company head quarter level, with qualified
.3 pemsonnel shall be set up under the control of senior Executive, wha will dircctly to the head of the
aTganIZatien,

Action plan for implementing EMP and environmental conditions slong with responsibility matrix
of the company shall be prepared and shall be duly approved by commpetent guthority. The year wise
9.4 funds earmarked for envirommental protection measures shall be kept in separte account and not 1o
be diverted for any other purpose. Year wise progress of implementation of action plan shall be
reported 1o the Ministry/Regional Office along with the Six Monthly Compliance Report.
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5. Mo EC Conditions

0% Sell-environmental audit shall be conducted annually. Every three years third party environmental
- it shatl be carried out.

10, Miseelaneous

5. Mo EC Condifions

The project proponent shall make public the environmental clesrance granted for their project along
with the environmental conditions and safeguards at their cost by prominently advertising it at Jeast

lo.1 in two locul newspapess of the District or State, of which one shall be in the vernacular lanpuape
within seven days and in addition this shall also be displeyed in the project proponent’s websits
permanently,

The copies of the environmental ¢learance shall be submitted by the project proponents to the Hesds
Iz of local bodies, Penchayats and Municipal Bodies in addition to the relevant offices of the
Gevernment wha in fumn has to display the sume for 30 days from the date of receipt.

The peaject proponent shall upload the status of compliance of the stpulated environment clearance
103 conditions, including results of monitored data on their website nnd update the same on half-yearly
hasis,

The project proponent shall moniter the enterin pollutants Jevel namely; FM10, $02, NOx (ambient
0.4 levels) or critical sectoral parameters, indicated for the projects and display the same at a convenfent
location for disclosure to the public and put on the website of the company.

The project proponent shall submut six-monthly reports on the status of the compliance of the
Ins stipulated environmental condiions on the wehsite of the ministry of Environment, Forest and
Climate Change at environment clearance portal.

The project proponent shall follow the mitigation measures provided in this Ministry's OM No.Z-
II03/5712014-4A01 (M) dated 2%h October, 2044, titled ‘Impact “of mining activities on
habitations-issucs refated (o the mining projects wherein habitstions and villages arc the part of
ming lease areas or habitations and villages are surrounded by the mine lease area’,

1iLé

The projoct proponent s_hnli submit the environmental statement for cach ﬁnan:in.l year in Form-V
10.7 to the concermed State Pollution Control Board as prescribed under the Environment (Protection)
Rules, 1986, us amended subsequently and put on the website of the company.

The project authenues shall informe fo the Regional Office of the MOEFCC regarding

I8 i ¥
commencement of mining operations.

The project authorities must strctly adhere to the stipulations made by the State Pallution Control

i Board and the Stte Government.

The project proponent shall sbide by all the commitments and recommendations made in the
0.1 EIA/EMP repon, commitment made during Public Hearing and also that during their presentation to
the Expert Appraisal Committee.

10,11 Mo further expansion or modifications in the plant shall be carried out without prior approval of the
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5 Mo EC Conditions
Ministry of Envireiment, Forests and Climaze Change.
Concealing factual data or submission of false/fabricated data may resull in revocation of this
10,12 enviroamental clearance and attract action under the provisions of Environment (Protection) Act,
| B8R,
13 The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions is not satisfactory.
The Ministry reserves the mght to stipulate additional conditions if found necessiry. The Company
10.14 i iy
m & time bourd manner shall implensent thess conditions,
The Regional Office of this Ministry shall monitor compliance of the stipalated conditions, The
10.15 project authorities should extend full cooperation 10 the officer (5) of the Regiconal Office by

fumishing the requisite data /information/monitoring repors.

The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, Hazardous and Other Wastes (Management and Trans-
boundary Movement) Rules, 2016 and the Public Linbility Tnsurance Act, 1991 along with their
amendments and Rules and any other orders passed by the Honw'ble Supreme Court of India / High
Courts and any ciher Court of Law relating to the subject matier,

116

yi‘@ Validity wn

Digitally Sian r Famanathan
_,T Cf\‘é} Member Secreta [EC)
sy Date: 071212024
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311 Y STATE POLLUTION CONTROL BOARD, ODISHA
gy A/118, NILKANTHA NAGAR,
; UNIT - VIII BHUBANESWAR - 751012
Form IV (A)(a)

APPLICATION FOR CONSENT TO ESTABLISH UNDER SECTION OF 25 OF
WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974/SECTION
I1 OF AIR (PREVENTION & CONTROL OF POLLUTION) ACT, 1981

From:

Railway Siding at San-Kergjanga, Village -Sankerajang and Golabandha,
City; Angul

Tehsil:Banarpal

District:Angul

Tao

The Member Secretary,
State Pollution Control Board, ODISHA
Bhubaneswar - 751012

Sir,

['We hereby apply berewith the Consent to Establish (NOC) for an industry namely Railway Siding
at San-Kerejanga for production of Coal transportation by Rail siding , The site is located at Village -
Sankerajang and Golabandha, Disirict of Angul

1. The annexure and other particulars and plans etc. are attached here with in triplicate,

2, U'We further declare that the information fumished in the annexure and plans ete. are carrect

to the best of myv / our knowledge.
3, I"'We hereby undertake to furnish any other information to be called for with in one month,

Yours Faithfully

Mame of the Occupier: National
Aluminium Company Limited

Designation: ED Smelter and Power

MName of the Applicant: Sri. Srinivasa
Subrahmanyam Neralla

Acompaniments:-

—--This is compuater generated application —-
htip:fodocmims.nicin - (O5PCH)
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Land Schedule  {Attached)

other documents  {Attached)

ElA repori PART | {Attached)
Project Report  (Attached)

ENV CLEARNACE  (Attached)
PFOROJECTREPORT  (Attached)
KML FILE**  {Attached)

wee=This 15 computer generaied application -—-

ket odocmms, nie. ' = (QEPCHE)
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DATA SHEET
(TO BE FILLED IN BY THE INDUSTRY)

" A, BASIC INFORMATION :

1. MName of the Industry
{a} Occupier Name, address & Phone, Fax

{b) Industry address

{c) Status of Institution
2, Occupier

{a) Name
{b) Designation :

() Industry Details & Telephone No./Fax
Mo

1. Address for Correspondence

4. MName & Address of the official authorized to

deal with questionaries :

5, a) Time schedule for year of commissioning
of indusiry

b Capital investment :
¢) Total Application Capital investment :
d) Regd. No.' License No. if any

B Man Power

ab Mo, of workers :
b} No. of working hours

¢) Are any personal residing in the premises.
Yes ™o (Give number)

: Railway Siding at San-Kerejanga

: National Aluminium Company Limited
City:NALCO Bhawan P/1, Navapalli,
Bhubaneswar

Tehsil:Bhubaneswar

District:Khorda
Telephone:0674-2301988

Occupier Fax:2301290

: Village -Sankerajang and Golabandha,
City;Angul

Tehsil:Banarpal

Digtrict: Angul

Industry Telephone: 067422300633
Industry Fax:0674-2301290

= Indivicdual

: National Aluminium Company Limited
: ED Smelter and Power

: Village -Sankerajang and Golabandha,
City-Angul

Tehsil:Banarpal

District: Anpgul

Industry Telephone:0674-2300633
Industry Fax:0674-2301290

NALCO Bhawan P/1, Nayapalli,

Bhubaneswar

Distrnict: Khorda
Tehsil: Bhubaneswar

: Sri. Srinivasa Subrahmanyam Neralla

t 2024

: 2976.0 (in Lakhs)

+ B283 (in Lakhs)

» LZT2030R 198 1 GOI000920

S50
124
1 Yes, 0

--=This 15 tompualer g:mm!:d :lppEil;ﬂmn amas
hittp:fedocmms nic in' - {OSPCH)
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d) Orperating period. Seasonal{Specify : Apr to Mar
period) Whole year

T, Faw materials (other than Tuel) and chemiecal
Raw Materials Name Raw Materials Quantity Raw Materials Unit
HSDH Diesel) 0.5 _E{iln Liters/Day
8. Froducts/By products manufactured
Name of Products Quantity Unit_
Coal wansporiation by Rail LE000.0 Metric Tﬁnwﬁa}'
siding
0, Manufacturing Process : DPR REPORT
i) Source & process know how : In : other
Imuse:ﬁatkrnalLal:r:rrnlnr:ru'l?nreign-’uther
(specify)
ii) Have you considerd less polluting process  : Yes
alternatives?
iiiy Have you any foreign collaboration? 1 Mo
iv) Manufacturing Process (in brief) with : OPR EEPORT
flow chart: {Attach additional sheet)
10, i) Energy consumption
ii} Source of energy
a} In plant generation
b} Public Supply
itip If energy is generating at plant, tvpe and -
quantity of fuel dailv consumed:
Fuel Coal/Fael Oil/ Diesel™atural Gas"Wood/Other Specify Daily consumption in tonnes
Fuel Name Daily Calorific value | Ash contents | Sulphur Others
Comsumption( Yo contents %o
| Tiday)
11. Siting details: {Attach vicinity map with topological features)
Location
1.1 {(Village/Panchayat)/NAC Municipality/Muani ; Village
cipal corporation/Industrial Estate)
11.2 Plot No./Khata No. s 9-644(P),12-647,15-27
11.5 District : Angul
(1.4 Surrounding of the site
E : Ganesh sponge
W : Pond {Sanketjang)
N : JSPL Power Plant

——This 15 compuier generated application ----
hittp; el ocmmms.mic.mnd - (OERCH)




1.5
1.6
1.7

1.5

1.%

IL1D

11.12

113

1114

5
Area of land proposed to be acquired

Area proposed to be built up or developed

Vacant arca available for waste treatment &

plantation
Present use of the land

Specify site character

= %'—,_

: Malikeswar School
. 65.41 (in Acre)

- NOT REQUIRED (in Acre)
2.3 [inAcre)

: Aenicalture

: Estnarine landlocked

Existing features within 500 mirs of the proposed site

362

|

[Name of Surrounding Distance(in meters) Description
Existing features within 25 Kms radins of the proposed site

Name of Surrounding Diztance(in meters) Description

Climate Details :

(a) Indicarte the climate conditions at the

site{arid and semi-arid ete.)

(b} Rainfall{vearly average range)

(¢) Temperature{seasonal range)

{d) Provide Information on speed and
direction of wind

Settlement

a) Total number of person proposed to be employed

= During construction
= After completion

b} Do you propose to built a township /
howsing / quarters for vour employees

¢} Area allocated for above

d} Population to be accommaodated

¢} Distance from township to plant site
I} Serviee provided in township

i} Water - daily consumption

il) Sewer system

iii) Sewage treatment

iv) Garbage dizsposal

<50
: 30
y Cuartars

: HNOT REQUIRED (in Acre)
i
: Only office building required. (in meters)

4000

NOT REQUIRED

- SOAK PIT
» Within premises

====This ks compuler generated application ----
hitpsfedocmms mic in' - (OSPCHE)
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B. EMISSION INVENTRY OF AIR POLLUTION :

3.

Air Stack Details

363

No. of stack:

Stack Attached to:

Height above ground level(in
metres):

Height above Il:l_llf{il] metres):

Material for construction of Stack:

Stack Top:

DiameterSioe:

Flue gas temperature 'C:

Flow rate of flue gas:

Sampling Provision:

Capacity of fan:

Dvate of Installation:

Type of melting furnace:

Type of Device:

Capacity of melting furnace:

Method of fuel charging:

Type of Burner:

Tyvpe of fuel in boilers:

Drought:

Gas quantity-m*3'hr:

DG, Set Detalls

DG Set

Capacity (in KYA) Number

Fuel Consumed/Day

01

125 I

0.5

Process emission

Type of
fuel

Consumpti

o of fuel

Unit

Calorific Ash
value Content

Sulphur Others
Contents

Emission Control equipment for air pollution

Stack Name

| Equipment Name State

Efficiency

----This is computer generated application ——
hittpradoommenic.in' < (SEFCR)




C.

2.

oh

ASSESSMENT OF WASTE DISCHARGE :

Source of water supply

X 364

Source of Water Supply

Ground Water (within premises)

Quantity of water used for different purposes

Source Quantity(KL/D) Purpose

Ground Water (within | Bore well 50 Others{Dust
premises) Suppression)
Ground Water (within | Bore well 0.0 Others(Dust
premises) - Suppression)

a) Whether separate water mefers are

installed/proposed to be installed for

different water consumption

by Pump Details

Pump HP ' Discharge (m*3/hr) |Pumping(hrs/day) If Log Book is

maintained

2.0 2.0 2 Yes

Provision of water storage tank :

if yes, specify the size capacity =

Treatment Details:-

Uses Treatment | Treatment Name of Cuantity Treatment

Arrangement | Type treatment Treated(KL) |Unit Cost
| Status Unit

Othess(Dust | No Secandary
Suppression) | |

Quantity of waste water generated

Others(Dust Suppression)

(.00

Quantity Generated(m3/Day) Quantity Treated (md/Day)

(Please attach a flow sheet showing point of generation of waste water & waste water
collection systen)

Brief description of the Treatment Plant

Paramete |Existing | Size(in peof [Area Construct | Consultin | Year of
¥ Status m*2} Plant occupied |ed by £ Agency |constructi
by plant | an

Characterization of waste water

—--This is computer generaled application -
hitp:odocmme nicin' - (OSPCH)
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11.

12.

13.
14.

15.

1.

._—Xé‘;'.,_
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Treatment Plant

i"ara meters P n?luent 1]

Effluent from

treatment plant

Limits imposed by
pollution control
board

a) Efficiency of treatment Plant

: Not required

Percentage of reduction of different parameters (attach separate sheet if required)

by Reuse of waste water/treated effluent

Volume used | Extent of Characteristi | Purpose for | Treatment Agriculmral

in m*"3/day | recycle of s of refused | which used | cost for utilization of
treated/partia | eMuoent rensed if any | treated/untre
Iy treated/ ated waste
untreated wiater
effluent ]

Treated effluent discharge to 1 Sewer

Distance of final dispoal point from the : WITHIN PREMISES

industry

Maintenance and other problems associated
with the treatment plant

Capital cost of waste water treatment plant

Operation & Maintenance cost of treatment
plants per annum (in lakhs)

Maintenance personnel
Cadre/Designation

Number

Maonitoring Laboratory personnel
Cadre/Desipgnation

i} Proposed schedule of monitoring
ii) Location of sampling points

i) Frequency of sampling

ivi Parameters determined

--—This is computer geeerated application -
hitp:fodocmms nicin' « ({O5PCH)




_D.  SOLID WASTE : - X9 _
- Source Type™Na Other |Qunn1:il Quantit h;mum wantit Method [Method/ |Place of
of solid tureof [Waste |v(in |y v Sold of Mode of [disposal
aste  Waste |Type Metric |Reused ispose |collectio disposal
detail  [Tonnes/ d n
(Month)
| Cantee | Any Garba 0.5 used in | (L5 6.0 BY MINE | Within
| nfacto | Other |ge back | Ts.per DUMP | PIT Mining
ry filling | MONT ER Lease
toilets H Bound
& ary
garden |
ing ,

E. OTHER TYPES 'UI'F POLLUTION :

1. Is your industry likely to cause any thermal WO
pollution. If ves, what measures are proposed

v e taken.

2, s your induostry likely to cause any adour M
pollution?

3, Is yvour industry likely to cause radioactive NO
pollution?

4. Environmental Management af the indusiry
aj Give details of the ODrgnaizational set up ! (522 the affached document)
you process (o have for pollution centrol

b} What is the level of expertise of the person  : (see the attached decument)
in-charge of pollation contral

¢) Do you propose to monitor the pollution YES
from the industry
IT yes, give details : Bee attached document

d} What labouratory facilities vour propose to : See attached documents
have for the above?

¢} Give details of operation and maintenance ; See attached documents
facilities you propose to have for treatment
plants and pollution moenitoring and control

equipments
g Cost of pollution control Details:

:;,i_i;;'pe,n_f expenditure J;hmnynt {in rupees) \Recurring |

Percentage of capital investment/Operating
cxpenditure of the Industry

., Any other additional information about environmental impacts of your industry

Date: 17/10:2024 Signature :

Place: Khorda Name of the Occupicr: National
Aluminium Company Limited

--—This is computer generated application -—
hittp:fedocrens.me.in' - {OSPCH)
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Designation: ED Smelter and Power

Name of the Applicant: Sri, Srinivasa
Subrahmanvam Neralla

Address of the Applicant: NALCO
Bhawan P/1, Nayapalli, Bhubaneswar

=== TTis is computer generated application =---
htp:fedoemms. nic.in/ - {OSPCE)




- O - ANNEXURE -

ANNEXURE-

The proposed site for establishment and operation of railway siding (RS} at
sankerjang Railway Statlon, Sankerjang, Tahsil: Banarpal in the district of Angul was visited
an date: 01.11.2024 to verlfy the suitability of the new site for the establishment of railway
siding at Sankerjang Raflway Station, Sankerjang Tahsil: Banarpal, Dist-Angu! for handling of
Coal (bulk commcdities) = 15000 Metric Tonnes/Month, Sl SR, Jha, 8.G.M., Environment,
Mythri Infra & Mining Pvt. Ltd. accompanied the undersigned during the site visit,

Conzent Status:

& The unit had previoushy applied for CTE, vide application No.: 5244504, dtd. Decembaer
20th, 2023 and the file was rejected on August 6, 2024, vide Board's Letter No.: 2872
due to close proximity of the nearby dwellings to the proposed site for railway siding.
Mow the unit has again applied a fresh Consent to Establish vide oaline application
No.SB76765, drd.17.10.2024 for the establishment of rallway siding at Sankerjang
Railway Station, Sankerjang Tahsil: Banarpal, Dist-Angul for handling of Coal (bulk
commodities] — 15000 Metric Tonnes/day.

The unit has already paid CTE fees of amount Rs.2,35,136/- on dtd.20.12.2023 vide
money recelpt no, 39662 which is adeguate.

10  Project at a glance
| Comrespondence Hational Aluminum Company Ltd
Address City:Nalco Bhawan, P/1,Nayapalll.Bhubaneswar
Tehsil:Bhubaneswar, District:Khordha
Telephone:0674-2301988
E-mail: gmuech@nsicoinia,colo
Category GREEN
Coal Handling Capacity | 15000 Metric Tonnes/Manth
Land Requirement 16.23 Acres [Acquired)
Water Requirement 02 KLD, Source: Groundwater
Project Cost Rsf2.83 Crores [as mentioned in the CA certificate
submitted by the unit.) ]
1.0 Location of the unit:
1. The unit has now changed the previously preposed site and a new allgnment

has specifically been selected to maximise distance from the nearby dwellings
and minimise impact on the nearest habitations and to reduce potental
disturbances an the surrounding community.

Co-ordinates of the proposed site are 20°51'36.13"N (Latitude] &
B4*5G°51. 78"E (Longitude). The proposed site for rallway siding is at Sankerjang
village, Tahsil: Banarpal, Dist-Angul.

The total area acquired by the unit Is about 16.23 acres, bearing 31 plots under
Sanker|ang and Golabandha Panchayat.

Fram the KML file submitted online by the unit followed by field visit, it was
ohsarved that the proposed site is located =t about 150m [approximately)
away in the south from the nearest human habitation, Badadanda 5ahl ks alsa
at a distance of 155m [approx} away In south from the nearest human
habitation, Golabandha village and at a distance of 200m (approx.) away In east

Page 10f3
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3.0

a.0

R S—

from the nearest human habitation. lindal Stainless Private Ltd. plant exists at a
distance of 300m (apprax, ) In the North direction.

5. Kerjang Rallway Station is at an aerial distance of 1.8 km {approx.} and Derjang
Reservolr is at a distance of 1.8 kms(apprex.) from the proposed site.

& Mearest Health centre is at a distance of about 1.6 km{approx.) and School
(Government Primary School, Gelabandha) at a distance of 530m{approx.) from
the proposed site.

7 MH-55 is at a distance of 4.5kms and SH-63 is at a distance of 3.5kms (approx.]
from the proposed site. And also a small temple named Mallikeswar Temphe is
at a distance of 220m [approx.) from the proposed site.

Brief Description about the unit:
s It is proposed to traniport coal from mines of M/s. Utkal-D Coal Mine of M/s.

Hational Aluminium Company Ltd. located in Chendipada area of Angul district
ta the proposed site through road. Siding will be used for storage of coal and
loading of wagons far further transportation of coal through rail to M)fs NALCD

CPP.

s As per NALCO's letter vide no. B16/2024 received on ditd.28.10.2024, IDCO had

acquired the land in favour of KCMPL during the year 2006, and there wat no
permanent of temporary civil structures were present near the vicinity of 300m
from the proposed Railway Siding project and all the construction near the
proposed area have been constructed after the aliotment of land to NALCO for RS

pragect.

« Moreover, Railway Siding is categorised as a green calegory industry as per

Board's notification vide letter no.8333, did. 11.07.2018 which implies that it may
be assessed as a comparathvely minimal polluting industry in gomparisan to otfer
category industries,

» Most importantly, the sole purpose of construction of this ralbway siding proposed

by MALCO is for maimum reduction of truck movement for coal transportation to
MALCO which may prove to be a vital contributer far reduction of overall poliution
load and may be a major step for greener enmvitonment in Angul,

Paollution Potential:

Water:

Industry has proposed to consume 20 m'/day of water for sprinkling {dust
suppresshon) purpose which will be sourced from groundwater. The siding has
proposed measures for water pollution cantral as:

L Garland drain shall ba provided all along the boundary wall inside the RS and

mineral stack yard.
& Provision shall be made for collection of wash water from the garland drain
and water so collected shall be treated in a sedimentation tank for further
use inside the premises for watering plantations and dust suppression etc
Under no circumstances the wash water shall be allowed 1o go outside the

premises,

w. Al mineral storage areas containing fine or dusty materizls shall be covered with
tarpauling when not in wie and fitted with Autcmatic Water Sprinkling/Dry fog

wystems shall be done.

v,  Dry fog cannon of throw put 100m with 1800 rotational axis should ba instafled

at stockyards and siding areas at regular intervals.
Page2af3
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Dust sprinklers / rain guns should be installed at the siding area for suppression

of dust during leading and unloading activities.

The major source of air pellution at the railway siding is coal handling and vehicle
movement. Unit has proposed to do water sprinkling for dust suppression. The siding
has proposed measures for air poliution control as:

Reinfarced concrete boundary shall be constructed around the stockyard,
particularly on the side facing human habitation, to enhance contamment
and safety,

Multi-tiar [2-3 tier} greenbelt plantation shall be established all around the
houndary, creating a natural barrier to improve air quality and reduce nalse.

W Metallic wind barrier of designated height will be constructed to reduce dust
dispersal beyond the stockyard.
W, Mobile fog cannons shall be stationed on-site to further suppress dust
emissions during loading and unloading operations.
v, Abundant nos, of Fog/mist sprinklers shall be installed in the stack yards, rack
loading areas and coal transportation roads.
vi.  Morecver, stack yards, rack loading area, coal transportation roads, etc. ghall
be concreted,
Solld Waste Management:
The siding has proposed to take adequate measures for managing solid waste and shall
maintain good housekeeping.
Remarks:

in the view of the above observations necessary decision may be taken towards
granting of Consant 1o Establish (CTE) to the proposed railway siding.

S.R. Kuanr

. En.

Asst, B Soipntist

State Pollution Caiirc. Jozrd

Reglonal Office, Angul

Page3cf3
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"I .- ] CENTRAL POL LUTION CONTROL BOARD
' _.D- EEFIEAE L L E (R o e e s e e
[BES] ik i Wl ErT & Tl T *
No B-29012/ ESS{CTA)/ 201516/ March U7, 2016
T
The Chairman

All the State Pollution Control Boards / Pollution Control Committees
{ List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(FREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE/ GREEN fWHITE CATEGORIES.

WHEREAS, under sectivn 16 (2t} of the Water (Prevention and Control of
Pollution} Act, 1974 and under Section 16 (2)(c) of the Air (Prevention de Control of
Follution) Act, 1981, cne of the functions of the Central Pollution Control Beara {CPLE),
constitisted under the Water (Prevention and Control of Pollution) Act, 1974, 15 to
coordinate activities of the State Pollution Contrel Buards | SPCBs) and Pollution Control
Committees {PCCs), and

WHEREAS, under section 16 (2){c) of the Water {Prevention and Control of
Pollution} Act, 1974 and under Section 16 (2){d) of the Air (Prevention & Contral of
Pollution) Act, 1981, one of the Functions of the CPCH is to provide technical assistance
and guidance to SPCHs and PUCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCy
wore following  different criteria for classification of industrial. sectors under
Red /Crvange/ Green category and that classification was being used by the SPCEs/PULs
for grant of consents to industries and for Inventorization / surveillance of industrics

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56t Canference of Chairmen & Member Secretarios of TPCB & SPCBs/ PUCs held
on August 31, 2070 and a working group COMPrising of rupﬁ:ﬁentaliw:ﬁ Fromm SPCBs &
CICE was constituted to prepare a consolidated list of industrial sectors falling under
Red/Orange/ Green category to bring uniformity in classification of industrial sectors
across the country;

giiyy W '-]ﬁ Sy A, T 110032
Farivesh Bhawan', East Agun Hagar, Deify - 110032
A SEOO57E) FRI0TO7H, 2200, 22301 9% PESMGIE
Sl e SRR bl . A TBER e,
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WHEREAS, the report prepared by the Working Group was discussed in the 5748
Conference of Chairmen & Member Secretaries of CPUB& SPCBs/ PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
supgestions/ observations made in the 57 Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCUs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
wewed for compliance to all SPCBs/PCCs  to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
tvpes of industrial sectors as "Red’, 73 industrial sectors as "Orange” and 86 sectors as
"Green'

a)  To maintain uniformity in categorization of “industries under Red/
Orange/ Green category, the SPCBs / PCCs shall adopt the list as finalized by CPCE based
wgt the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitios,

(b).  The SFCHs/PCCs shall revise the list of Red, Urange and Green categorics
of industries operating in their jurisdiction based on the criteria speafied in the final
report of that Warking Group and submit the same to CPCB within 90 days in hard copy
as well as soft copy.

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals frum the SPCBs / PCUs and industrial
assuciations for categorization of the industrial sectors in a more pragmatic manner. The
issue was discussed during the national level corference of the Environment Ministers of
the States, held in New Delhi during April 08-07, 2013 and also during the Confersnce of
the Chairmen and Member Secrotaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a “Waorking Group’ comprising of the Members from Central
Pailution Control Board and State Pollution Control Beards representing the States o
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categonzation of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of indusinal
sectors based on the concept of Polltion Index which is 2 funclion af the emissions [air
pollutants), effluents [water pollutants], hazardous wastes generated and consumphion of
rosaurces. For this purpose the references are taken from the the Water (Prevention and Control

23
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of Pallution ) Cess (Amendment} Act, 2003, Smndards $0 far prescribed for various pollulants
under Envircnment {Protechon) Act , 1986 and Doon Valley MNotification, 1989 issued by
MoEFCC, The Pollution Index (PI} of any industrial sector is a number from 0 to 100 and tha
mereasing value of Pl denotes the increasing degree of pollution luad from the industrial sector;

WHEREAS . based on the series of consultations with SPCBy, different Government / Non-
povernment Instinations including industries and MoEFCC | the following criteria on "Range of
Pollution lndex “for the purpose of categonzation of industrial seckors has been [inalized

= Tindustrial Sectors baving Pollution Index score of 6l and above - Red category

o Industrial Sectors having Pollution Index scare of 41 10 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Cireen category
o Industrial Sectors having Pollution Index score inel & upto 0 -Whike calegors

WHEREAS, based on the revised criteria, the ‘Final Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White' has  been evalved. The
'Catrﬁurimticm’ is based on the relative pollution potential of the industrial sectars arad
grouping of the industrial sectors based on the use of raw materials, manufacturmg
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industrics in various
categories are as under
i The Red category of industrial sectors: 6l
it The Orange categery of industrial sectors: 83
iii,  The Green category of industrial sectors: 63 and
v, The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate™ fur While
categury of industries and an intimation to concerned SPCB / PCC shall suffice,

WHEREAS, the purpose of categorization is to cnsure that the indusiry is
establiched in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in generation of no
ar minimum pollutants.

WHEREAS the new categorization system shall also facilitate in selt-assessment
by incdustries;

Mow, therefore, in exercise of the powlrs delegated to the Chairman, CPCB under
Section 18{1)(k} of the Water (Prevention & Control of Pollution) Act, 1974 and Section
18(1){b) of the Air { Prevention & Control of Pallution), Act , 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hereby issued for
compliance by all SPCBs and PCCs:
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That the SPCBs and PCCs shall adopt the Revised Criteria of categonzation
of industrial sectors as detailed in table nos. F1, F2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no, G2, G3, G4 and G5 respectively, in the "Final Report’
as attached herewith immediately,

That all pending applications for consideration of ‘Consent to Establish’
and 'Consent to Operate’ and future such applications shall be processed as
per revised criteria.

. That the SPCBs and PCCs will provide the list of industries entified in
each category existing in the State which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31,05 2016 and the same will be uploaded on the websites of respuective
SPCB/ PCC

 That the 'Revised Lists of Red, Orange, Green and White  category vl
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Crreange Lroen
and White categories. Siting of industries shall be only in contorming arvas,
SPCHs / PCCs shall evolve sector specific plans for contrel of pollution amd
industrial surveillance [or verifying compliance.

. That the SPCBs and PCCs shall revise /preparc the inventory of Red,
Orange, Green and White categories of industrics operating i their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05 2016 in hard copy
as well as solt copy

That the listed category of industries or those wentified later-on undoer
ditferent categories shall not be linked to sanction of loan /finance or bank
procecdings.

That any further addition of any new or left-over industrial sector arud their
categorization which is not listed in the revised Jist of Red, Orange, Groen
and White industrial sectors, shall be done at the level of concerned SPCE
SPCC following revised criteria & guidelines as Jdetailed in the attached
document and no coneurrence of CPCH shall normally be required 1t is
further clarified that while categorizing the mdustries, fractional numburs
shall be rounded ofl to nearest integer.

4f5
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with these directions ko CPCHR before
15.04.2016

Copy 1o

1. The Chief Secretary of all the States and UTs
The Secretary ,
Ministry of Micro, Small and Medium Entreproneurs
Ljd]r"':"lj-’. Bhawan, Rali Marg, Mew Dl - 110 011
3. The Secretary ,

Ministry of Heavy Indusiries

Udyog Bhawan, Rafi Marg, New Delhi - 110 011
1. The Secretary,

Ministiy of New and Renewable Energy

Block-14, TGO Complex,

Lodhi Road, New Delhi-110 003,

| o]
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5. The Advisor(CP Division)

Ministry of Environment Forests and Climate Change

Indira Parvavaran Bhawan i

Jor Bagh Road, New Delha - 110003 .
B, Al Zonal Offices of CPCH - f

(A.B mark%r] i e

Member Scoretary
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Executive Summary
Categorizati Industrial Sectoms range, Green and

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protact ecologically sensitive Doon Valley, The naotification introduced the concept of categorization
af industries as * Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of thess industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related tosurveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the "Criteria of categorization’, Diirections were
issued by CPCB under Section 18(1)(b) of the Water { Prevention & Control of Pollution), Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 ndustrial
sectors as Orange” and 86 sectors as 'Green”.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs [ PCCs
and industrial associations for categorization of the industrial sectors in a more trAnsparent MANNET.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘Working
Group’ comprising of the members from CPCB, APFCE, TNPCB, WBPCE, PPCB, MPTCE and
Maharashtra PCR is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational,

The Warking Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water [Prevention and Control of Follution ) Cess {Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act , 1986 and Doon Valley
Notification, 1989 issued by MoEFOC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denctes the increasing degree of pollution load from the
industrial sector, Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC .
the following criteria on "Range ol Pellution Index ‘for the purpose of categorization of industrial
sechors is finalized.
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o Industrial Sectars having Pollution Index score of 50 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to59 ~Oirange category
o Industrial Sectors having Pollution Index score of 21 to 40 ~Green category
o Industrial Sectors having Pollution Index score incl&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled FVC sheet {using automatic vacuum
forming machines), Cottorn and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows:

# Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

abso considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated

The Red category of ndustrial sectors would be &0,

The Qrange category of industrial sectors would be 83,

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 mdustrial sectors which are practically non-
luting,

TP']-EI.EI!'E shall be no necessity of obtaining the Consent to Operate” for White category of

industries, An intimation to concerned SFCB / PCC shall suffice,

» No Red category of industries shall normally be permitted in the ecologically fragile area
[/ protected area.

w

L U

v

The purpose of categorization is to ensure that the industry is established in a manner which
s consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Ancther
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This "Re-ca tegorization’ is a part of the efforts,
policies and objective of present government to create a chean & transparent working environment in
the coantry and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting mdustries, Revisting of the CEPl (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with
categorization of industries, consent management and vigilance - “In context of Red, Orange,
Green and White categories of industries”

A: Genesis of Categorization:

» The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

« The nobfication of MoEF was first brought on 2rd February, 1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24th February 1999 regarding restricion on the setting
up of industries in Dahanu Taluka in Maharashtra. The' categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.,

= However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categornies. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

s In order to harmonize the ‘Criteria of categorization’, a ‘Working Group’ was
formed as per resolution passed during the 57 Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the
Working Group, Directions dated 4/6/2012 under Section 18(1){b) of the Water

4
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/ PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/’ or any new criteria
B: Categorization criteria used by SPCEg/PCCs:

SPCBs and PCCs use the eriteria of Red, Orange and Green categories for consent
management and vigilance purposes for cartying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
seclor-specific plan for control of pollution in accordance with priority based on
pollution index.

C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2, Categorization was on random basis, no scoring system was adopted.
1 Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
Mew Delhi:

¢« Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

« 50t Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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1. A Working Group’ compiising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Mahamshine PCB is constituted.

2. This WG daall revisit e categorization of industries it is based on pollution index crileria &
erirmanentnl issues such a5 generation of eoression, ¢ffuent and hazardous wastes.

3. The categorization will be done on the bass of composite score (0-100 marks) of Polhdion
Index given in qocerdance with e polloetng weightage.

Air Pollution Score based on prramehers nnmely PM, CO, NOw, 50, 40 Mirks
HMs , Benzene, Ammonn amd other foxic paramelers relepant to the
sy,
Water Pollution Score based on paramelers namely pH, T55, NHa-N, | #0 Marks
BOD, Brenol and other foxic pollukands relevant bo the mdustny.
Hizardous wastes | lond filkble, monerabie, recyclable) as gererabed | 20 Morks
Fif Hie imdusing.
Note':
o Parmmeters to be decided on the basts of the rature of the wasles generating from
the industrial sector. .
o [ndustries havang only either water pollufion or air pollubion, the score will be
ricrrnwlized wrk 100,

4.  Based on the gcore of the Pallubion lrdex, following ontegorization be made :
o Type of industries, ifscores 60 arid ahove be cntegorized as Red
o Typeof industries, if scores from 30 fo 59 be miegortzed as Omange
o Type of indusiries, if scores from 15 #o 29 be antegorzzad as Green
o Type ofindustries, if less fran 15 be artegorized as Whike or non-polhiting industry.
5. SPCBs/PCCs may issue comsent o the indusiries
- Red entegory of industries for 5 yerrs.
- Owange category of indusiries B 10 years.
- Green category of industries for 15 yerrs.
- Mo necessiby of consent for non-polluting dralustres.
6. Mo red oategories of industries will be permitted to establizh m eco -semsitive areas and
prrotectel arers,

E: Follow-up Actions made on the Resolutions :-

» Accordingly, a Committee comprising the Chairmen of CPCB, APPCE, TNFCB,
MPPCE, MPCE, PPCB, WEPCB and MS, CPCB was constituted vide CPCB OM dated
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23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollubon potential.

+ The categorization is mace on the basis of following:

o

0

(]

Quality of emissions (air pellutants) generated
Quality of effluents | water pollutants) generated
Types of hazardons wastes generated

Consumption of resources

» Reference is taken from the following :

4]

o

The Water (Prevention and Control of Pollution } Cess Act, 1977

Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986

Doon Valley Notification, 1989 issued by MoEF.

F: Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is
presented in the following tables F-1 to F4.
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Table F-1 : Water Pollution Scoring Methodology

Sl Mo Activity / Types of Discharges Score

Part A : Score W1 @ Sore based on types of expected criteria water-pollutants present in
industrial processes waste waters. Maximum of the following seven categories is o be taken.

Wil Waste-water which is polluted and the pollutants are - 30

= not easily biodegradable { very high strength waste waters having
BOD = 5000 mg/1 ); or

*  toxic; or

s both toxic and not easily bodegradable.
{Presence of criternia water pollutants having prescribed standard
limits up-to 10 mg/l or having BOD > 5000 mg/1). For details
appendix 1 may be mierred)

Wiz Non-toxic high strength polluted waste-water having BOD in the range of | 25
1000-5000 mg,/ 1 and the pollutants are biodegradable.

{Presence of criteria water pollutants having prescribied standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

W13 Non toxic- polluted waste-water having BOD below 1000 mg/1 and the | 20
pollztants are easily biodegradable.

{Presence of criteria water pollutants having prescribed standard limiks
from 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

Wi4 Waste-water generated from the chemical processes and which is polluted | 15
due to presence of high TDS | total dissolved solids) of inorgamic nature,
(Presence of criteria water pollutants having prescribed standard limits
mare than 2530 mg/1. For details appendix 1 may be referred)

w15 Waste-water generated from the physical unit operations / processes and | 12
which is polluted due to presence of TDS (lotal dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/ 1. For details appendix 1 may be referred)

Wia Non-toxic polluted waste-water from those units which are: 12

» Having the overall waste-water generation less than 10 KL and

= The pollutants are easily bio-degradable having BOD below 200
mg,/ 1 which can be easily treated in a single stage ASP (activated

B
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sludge process) based Effluent Treatment Plant.
MNaote : This is a special category and is applicable to only those units
having over-all iquid waste generation less than 10 KLD with low
5lﬂ=ngﬂ1 nrganir. load,

W17

Waste-waler from cooling lowers and cooling-re-circulation processes

10

Part B : Seore W2 : Score based on huge discharges of any kind (Penalty Clause)

w2

Industry having overall liqguid waste generation of 100 KLD or mom
including industrial & domestic waste-water,

10

Cheerall Water Pollution Score W = Wi+1W2
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Appendix 1
Water Pollutants covered under Group W11:

v Free available Chlorine , Total residual chlorine, Fluoride (as F),
Sulphide (as 5), Free Ammonical Nitrogen, Dissolved phosphates (as
F). Free ammonia (as NH3), Nitrate Nitrogen, Men:ur'l.. (As Hg),
Selenium {(as 5e), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin ,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel {as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Fhenolic compounds {as CeHzOH) , Adsorbable Organic Halogens
(ADX), Boron and /or

v BOD strength of waste water > 5000 mg/1

Water Pollutants covered under Group W12:

¥ Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as M),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

¥ BOD strength of waste water is in the range of 1000-5000 mg/1

Water Pollutants covered under Group W13:

v Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
270C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
suspended solids, Total nitrogen (as N), Chemical oxygen demand and

¥ BOD strength of waste water is below 1000 mg/]

Water Pollutants covered under Group W14 and W15:

Chiorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

v BOD strength of waste water is below 200 mg/] and overall
discharge is less than 10 KLD.

10
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Table F-2 : Air Pollution Score

5l Ajr ‘Range of Prescribed Standard © of criteria pollutants Marks
Mo Mollutants
Group
Fart1:5core Al = Score based on types of expected criteria Air Pollutants present in the emissions .
Maximum of the following seven categories is to be aken. For details appendix 2 may be referred.
1 Group A14 Presersce of criteria air pollutants having prescribed standard limits np- 0
by 2 ey B3
z Ciroup 418 Presence of criteria alr pollutants having prescribed standard from 3 25
10 mg/ Nm3
3 Group A1 | Presence of criteria alr pollutants having prescribed standacd from 11 m 0
a0 g N mad
1 Group A1D0 Presence of criteria air pollutants having prescribed standard from 51 1o 15
250 mg/ N3
5 Group A1E Presence of criteria air pollutants having prescriled standard from 0
251mes Nimd & above
L] Gu"l:lup A1F o Generalion of :I'ugil.'il.'e amissions of Partdculate Maters whicharms (1]
o Mot generated as a result of combustion of any kind of
Fomsil-fuel.
o Generated due to handling [/ processing of matedals
without involving the use of any kind of chemicals,
o Which can be easily contained /controlled with simple
conventicnal methods
7 Group A1G | ¢ Generation of Odours which are 10
o Generated due o application of Moding gums |/ cements
Sadhesives fenamels
o Which can be easily contained /controlled with simple
conventional methods
Part2: Score A2 = 5Score based on consumption of fuels and technodogies required for air pollution control :
& Croup AZF1 = All such indusinies in which tha daily consumption of coal/ fuel | 10
is more tham 24 MT/day and the paricular
(Particulate/ paseous/ process) emdssions from which can be
controlled only with high level equipments [/ technology like
ESPs, Bag House Filters, High Efficiency chemical wek
scrubbers otc
7 Group AZFZ = All such industries in which the daily consumption of coal/fuel | 5

is from 12 MT/day o 23 MTSday and the particular
(Farticulatef gaseous/ pracess] emissions from which can be
cantrolled with suitable proven technology.

Crverall Alr Pollution Score =A = &1 + A2

11
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Appendix 2
Air pollutants covered under Group A1A:

Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:
HF, Nickel+ Vanadium, HBr, Manganese, Lead, H25, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, TOC, Total Flueride,
Hydrocarbons, NH3, HCL vapour & Mist, H2504 Mist, 502

Air Pollutants covered under Group A1D:
CO, PM, CO, NOx

Air Pollutants covered under Group A1E:

NOx with liquid-fuel, SO2 with liquid-fuel

12
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Table F-3: Hazardous Waste Genermtion Score

S1.No.

Types of Hazardous Waste Generated as per Schedule 1 /

Schedule 2 of Hazardous Waste { Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the

following four categories is to be taken

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal,

HW2

Incinerahle HW

HW3

Land disposable HW which doesn't require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mod,  slags  from  pyro-metallurgical
operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies. :

10
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Table F=4 : Caleulation Sheet

Industrial Sector - .....occooe
1. Water Pollution Score (W)
Scores Waste Water Category Value
Seore on Wl
Score on W2

Water Pollution Score = W1+W2
2. Air Pollution Score (A)
Scores Adr Pollutant Category Value

Score on Al
Score on A2

Adr Pollution Score = AT+A2
3. Hazardous Waste Score (HW)

Score HW Category Valuoe

HW

Grand Total = W + A + HW

Mote -

1. Any of the industrial sector having only either air pollution {A) or water pollubion
(W) , the score will be normalized to 100 as per the fn]bwing formula -

MNormalized Score = {100 x W { or A)] / 40

2. Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

MNormalized Score = {100 x (W+A)} / B0

3. Any of the industrial sector having air pollution {A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = [100 x (A+H)} / &0

4. Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but ne air pollution (A), the joint score of water pollution & hazardous
waste generation will be normalized to 100 as per the following formula -

Normalized Score = [100 x (W+H)} / 60
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G : Developments :

The existing Fed { 85 sectors) , Orange | 73 sectors) and Green { 86 sectors) Le a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were alse invelved &
conzulted during May 28-29, 2015,

After caretul examination and consideration of the suggestions of concerned stake-holders the "Diraft
Document on Revised Concept of Categorization of Industrial Sectors * was  prepared by the
Commuttes and crculated o all the SPChs, PCCs and concerned Ministries for thelr information &
comments. The * [Mrafl Docement ' was uploaded on the website of CPCB alsa for information &
comments of one & all.

The matter was discussed during the 1700 Board Meeting also and issues mised by the Board
Members pertaining to some of the industrial sectors were clarified.

Responses were received from various concerped Ministries, SPCBz, Industnal Asscoations
including individuals.

Based on the above, final meeting was convened by the Secretary , MoERCC with CPCB and
senior officers of MoEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the "Bange of Pollution Index “for
the purpose of categorization of industrial sectors were suggested :

¥ Industrial Sectors having Pollution Index score of 60 and above = Red category

¥ Industrial Sectors having Pollution Index score of 41 to 59 “Orange citegory
#  Industrial Sectors having Pollution Index scone of 21 to 40 —Creen category
7  Industrial Sectars having Pellution Index score incl.& upto 20 =White category

Based on the final criteria as described in v above , the final cateporization is as follows:

Category of Existing Categorization Proposed [-Nﬁ"«-'_ﬁ
Industrial Sector cateporization
Red B3 B
Orange 73 83
Careen Bb 3
Whitke - 36
Total 244 242

vii.  In the proposed categorication, some of the industrial sectors have been either deleted

due to duplimtion or merged with similar type of sectors on account of same

15
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characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials [/
manufacturing process. As a result final tolls of the existing and proposad
categorization are different,

The industrial sector which doesn't fall under any of the above four categories | Red,
Crrange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secrefary ,
SPCB/ICC and comprising of bwo senior cadre Engineers / Sclentists of the SPCB /
PCC in accordance with the scoring-criteria specified in this docoment.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G-3, G4 and G-5
respectively, which are selt explanatory, '

16
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CENTRAL POLLUTION CONTROL BOARD

Annexure

wi (vareon 1 W S, W )
':-::"l.J-T—.*"-ilh (MBESTHY OF ENVIROHYEHT & FORESTE, oyt OF ins)
No. B-29012/ EE5/CT'A / 2015-15 19082018

: ﬂuﬁ:lﬂhfmlﬁmﬁh&vhmtmamdshmhddhmm&mﬁ:g
ﬁlﬂlﬂﬂb-ﬂ?.mliltwuruulvud o adopt pallution potential criteria for caleparization of Red,
D"“F‘tﬂm’ﬂm@*ﬂﬂhﬂmqm that a Commdtier be ronstifoted with State

potential indes

Accardingly, & Commiltee comprising the Chairmon of CPCB, APPCH, TNPCB, MPPCH,
MPCB. PPCB, WHPCE and MS, CPCB was constifuted vide CPCB OM dated 23.002015 to
review & classify industrial sectors into diffarent calegories based on criteria of respective
pollution potential indices.

The existing Rod { B3 sectors) , Orange {73 wikors) and Green [ 86 sectors) industrial sectors
have boen assessed as per the proposed formula by a group of Scientists from CPCD . For this
Purpose concerned Engineers / Seientiats fom tha Member SPCHs of the Committes were alse
invelved & carsulied during May28-29, 2m5,

Adter careful examination and considoration of the suggestivis of concerned stake-holders the
Pralt Document on Revised Concept of Catugoriration of Industrial Sectors * 18 prepared by
e Coamum st |

hiﬂﬁrmlmL!anmhﬂi;nudi:dhudndthidﬁﬁrdllhﬂ" Crraft Document on

Bevised Concept of Categorization of Industrial Soctors 1o all the SPCBy, PCCs and concerned
Mlinzstries hr&mhmmmmum,&mhuﬂmmmmmm,m

amd concerned Hqﬂumumhmhrmqwuiumm&drmmmnubymm;ma The

comments may kindly be sent through copy as well as soft copy ot e-maik
Finch : As above M‘ i

[N.K. Gupta]

Incharge - S5

Taox

g b e

Al the State Pollution Control Boards / Follution Control Committees

The Secretary, Ministry of Micro Small and Mediim Enterprises, New Delhi
The Secretary, Ministry of Heavy Industries & Public Enterpriscs, Mew Delhi
The Advisor & Incharge , CP Division, MoEFCC, Mew Delhi

CPCE Website

it wrr ofl s e, Rl oo
‘Parlvesh Bhawan', East Arjun Mogar, Dalhi - 110032
goam / Tel. - 43102030, &%,/ Fax - 22305793, 22307078, 22307079, 22301832, 72304048

£/ pemail sepeb@nic.in TS,/ Wiebsite - wwicpCh N

s o

428
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[LESLLAIEY E-mail: paribeshlPaspchoard.ong
4 w Website: wew nspehaard.ang

STATE POLLUTION CONTROL BOARD, ODISHA

|DPEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA|
Paribesh Bhawan, AN 18, Nilakantha Nagar, Urdt = Wil
Bhubaneswar — 7501 012, INDIA

No. 23273 ! Ind-I-Con-1506 Date: 1. 07 J0I%

FICE

WHEREAS, Cenlral Polufion Conirol Board, Mew Delhi vide it's office order No,
B-25012/ESS{CPA)/2015-14/8583, dtd.7.3.2016 had laid down an elaborate process
for categerization of industrial sectors and brought out a list of industrial sectors
categonzed under Red. Orange. Green and White based an polution potential with
a direction u/s18[o) Water [PCP) Act, 1974 and Ak (PCP) Act, 1981 to all State
Foilution Control Boards/ Pollution Control Committees 1o follow an unifarm pattern
af classification of the industries under Red, Crange, Green and White category
which is mandatory ond binding ugon SPC Board, Odisha:

AND WHEREAS, upon receipt of approval of State Govt. the Board wicle it's
office order Mo.1588%, dtd.31.10.2014 brough! out an Office 'D:c:lerl nolifying the
revised categorization of industrial units classified under Red 181 nos.), Crangs(¥]
nas.). Green{73 nos.| and White |42 nos.| following the criteria stipulated by CPCE:

AND WHEREAS, further several industrial units/projects not included in CPCE list
were required for classification by the State Pollution Contral Board, Odisha at loter
stoge folowing the crferia fixed by CPCB. Revited classification’ of addifienal
industrial units under ditferent colegores have been nofified by the Boord
subsequently vide office order Ne$4BE, did 08.05.2017, & No. 16226, did.1&4,12.2017;

AND WHEREAS, in the process of furnishing updated list of cotegorized
industrial units through the Indic E-frack Web Porlal of CPCBE, inconsislency in the
sefial numbers in the lisks of clossificotion mode by the CPCE & SPCE hos been
chserved though the contents remain aimaost same:

AND WHEREAS, such inconsistency couses foo much of manual Intervention
and difficulties while working with the Indio E-frack web Portal of CPCB) for
information disssminafion and sharing:

AND WHEREAS, there is o need to prepare o comprehensive st to bring
uniformity and consistency in the contents and serial numbers of the industrial
unifs/projects in the lists of CPCB and $PC Board, Odisha:

P10

o — ;
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Now therefore, SPC Board, Odisho hereby nofifies o revised list of industricl
units/processes categorized under Red, Orange, Grean and White fully congistent
and trmilar to the sedal numbers in the list of CPCB for ease of working and sharing
infarmation online through India E-frack Web Portal. The new revised list contains 72
types of units under Red category, 95 types of units under Crange category, /8
types of units under Green and 43 Types of unils under White category.

The & of industrial units classified under Red/Oronge & CGreen categories ore
required to obtain Consent to Establish aond Consent to Operafe from the Siate
Pollufion Coenfrel Board, Odisho whereas the industriol unite listed under White
Category are exempled from obtgining Consent o Establish and Consent 1o
Operafe fror the Board,

This order supersedes ol earier orders issued relating 1o categorization of
imdustrial units / project with immadiate effect,

By Crder of Chaimman.

!F.ll‘,-" j-rr
MEMEBER SECRETAR

Encl: List of revised classification
af imdustrial wnits,

Memo No,_ 233 of 1072018

Copy forwarded to the Membber Secretary, Cenfral Poliution Control Board,
Paribesh Bhawan, CBD-cum-Office Complesx, East Afun Nogar, Delhi - 110032 for
kind informatian.

-#_‘.b-“qu#
MEM
pEmic MG, %3335_ /ot 41.0 1&3@ BER SECRETARY

Copy forwarded ta Addl. Chisf Secretary, Forest & environment Deptt., Govt,
of Odigha for kind infermation and necessary action.

LEN
= u| M
- MEMBER SECRETAL)\j
MemoNo_ 2336 /ot 1.0 =013

Copy forwarded to Principal Secretary/Addl, Chief Secretary, Industries
Deptt./MSME Deptt./Steel & Mines Depit./Energy Deptt./Housing and Urban
Deptt./Health & Family Welfore Deptt/ Agrculiure Deptt.] Works Deptt./Water
Resowrces Deptt. (F & ARD/ Excise Deptt/ Commerce & Transport Deptl. { Texfie &
Hardloom/CMD, IPICOL /CMDIDCO [Special Secretary PA&C Deptt./Directar,
Factory & Boilers, Gavt. of Odisha for information & necessary acfion.

1=

; Tk a’:r
MEMBER SECRETA

PI.O
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5 - 1 - |

Memono. 23DF o 4402018

Copy forwarded fa Al Branch Officers
Regional Officers, SPCB, Cdisha for information a

. SPCB. Odisha, Bhubaneswars all
nd necessary action,

| iy
Memotlo_ 2338 oy 41.07 2018 MEMBER SECRETARY

Copy forwarded to IT Cell tor information and nec

2oy oction, It s
requested 1o upiood the CIFj

ca Crdear in the websile of the Board.

> |
B o0
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Categorization of Industrial sectors under Red, Orange, Green and White as per

CPCRB Criteria

I, Isolated storage of hazardouws chemicals (as per schedule of manufacturing, storage of
Hazardous Chemicals Rules, 1989 as amended)
2 Automobile Manufacturing (integrated facilities)
Industries engaged in recycling / reprocessing/ recovery/reuse of Harardous Waste under
schedule IV of Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016-  tems namely - Spent cleared metal catalyst containing copper, Spent cleared
metal catalyst containing zinc.
d, Manufacturing of lubricating olls, grease and petroleum based products
5, DG Set of capacity » 5 MVA
&, Industrial earbon including electrodes and graphite blocks, activated carbon, carbon black
7. Lead acid battery manufacturing [excluding assembling and charging of lead-acid battery in
micro scale)
8, Phosphate rock processing plant .
9. Power generation plant [except Wind and Solar renewable power plants of all capacities and
Mini Hydel power plant of capacity <25MW)
—t[}, Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous Waste under
schedule IV of Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016- ftems namely - Spent catalyst contalning nickel, cadmium, Zinc, copper,
arsenic, vanadium and cobalt.
11, Processes imvolving chlorinated hydrocarbons
12 Sugar (| Excluding Khandsari)
I3. | Fibre glass production and processing (excluding moulding)
14, | Fire crackers manufacturing and bulk storage facilities
15 Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous Waste under
schedule IV of Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016- Items namely - Dismantlers Recycling Plants ~Components of waste electrical
and electronic assembles comprising accumulators and other batteries included on list A,
mercury-switches, activated glass cullets from cathode-ray tubes and other activated glass
and PCB-capacitors, or any other component contaminated with Schedule 2 constituents {o.g.
cadmium, mercury, lead, polychlorinated biphenyl) to an extent that they exhibit hazard
characteristics indicated In part C of this Schedule.
T, Milk processes and dairy products (Integrated project]
EF Phosphorous and its compounds
18, Pulp & Paper ([ waste paper based without bleaching process to manufacture Kraft paper}
|
|
19, Coke making, liquification, coal tar distiflation or fuel gas making.
Wm State Pollution Control Boord, Odisha Pg-1

432




21. Manufacturing of paints varnishes, pigments and intermediate {excluding blending/mixing) |
22. | Organic Chemicals Manufacturing

23, Airports and Commerclal Air Strips
24, Asbestos & asbestos based Industries

25, Basic chemicals and electro chemicals and its derivatives including manufacturing of acid.
Cement

Chlorates, per-chlorates & roxides
Chiorine, flucrine, bromine, indine and thelr compounds

Dyes and Dye- Intermediates
an, Health-care Establishment (as defined in BMW Rules, 2016) having total wastewater,
Beneration more than 100 KLD or with Incinerator. 5

a1, Hotels having everall waste-water genaration @ 100 KLD and more.

42, [ Industries engaged in recycling / reprocessing/ recovery/reuse of Hazardous Waste under
schedule IV of Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016- Items na mely - Lead acid battery plates and other lead scrapfashes/residues nat
coverad under Batteries (Management and Handling] Rules, 2001, [ + Battery scrap, namely:
Lead battery plates covered by ISRI, Code word *Rails” Battery lugs covered by ISRI, Code
word "Rakes®, Scrap drained/dry while intact, lead batterles coverad by ISR!, Code word
*Rains",

33 Industries engaged in recyeling / reprocessing/ recovery/reuse of Hazardous Waste under
schedule IV of Hazardous and Other Wastes (Management and Transboundary Maovemnent)
Rulas, 2016- ftems namely - integrated Recycling Plants - Components of waste electrical and
electronic assambles comprising accumulators and ather batteries included on list A, mercuny-
switches, activated glass cullets from cathode-ray tubes and other activated glass and PCB-
tapacitors, or any other Component contaminated with Schedule 2 constituents (e.g.
cadmium, mercury, lead, polychlorinated biphenyl) to an extent that they exhibit hazard
characteristics indicated in part € of this Schedule,
34. | Manufacturing of Glue and Gelatin

<2, Mining and ore beneficiation

34, | Nuclezr power plant

37, Pesticides (technical) (excluding formulation)

38, | Photographic film and its chemicals

39, Railway locomotive work shop/Iintegrated road trantport workshop / Authorized service
centers
=N

% State Pollution Control Board, Odisha Pg- 2




CPCE:| pigiudi gl ot 1 Sk .
5LNo, gy . : g %
40. Yarm .l’ Textile pn:H:Eﬁlng munhrlng any efﬂuenr.FHnIislun gannratlng prncem-g m:judm,g
bleaching, d-.re-]ng: printing and cobouring.
41, Chior Alkali
'_;2, ship Breaking Industries
43, Oil and gas extraction including CBM (offshore & on-shore extraction through drilling wells)
44, Industry of process in-f-Elu-lng metal surface treatment or process such as pickling
electroplating/paint stripping/ heat treatment using cyanide bath/ phosphating or Fimishing
and anodizing / enamellings/ galvanizing
= 45, Tanneries
48, Ports and harbour, jetties and dredging operations
47, Synthetic fibers including rayon ,tyre cord, polyester filament yarn
48, Thermal Fower Plants
49 Slaughter house (as per notification 5.0.270(E)dated 26.03.2001)and meat processing
industries, bone mill, processing of animal horn, hoofs and other body parts
50, Aluminium Smelter
L1 Copper Smelter
o Fertilizer {basic) (excluding formulation)
L Iron & Steel (involving processing from ore/ integrated steel plants) and arfrmmt Iron units.
B4 Pulp & Paper | waste paper based units with bleaching process to manufacture writing &
printing paper}
£, Zinc Smelter
56, | Ol Refinery (Mineral Oil or Petra Refineries)
57, Petrochemicals Manufacturing {including processing of Emulsions of oll ln& water
a8, Pharmaceuticals
55. Pulp & Paper ( Large-Agro + wood), Small Pulp & Paper [ agro based-wheat straw/rice husk)
&0, | Distillery (Molasses/ Grain / Yeast Based)
&1, Others [State Specific List)

&gy S'ote Pollution Control Board, Odisho Pg-3
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State Specific List
5l.No. Red Category s

&l
(il

Automobile servicing, repaiing and painfing (excluding only fuel
dispensing) having wastewater generation 100 KLD or more.

&1
(. L]

Bullding and construction project > 20,000 sa.m to < 1,50,000 Sqm of
built up areq. [Wastewalter discharge > 100 ELD)

61
{ili}

Ceromics and Refractories (More than 12 Tons / day coal
consumpftion

é1
{iv]

Common Effluent Trealment Plant [CETP)/ Common Sewage
Treatment Plant

&1
[v]

Common Hazardous Waste Treatmen!, Storage, Disposal facilty
[CHWTSDF)

4l
{wi)

Common Solid Waste Management facility (CSWMF) as per Sold
Waste Management Rules, 2014,

61
(v

Fermentafion industry including manufaciure of Yeast, Beer,
Distilation of Alcohol exfra Meufral Alcochel having wastewater
discharge more than 100 KLD

&1
(it}

Fermous / Mon-ferrous metal exiraction ([i) more than 1 Metic ton /
hour secondary production, (i) lead secondary production, (i)
Induction furnace followed with AOD

&1
(ix].

Foundries with production capacity more than 5T/hour and more,
coal/coke consumption more than 500 ka/hr,

41
%]

Gold and silver smithy -purification with acid smelting operafion and
sulphuric acid pelishing operation having mere than 1 liter of sulphuric
acid / nifric acid per month.

&1 i)

Hydro Cyanide acid and its derivatives

&1
fxit)

industrial Estates/ Parks /Complexes/ Areas, Export Processing Tones
[EPTs), Special Economic Zones [SEZs), Biotech Parks

41
gel)

Industial or inorganics goses namely (o) chemical gases ke
acetylene, hydrogen, chiorine, flourine, ammonia, slupbur dioxide,
ethylene, hydrogen sulphide, phosphine, (b) hydrocarbon gases like
methane, butane, ethane, propane.

&1
[xiv)

inseclicides / fungicides / herbicides / agrochemical formulation.

&1
{xv)

Laboratory chemicals involving disfillation and purification process.

4l

£}

Lead manufacturing including smelting

&1
[ovil]

Manufacturing of lead glass
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41 | Non-alcoholic beverages (soft drink] & beottiing of alcohol / non-
{xvili] | alcoholic products, where wastewater generation is more than 100
ELD.
61 | Farbolled Rice Mils having wastewater more than 100 KLD and/for
{xix) | Fuel consumption meore than 12 T/Day.
61 | Pefroleumn products / crude oil storage and transfer edcluding cross
[x¢] | couniry pipeline.
&1 | Synthefic Detergents and soaps [excluding formulafion) having
(xd) | wastewater generation more than 100 KLD
61 |Township and area development projects covering an area more
(%) | than or equal to 50 Ha, Or built up area more than or equal to 1.5
lakh sq.m.
41 | Vegetable il manufacturing including solvent exfraction and refinery
(i} | f hydrogenated oils having wastewater generation more than 100
ELD.
61 | Water softening and demineralized plant
| [podiv)
&1 Calcined Pefroleum Coke
{xxv)
a1 Pyrolysis Process
{pocvi)
61 | Aluminium Ingot frorm Aluminiurn Dross
300wl
6l | Common Biomedical Waste freatment and disposal faclity
{oovii) :
&1 sanitary Land fil (Standalone) > 5 TPD
o]
61 | Packing of Pesticides | Chemicals
[roex}
&l Septage Treatment (It should be treated as a part of common STP)
{xaxl]
61 | Phamaceuticals R & D purpose
[ocxii)
.
sl
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1. Dismantling of rolling stocks (Wagons [ Coaches)
E? Bakery and confectionery unifs with production capacity > 1 TPD, | With
| ovens / furnaces)
E Chanachur and ladoo from puffed and beaten ricel mur and shira)
wsing husk fired oven
i | Coated elecirode manufacturing
5. Compact disc computer floppy and cassette manufacturing / Reel
manufaciuring
6. Flokes from rejected PET bofile
T. Food and food processing including frults and vegetable processing.
8. Jute proceassing without dyeing
9. Manufacturing of Silica gel
10. | Manufacturing of tooth powder, toothpaste, talcum powder and other
cosmetic items
11. | Printing or efching of glass sheet using hydrofluoric acid
12. | Silk screen printing, sar prinfing by wooden blocks [with boiler]
13. | Synihetic Detergents and soaps (excluding formulation) having
wastewater generation up to 100 ELD
14, | Thermometer manufacturing
15 | Cotton spinning and weaving (medium and large scale]
16, | Steel furniture, Almirah, Grll Manufacturing (Dry mechanical process)
with spray painting
17. | Aluminium & copper extraction from scrap using ofl fired fumace (dry
process only)
18. | Automobile servicing, repairing and painting (excluding fuel dispensing),
where wastewater generation s less than 100 KLD.
19. | Ayurvedic and homeopathic medicine
" 20. | Brickfields | excluding fly ash brick manufacturing using lime process)
21. | Building and construction project > 20,000 sq.m to < 1,50,000 5gm of
built up area. [Wastewater discharge upto 100 KLD)
22. | Ceramics and Refractories [coal consumption less than 12 tons per day)
&5 Stote Pollution Cantrol Board, Odisha PE-6
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24. | Dairy and dairy preducts {small scale)

5. | DG set of copacity (> 1MVA but < SMVA]

6. | Dry coal prﬂcessTng, mineral processing, industries involving ore sintering.
pelietisation, grinding and pulverisation

[ 2. | Fermentalion indusiry including manufacture of yeast, beer. distilalion of
alcohol [Extra Neutral Alcohol) (Wastewater discharge up to 100 KLD)

28. | Ferrous and Non- ferrous metal extraction involving different fumaces
threugh melting, refining, re-processing, costing and alloy-making
(Secondary Production up to 1 Ton / Hour excluding lead)

23. | Feriilizer (granulation / formulation / blending only)

30. | Fish feed, pouliry feed and catfle fee

L. | Fish processing and packing [excluding chiling of fishes)

32, | Forging of femous and non- femous metals [using oll and gas fired
furnaces)

33. | Formulation/pellefization of camphor tablets, naphthalene balls from
camphor/ naphthalene powders.

4. | Glass ceramics, earthen potteries and file manufacturng using oll and
gas fired kilns, coating on glasses using cerum fluorides and magnesium
fluoride efc.

3. | Gravure printing, digital prinfing on flex, viriyl

| 3. |Heat freatment using oil fred fumace [ without cyaniding)

37. | Hot mix plants

38. | Hotels (<3 star) or hotels having >20 roams and less than 100 rogms.
Hofels having more than 20 reoms and wastewater generation less than
100 KLD and having coal or oil fired boiler, (Hotels with more than 20
rooms with wastewater generafion <10 KLD and without any boiler and
no generation of hazardous waste will be under Green Category).

38. | lce cream

40. | Industies engaged In recycling / reprocessing/ recoveryfreuse of
Hozardous Waste under schedule IV of Hazardous and Other Wastes
[Management and Transboundary Movement] Rules, 2016 - Hems
namely - Paint and ink Sludge fresiduas

@B State Pallution Controt Board, Odisha P-7
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a1 1ndustnss. Enng:::g&d [} racw:l’ng / rﬂprﬂcesrsmgf racmarffmma of
Hazardous Waste under schedule IV of Hozardous and Other Wastes
(Management ond Transboundary Movement] Rules, 2016 - Hems
namely - Brass Dross , Copper Dross, Copper Oxide Mill Scale, Copper
Reverts, Cake & Residues, Waste Copper and copper alloys In dispersible
torm, Slags from copper processing for further processing or refining |
Insuioted Copper Wire, Scrap/copper with PVC sheathing Including I5RI-
code matenal namely “Druid” ., Jelly filled Copper cables , finc Dross-
Hot dip Galvanizers SLAB, Zinc Dross-Bottom Dross,, Zinc ash/Skimming
arising from galvanizng and Die casting operations. Zinc
ash/Skimming/other zinc beorng wostes arising from smelting and
refining, Zinc ash and residues including zinc alloy residues in dispersible
from.
42, | Industry or processes invelving foundry operafions. (less than 5 T/hour and
coal consumption less than 500 kg/hr)
43. | Lime manufacturing (vsing lime kiln)
44, | Liguid flocr cleaner, black phenyl, liquid scap, glycerol mono-stearate
manufacturing
45, Manufactuing of glass
44, Munufﬂcmﬁa of ledized salt from crude/ raw salt
a7, | Manufacturing of mirer from sheet glass
48. | Manufacturing of mosqguito repellent coill
49. | Manufacturing of Starch/Sago
50. | Mechanized laundry using oil fired boiler
51. | Modular wooden furnifure from particle board, MDF<swan fimber elc.
' Ceiling files / pariifion board from saw dust, woed chips etfc., and other
| agricultural waste using synthefic adhesive resin, wooden box making
[with boiler)
52. | New highway construction project
53, | Non-alcoholic beverages (soft drink) & bottling of alcohol f non-
alescholic products, where wastewater generafion is less than 100 KLD
54 Paint blending and mixing [Ball mill}
55, | Painls and vamnishes (mixing and blending]
56, | Ply-board manutacturing (including Yeener and Laminate) with cil fired
boiler / thermic fiuid heater (without resin plants)
@ State Pollution Control Boord, Odisha Pg-8
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: | {IMFL) by blending. botiling of alcohal products

58. | Prinfing ink manufacturing

2%, | Prinling press

40. | Reprocessing of waste plasfic including PVC

61. | Reling mill {Oil or Coal Fired) and Cold Roling Mil

62, | Spray painting. paint baking, paint shipping ]

3. | Steel and stes| products using various furnaces fike blas furnace / open

hearth fumace / induclion furnace / arc fumace / submerged arc
fumnace / basic oxygen fumnace / hot rolling rehealed furnace.

&4. | Stone crushers

55. | surgical and medical products including prophylactics and Jalex.

&6, | Tephlon based products

47. | Thermocol manufacturing [with boiler]

8. | Tobacco products including cigarettes and tobacco / opium processes.

&9. | Transformer repairing / manufacturing [ dry process only)
70. | Tyres and tubes vulcanization/ hot retreafing

/1. | Vegetable ol manufacturing including solvent extraction and refinery /
hydrogenated oils, where wastewater generation is upio 100 KLD

72, | Wire drawing and wire netling
73. | Dry cell battery (excluding manufactuing of electrodes) and assembling
& charging of acid lead battery on micro scale

74. | Pharmaceutical formulation for RAD purpose. (for sustained release |
extended release of drugs orlly and not for commercial purpose)

|_75. | Synthefic resins

76, | Synthetic rubber excluding melding
77. | Cashew nul processing
8. | Coffee seed CesSIn '

/9. | Parboiled Rice Mills, where wastewater generafion is up o 100 KLD
and/er Fuel consumpfion less than 12 T/Day.
80. | Foam manufaciuring

Bl | Indusfies engoged in recycling / reprocessing/ recovery/reuse of Hozordous
Waste under schedule IV of Hazardous and Other Wastes IManagement and
Transboundary Movement) Rules, 2014 - Items namely - Used Qil = As per
specifications prescribed from fime to time.
82. | Industries engaged in recyciing / reprocessing/ recovery/reuse of Hazardous
Waste under schedule IV of Hazardous and Other Wastes [Management and
Transboundary Moverment) Rules, 2014 lfems namely - Waste Ofl - As per
specifications prescribed from time to time.
83. | Producer gas plant using conventional up diift coal gasification (linked fo

rolling mills glass and ceramic industry refectories for dedicated fuel supply)

B4, | Others [State Specific List )

ﬁ State Pollution Control Board, Odisha Pg-9
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3l.No. | Orange Category |
[ 84 | Chiling plant and ice plant using Ammonia = |
i} _
o4 Zoal Biguetiing
il
B4 | Dumping of Ash/ Char /Slag / Other Non-hozardous industial waste outside the
(i) | factory premises (including mine void / of low lying area filing)
84 | Fish landing cenire
{iv)
84 | Health-care Establishment (as defined in BMW Rules, 2014} having tofal
v] | wastewater generation upto 100 KLD and without incineraior,
84 | Incineration plants
[vi]
84 | Manufacturing of Pasted veneers [using gas fired boller or thermic fiuld heater
[viiy | By sun drying) [Coal fired boiler orily)
B4 | Manufacturing of glass [excluding lead glass)
(il
B4 | Ship building
{in)
84 | Sports goods
(%]
84 |Stondalone composting faclity having copacity more than 5 fon per day
(3] (without shed)
B4 | Wasling of used sand by hydraulic discharge
i)

441
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1. Aluminium  utensils from  Aluminiu ircle by pressing only [Dry

Mechanical Operation)

2, Ayurvedic & Homeopathic medicines (without boller)

—
- .
= ¥ 3

3 Bakery /confectionery / sweets products with production capacity <]
TPD [with Gas and electical oven :
4. | Bi-oxally oriented PP film aleng with metalizing operations.

3. Biomass briquettes [sun drying) withou! using loxic hazardous wastes.

6. | Blending of melamine resins & different powder addifives by physical |
mixing.
7. Brass and bell metal utensis manufacturing from circles  (dry
mechanical operafion without re-roling facility)

B | Candy

: Cardboard / comugated box & Paper products (excluding paper or
pulp manufacturing and without using boilers)

10. | Carpentry & wooden furniture manufacturing  [Excluding saw mill) with
the help of electical (motorized) machines such as electrical wood
planner, steel saw cutting circular blade ete.

. | Cement products [without using asbestos / boiler / steam curing) like
pipe, pilar, joffery, well rng, files etc.) should be done In closed
covered shed to contral fugitive emissions
I2. | Ceramic colour by mixing & blending only (not using boiler and
wastewater recycling process)
13. | Chilling plant, cold sterage and ice making

4. | Coke briquetting (Sun Drying)

15 | Cotton spinning and weaving (Small scale)

16. | Dal Mills

I7. | Decoration of ceramic cups and plates by electric furnace

18. | Digital printing on PYC clothes
19. | Facility of handling, sterage and fransportation of food grains in bulk

20. | Flour mills (dry process) :
2. | Glass , ceramic, earthen potteres, file and fie manufacturing wsing
electrical kiln or not invelving fossil fuel kiin

22. | Glue from starch (physical mixing) with gos / electically operated oven
{boler.
3. | Gold and silver smithy (purification with acid smelfing operation and
sulphuric acid polishing operation) [using less or equal to 1 lifre of
sulphuric acid/ nifric acid per month)
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24, | Heat treatment with any of the new technology like ulfrasound probe,
induction hardening, ionization beam, gos carburizing ete,

2. |lnsulafion and other coated popers (excluding paper or pipe |
manufacturing)
25, | Leather foot wear and leather praducts (excluding tanning and hide
processing except coltage scals)
27, Lubricating oil, greases or petroleumn based products (only blending at
normal temperature]

28. | Manufacturing of pasted veneers using gas fired boller or hamic fluid
heater and by sun drying

29. | Qil mill Ghani and extractien (no hydrogenation / refining)

3. | Packing materials manufacturing from non-asbesios fibre, vegetable

fibre yam

3. | Phenyiftoilet cleaner formulation and bottiing

dZ. | Polythene and plastic processed products manufacturing  (virgin
plastic)

33. | Pouliry, Hotchery and Piggery [Foullry farms handling 1,00,000 or more
birds at a given fime in single locofion as per CPCB guidelines)
34. | Power looms (without dye and bleaching

35. | Puffed rice [murlﬂ using gas or electical heafing system)]
36. | Pulverization of bamboo and scrap wood
37. | Ready mix cement concrete

. | Reprocessing of waste cotfon

37, Rice mill [Rice hullers only)

40. | Rolling miill [ gas fired) and cold rolling mil

41. | Rubber goods industry [with gas operated baby boiler)

42, | Saw mils

43, | Seap manufacturing (hand made without steam beiling / boller)
44 spice grinding up to 20 HP motor |
43 | Spice grinding > 20 HP motar !
4é. | Steel furniture without spray painting

47. | Steeping and processing of grains

48. |Tyres and tube retreating (without boilers)

@ State Pallution Control Board, Odisha Pg- 12
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47 | Chiling plant, ice making and / or cold storage (without using
Ammoniq)

50. | COz Recovery

3l. | Distiled water [withoud bailer] with eleciricity as source of heat

5. Hotels upto 20 rooms & without bollers and wastewater genearation less
than 10 KLD and no beiler and no Hazardous Waste ganeration

53. | Manufacturing of opfical lenses (using electrical fumace)

54, Mineralized water

33. | Tamarind powder manufacturing

56. | Cutting, sizing and polishing of marble slone

o7, | Emery powder (fine dust of sand manufacturing)

8. | Fly ash export, fransport & disposal facilities
_-.y/ Mineral stack yard / Rallway sidings

0. | it and gas fransportatfion pipeline

8. | Seasoning of wood in steam heated chamber
82. | Synthelic detergent formulation

&3. | Tea processing (with / withoul buailer)
44, | Others (State Specific List)
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State Specific List

| Green Category
[ 64 mbckrnnﬂngfurpﬁnﬁng
{i}
64 | Bulk cement terminal
(i)
64 | Carpentry excluding saw mill and excluding motorized machines,
[iii}
&4 | Chuda mill
iv] e
64 | Concrete Sleeper / Hume Fipes with or without steam cuning (without
| ¥ | using coal)
&6 | Granite Polishing Unils
[vi}
¢4 | Manufacturing of food additives, nutrienis and flavours.
[wii]
&4 | Mineral Conveyor with closed conveying system
(i}
a4 | Mineral Slumry Fipeline
[ix]
a4 | Modular wooden fumiture from particle board, MDF < swan limber elc.
(<] | Ceiling tiles / parfition board from saw dust, wood chips etc., and other
agricultural waste using synthetic adhesive resin, wooden box rmaking
| | {(without boiler)
&4 | Musical instrument and manufacturing
]
&4 | Opflical frames
__[x)
&4 | Pulverizing units
[xiii] g
64 | Raw Rice Mill (Pre Boiled)
(xiv)
¢4 | Shoe loce manufactur ng
L_{xv]

@ State Poilution Control Board, Odisha
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2 | Assembly of Bicycles, baby camiages and ofher small moloridng
vahicles.

3 | Balling (hydraulic press) of waste papers
Bio fertilizer and bio-pesficides without using inorganic chemicals.
Biscuits frays eic. from rolled PVC sheets. [using automatic vacuum
foaming machine)

6 | Blending / packing of tea

7| Block making of prnfing without foundry |excluding wooden block
making)

8 | Candles manufacturing )

9 [ Chaik making from plaster pars by casting without boilers etc..| sun
drying / electical oven)

10 | Compressed oxygen gas from crude liquid oxygen(without use of any
solvents and by maintaining pressure & temperature only for separation
of other gases)

11| Cotton and woolen hosiers making (dry process only without any drying
f washing operation)

12 | Diesel pump repaiing and servicing (complete mechanical dry
process)

13 | Bectric lamp (bulb) and CFL [by assembling only)

14 | Blectrical and electronic item assembling [dry process)

15 |Engineering ond fabricafion units (dry process without any heat
treatment/metal surface finishing operations/painting)

6 |Favoured befel nuts (preduction / grinding) completely by dry
mechanical operation.

17 | Fly ash bricks/ block manufacturing

18 | Fountain pen manufacturing and assembling only

19 | Garment Stitching and tailoring

20 | Glass ampules & vials making from glass tubes.

| 21 | Glass pully and sealant {by mixing with machine only)
22 | Gold and silver thread zar work
23 | Ground nut decorticating
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- | Ne.L - White Caledory {Non-polliing nbusties) by Sicte |
24 Hunmmamf EGFI'ZIET weaving {v-ri'fhnuf ::Ir'_nng r.:md b!an-::hmg unamﬂ::rn]
' 23 | Jobbing and machining
26 Leu’rhar cuiting and stitching [more than 10 ITIﬂChIﬂE and using motor)
27 Mun ufacturing of steel frunk / suitcases
28 | Manufacturing of Coir items from coconut husk
" 29 | Manufacturing of Metal caps, confainers eic.
30 | Manufacturing of Shoe brush and wire brush
31 | Medical oxygen
32 | Organic and inorganic nutrients (by physical mixing)
33 | Organic manure (manual mixing)
34 | Packing of powdered milk
33 | Paper pins and U clips
36 | Rodio Assernbling
37 | Repairing of electic motors /genaratars [dry mechanical process)
38 | Rope (plastic and cotion)
3% | Scienfific and mathematical instrument manufacturing
40 | Solar module for non-conventional energy apparaius man ufacturing
Lnit
41 | Solar power generafion through solar photoveltaic cell, wind power
and mini hydel power (less than 25 MW)
42 | Surgical and medical products assembling only [not involving effluent/
'| emission generating process)
43 | Stondalone composting facility (with shed)

0@“

o
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Extracts from the minutes of the 265 meeting of Board of Directors held on
20.03.2013 at New Delhi.

ltem No. 265/35  Authorisation to sign Vaklalnama and 1o declare officers as
Authorised Officers of the Company to handle legal
proceedings/cases on behalf of the Company before any

Court/Tribunal or any Judiclal or Quasi-Judicial or other
Authorities.

xx XX XX XX XX
Thereafter the Board approved the proposal by passing the following resolution:

“RESOLVED thal CMD/Functional Directors/Concemed EDs be and are hareby saverally
authorized to sign Vakalalanama in respect of cases. inikated by 1he Company or against

the Company before the Couris, Tribunals or any Judicial or Quasi-Judicial or other
Authorties.”

"FURTHER RESOLVED thal Concemed Executive Direclors/General Managers/Deputy
General Managers/Assl. General ManagersiConcemned Officars and Heads of Regional
Offices/Branch Offices of the Company who are well versed with facts lo speak and know
of things be and are hereby severally declared as authorized Officers of the Company
for the purpose of signing the pleadings or verifying the pleadings, swearing the affidavits
and signing necessary documents before any Cour, Tribunal or any Judicial or Quasi-
Judicial or other Authorifies. "

CERTIFIED TRUE COPRY
for National Aluminium Co. Ltd,
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